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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
-and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Twenty-Fourth
Report (Eighth Lok Sabha) on the Ministry of Finance (Depart-
ment of Economic Affairs—Banking Division)-—Reservations for,
and employment of, Scheduled Castes and Scheduled Tribes in UCO
Bank and credit facilities provided by the bank to Scheduled Castes
and Scheduled Tribes.

2. The Committee took evidence of the representatives of the
Ministry of Finance (Department of Economic Affaire—Banking
Dtvision) and UCO Bank on the 2nd and 8rd December, 1086 and
27th and 28th January, 1987. The Committee wish to express their
thanks to the officers of the Ministry of Finance (Deptt. of Economic
Affairs—Banking Division) and UCO Bank for placing before the
Committee material and information the Committee wanted in
connection with the examination of the subject.

3. The Report was considered and adopted by the Committee on

’

 April 21, 1987. f

4. A summary of conclusions/recommendations contained in the
Report is appended. (Annexure IV).

Nrw Drva; KRISHAN DATT SULTANPURI
' ' ¥ Chairman,
April 24, 1987 ; Committee on the Welfare of
Vaisakha 4, 1009 (Saka) Scheduled Castes and Scheduled

Trib“.

(A .



CHAPTER 1 :
INTRODUCTORY

A. Organisational Set up

The Committee have been informed that UCO Bank has a four
tier organisational structure with around 40 branchés reporting to a
Divisional Manager in Scale IV or V or VI and two to five Divisional
Managers reporting to a Zonal Manager in Scale V or VI and Zonal
Managers reporting to Head Office. The Bank’s Chief Executive is
Chairman and Managing Director supported by an Executive Direc-
tor and four General Managers. Their respectnve functional areas

being: —
(R .
(1) Operations (Credit) and International Banking;
'(2) Personnel, Inspection and Vigilance;

(3) Planning and Development and Priority Seétors;

(4) Accounts and General Administration.

1.2 There are 40 Divisions out of which 36 report to 12 Zonal
Managers and the remaining four directly to Head Office. Divisional
Office is operational control tier hdving specified ~ responsibilities
and powers for development of business, sanction and’contrél of
advances, expenditure, lease of premises etc. control on house keep-
ing personnel matters with a separate SC/ST Cell. Zonal Office is
Management control tier located in State Headquarters/Centres, to
lead and control the Divisions based on MIS reflecting critical per-
formance indicators in all important areas like Deposits, Advances,
House-keeping, Profitability, Personnel, etc. Brabourne Road, Cal-
cutta branch and D. N. Road, Bombay branches are the only two
branches that being exceptionally large branches headed by Asitt.
General Managers report directly to the Zonal Managers in Scale
VI Head Office role involves mainly planning, policy making
necessary linkages with Government, RBI and other external sys-
terms and overall review of critical aspects of operational perfor-
marnce. General Managers are supported by Asstt. General Mankgers
and Chief Officers etc. Under General Manager Personnel, Inspéction
and Vigilance there is a Deputy General Manager also who is in
charge of Personnel.



2
B. Board of Directors

1.3 In g note furnished to the Committee, it has been stated that
there are five Directors inxthe Board of Directors of UCO Bank in-
cluding Chairman & Managing Director and Executive Director.
Appointments of Directors in the Board are made by Government of
India in consultation with Reserve Bank of India in terms of Na-
tionalized Banks (Management & Miscellaneous Provisions) Scheme,
1970.

14 When asked whether there was any member belonging to
Scheduled Caste and Scheduled Tribe on the Board of Directors fo
look after their jnterests, it has been stated in-a written note furni-
shed to the Committee that there is no representation of SC/ST on
the Board. However, interests of SC/ST are well taken care of by
the Board. .

1.5 While tendering evidence before the Committee in November,
1983 in connection with Reservations fer, and empldyment of,
Scheduled Castes and Scheduled Tribes in Union Bank of India and
Credit facilities provided by the Bank to Scheduled Castes and
Scheduled Tribes, representative of the Ministry of Finance (Bank-
ing Division) had stated that Government have agreed that the
Scheduled Castes should be represented on the Boards of Directors
of the Banks, This is a firm policy of the Government. .

. The Committee desired to know in the context of the.firm policy
of Government as to why a SC/ST member had not been nominated
on the Board of Directors of UCO Bank. The “Secretary, Banking
Division, has stated during evidence that the policy is to have among
the members of the Board of Directors one SC/ST Member. At the
moment in most banks, there arc no non-official Directors. When
the new Board is constituted by the -Government, care would be
taken to ensure that the Bank has at least one SC/ST member.

1.6 When suggested by the Committee that a subheading “reger-
vation” should also be included under the heading “Personnel” in’
the important areas for review by the Board of Directors which
would help in getting the requited feed back, the Secretary, Bank-
ing Division agreed and promised to ask the banks to do so.

, . ¢

1.7 The Committee desired to know whether the Board of Direc-
tors made periodical review of implementation of reservation orders
in favour of Scheduled Castes and Scheduled Tribes. In a note fur-
nished to the Committee it has been stated that the progress report
on the implementation of Government directives regarding reserva-

K
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tion for SC/ST in-the appointment made in the Bank were last

placed in the Board meeting dated 26.8.1880. The minutes regarding
the same are reproduced below:

“The Board noted the information contained in the Memoran-
dum. It desired that a Note giving latest position regarding-
recruitment of SC/ST should be placed before it.”

This information was placed in the Board Meeting held on 10
October 1880, the minutes of which are reproduced below: -

“The Board noted the information contained in the following
Memorandum dated 15 September, 1980 regarding pro--
gress report on the implementation of Government direc-
tions in regard to reservation for SC/ST communities.”

1.8 The Bank has since draWn a calendar of items wherein such
reviews are placed before the Board for every half yﬂar (December-
and June). The review for the half year ending December 1985 is

under preparation and is expected ta be placed before the Board in
the Meeting to be held in August, 1986.

1.9 Whén the Committee pointed out that the Minutes of the,

Board were vage and asked for their elucidation, the Secretary,.
Banking Division stated as follows:—

“One of the points made by the Board’s Note was that we
should have an exclusive test for Scheduled Castes/Sche-

duled Tribe candidates at the time of next recruitment,
wherever backlog is considerable,

110 The Committee wanted to know £he date from which the
banks had been advised to place the half-yearly statements before
the Board of Directors. The Secretary, Banking Division stated that
‘the advice in thjs regard was sent on 7th February, 1978 and it was,

reiterated on’ 28th November, 1986, after the questionnaire from the -
Committee was recieved.

1.11 When asked as to why no progress report on the implemen-
tation of Government directive regarding reservation for SC/ST-
was placed before the Board after 26.8.1980, the Secretary, Banking
Division has stated ‘during evidence that this is a lapse on the part

of the Banks. He assured that the report would be submitted on due- - -~
dates hereafter and also upto. 1986. .

-~

1.12 It has been further stated in a note furnished to the Com-
mittee that the Progress Report has now been placed again on:
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720.8.86 and 20.12.86. In between the statement could not be placed
‘before the Board because, this was not entered in the calendar by
the bank inadvertently. While regretting the omission the bank

has since entered this provision in its calendar and will ensure that
this statement is placed before the Board of its.Directors, on half

yearly basijs.

1.13 The Government hag also recently written to all the public
'sector banks drawing their attention to the requirement of placing
the statements before the Board of Directors and asking them to
ensure that the statement is so placed on half yearly basis.

1.14 When asked as to who was responsible for the lapse, Secre-
tary, Banking Division stated during evxdence as follows:—

‘*Additionally we monitor the 1mplementatxon of the orders
of reservation that they are adheréd to. The possibility
or the gravity of that particular lapse now has to be as-
sessed in the sense that if jt was a persuation of a shift,
that is one. thing, if the progress was not made, I would
say that it was a much more importart lapse.. That means,
that is the only fact on ground because we expect to
know the reservation orders are implemented. The Chair-
man should have placed the Report. It is the responsibility
of the Chairman, because in respect of all the matters the
Chairman is responsijble.”

1.15 The Committee are constrained to note that while a firm
-policy had been laid down by the Government some time back that
one member belonging to Scheduled Caste/Scheduled Tribe should
‘be on the Boards'of Directors of all nationalised banks, there is no
member belonging to Scheduled Caste/Scheduled Tribe on the
Board of Directors of UCO Bank so far. As assured by the Secie-
tary, Ministry of Finance (Department of Economic Affairs—Bank-
ing Division) during evidence, the Committee trust that when a
new Board of UCO Bank is constituted a member belonging to
Scheduled Caste/Scheduled Tribe will be appointed as Director on
the Board of Directors to look after the interests of Scheduled Castes
and Scheduled Tribes, and the Committee informed accordingly.

1.16 The Commlttee are concerned to note that the progress re-
port relating to Implementation of Government directives regarding
reservation for Scheduled Castes and Scheduled Tribes in UCO
Bank was once placed in the Board meeting held on 26 August 1980
and it was again placed before the Board of Directors only on 20
August, 1986, after a lapse of six years and that too apparently when



the Committee took up this subject for detafled examination. The
* Ministry of Finance (Department of Economic Affairs—Banking
Division) ¥f5o failel to inonitor this information. Hsd they done
this, surely they would have reminded the management of UCO
Bank in this regard in time. The Ministry also woke up when they
received the questionnaire of the Committee for oral evidence and
sent a communication to the Bank only on 28 November, 1986. This
all shows that proper care and interest is not being taken either by
the UCO Bank or the Ministry of Finance (Banking Division) to-
wards the welfare of Scheduled Castes/Scheduled Tribes and it
makes it all the more essential that there should be a SC/ST mem-
ber on the Board of Directors to look after the interests of SCs/STs
and ensure that such lapses do not recur.

' The Committee are not satisfied with the réason advanced for
not placing the progresy reports before the Board of Directors regu-
larly viz. that 1t was not entered in the calendar by the Bank
inadbertently.’

The Committee consider it to be a grave lapse and accordingly
recommend that responsibility should be fixed for the lapse and
action taken against the erring officer. The Committee further
recommend that necessary steps should be taken to make the sys-

* tem fool-proof so that in fuuture the progress reports are placdﬂ
‘before the Board of Directors regularly and there may not be any
1apse In this regard for any reason whatsoever.

1.17 The Committee feel that sending of a simple communication
by the Banking Department to banks reminding them to place their
progress reports before the Board of Diréctors regularly Is not
enough. The Committee, therefore, recommend that the Banks
should be asked by the Ministry of Finance to send a copy of
Minutes of half-yearly meetings of théir Board of Directors to the
Ministry to' ensure that progress reports relating to {mplementation
of Government directives on reservations for Scheduled Castes and
_ Scheduled Tribes are being placed before the Board regularly. The

Ministry of Finance, should critically examine the Minutes and
bring to the notice of the concerned Banks any deficiency or short-
comings found in the implementation of Government directives on
reservations for Scheduled Castes and Scheduled Tribes, suggesting
remedial measures to rectify the defiflencies/shortcomings.

118 The Committee note that the Minutes of Board Meefing,
ihted/l’(b October.1980 record as follows:— .
“The Board noted the information contained in the following



Memorandum dated 15 September 1980 regudfnz pro-
gress report on the implementation of Government direc-
s tives in regard to reservation for SC/ST communities.”

When pointed out during evidence that the aforesaid Minutes
were vague and did not give clear picture of the business transacted
at the Board meeting, the Secretary, Banking Division, stated that
‘one of the points made by the Board’s note was that they should
have an exclusive test for SC/ST candidatds at the time of next
recruitment wherever backlog was considerable’.

/

The Committee are constrained to observe'that the Minutes of
meeting do no reflect any such decision. The Committee need hard-
ly point out that the Minutes of Board Meetings are important
material and an effective instrument for bringing about improve-
ment in the working of the banks. The Committee, therefore, re-
commend that the Minutes of the Board Meeting should record the

* business transacted and observations made in clear and unambigu-
ous terms so that the observaﬂons made and the decisions taken by
the Board at its meetings are properly and effectively implemented.

C. Role of the Ministry of Finance -

1.19 The Ministry of Finance have informed that in the Banking
Division there is a SC/ST Cell working under the overall charge of
a Joint Secretary which is responsible for watching -the implementa-
tion of Government orders regarding . reservations for, and employ-
ment of, Scheduled Castes and’ Scheduled Tribes in the pyblic sector
banks/financial institutions including UCO Bank. At present, the
composition of the Cell is as follows: —

Section Officer 1
Assistants -2
L.D.C. 1
& Daftry /Peon 1

£

Arr Under Secretary is incharge of this Cell The work of the
* Under Secretary is supervised by a Deputy Secretary. .The overall
charge is with a Joint Secretdry.

1.20 The Committee enquired about the duties entrusted to ‘the
Scheduled Caste and Scheduled Tribe Cell in the Banking Dlvxsxon
and whether the staff in the Gell was adequate to cope with the work
entrusted to it. The SecretSyy, Banking Division has stated during
evidence that the Scheduled Caste and Scheduled Tribe Cell is res-
ponsible for implementation of reservation orders issued by the
Central Government for the welfare of Scheduled Castes and
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Scheduled Tribes, ex.servicemen, physically handicapped persons
employed in the nationalised bankg and financial institutions. As
regards the staff ih the SC/ST Cell, it was stated that considering
the overall constraint of Government on staff expansion, it was
" considered: adequate at the moment, One Section Officer was incharge
of the entire section i.e. he was controlling the Assistants, LDC and
Messenger Actually, the Deputy Secretary was the head of that
Branch. 'The Deputy Secretary was the Liaison ‘Officer and an
Under Secretary worked under him and both of them reported to the
“Joint Secretary.

1.21 In reply toa question, the Secretary, Banking Division stated
that there were 28 Public Sector Banks and four all-India major.
financial instilutions under their control. Their total strength  will
exceed 7.8 lakh people and out of them about one lakh are SC/ST
employees. -

1.22 When asked whether the staff in the Cell was sufficient 1o

/

deal with the problems of SC/ST employees according to the Presi. -

dential Directives, the Secretary, Banking Division stated as
follows: —

“If the Banking Division is to monitor the effective implemen.
tation by visiting each and every bank and by inspecting
them for ensuring proper functioning, then of course, it is

" not adequate. But what I was trying to say is that the
Government expects the banks to implement its order and
through the reports which the banks submit, we can moni.
tor it. But it is not possible for the Banking Division to
actually do the job of monitoring for these large number
of people with the present staff. There, Sir, you are right.”

1.23 The Committee desired to know the checks devised by the
Ministry of Finance to ensure that the reservation orders issued in

, tavour of Scheduled Castes and Scheduled Tribes were actually .

implemented by the UCO Bank. It has been stated in a note’ fur.
nisheq to the Committee that the following steps have been taken by
the Banking Division in the Department of Economic Affairs to en-
s:re lmplementation of the reservation policy of the Government by
+banks: —

(1) All policy circulars regarding implementation -of reserva.
tion policy received from the Department of Personnel and
Training are vetted and if necessary modified to make them

suitable for implementatjon by the Banks/financial insti-

tions under the control of thig Division. -These cir-
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culars are thereafter forwarded to the Banks for imple-
mentation of the instructibns contained therein. The
Banks are asked to acknowledge the receipt of these
instructions. :

.

(ii) the- banks are sending an yeafly sta\tement regarding
the recruitment and the reservations in the Banks.

(ii1) the representations received from the SC/ST employees,
their associations or the Members of Parliament etc, are
got examined from the Bank and wherever necessary
corrective action is advised to the banks etc.

(iv) A representative of the Banking Division is gentrally,
present during the course of the visits of the Parliamen-
tary Committee on the Welfare of Scheduled Castes/.

‘" Schedvled Tribes to the various banks to ascertain the °
position of reservations in those organisations.

(v) the banks have been advised to place half-yearly state.
ments before the boardg of their Directors with regarqd to
the impiementation of reservation orders by them, The:
position is watched by the Government Directors on the
Board of these banks.

However, in view of the large number of public sector banks
ang financial inst titutions under the control of the Banking Division ~
and a very limited staff available with it, it ig not possible to insti-
tute regular visits to the Banks,

1.24 Asked whether the Liaison Officer in the Banking Dlvxsxon
periodically visited the Banks to oversee the implementation of re-
servation orders, the Secretary, Banld.ng Division stated during evi-
denge that the Liaison Officer did not visit the Bank for this specific
purpose. When the Parliamentary Committee visits, - then the
Liaison Officér alsp ‘visits along with it. If visits have to be made
by the Liaison Officer just to inspect the roster or review it, that
will require a different set up. At the moment the idea was that
the Liaison Officer wag In.charge of ' ensuring that this partlcular
order was implemented and the report sent, His work was con-
nected with data collection and to get the infofmation. It was quite
right that monitoring was weak. That has to be strengthened,

. 1.256 When the Committee enquired whether the officer from the:
Banking Division attending the meeting of the Committee with
Banks on tour, submitted a veport to the Secretary so that the Sec-
retary got all the feed-back material, - The Secretary, Banking Divi-
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sion stated that there was no procedure that after visit of Parlia.
mentary Comniittee, a report should be submitted. But if some-
thing unusual happens or if some special point is made which re.’
quires the consideration of Government in that case it is put'up. If
there is any doubt, about interpretation of circulars, that clarifica~
tion w'll have to be obtained from the Department of Personnel

1.26 When 1t wag pointed out that there wag no feed back to the
Banking Division about the implementation of Government direc-
tives the Secretary (Banking Division) stated that so far as the
implementation of the reservation quota was concerned, that parti-
cular part was very much in the notice of Government at all levels.

1.27 The Committee enquired about the action taken by the
Ministry of Firance (Banking Division) on receipt of annual state-
ments regarding recruitment and reservations for Scheduled Castes/
Tribes in the Bank and the dates on which these statements were
received by the Ministry from UCO Bank during the last two years.
The Ministry of Finance have stated in a note furnished to the
Committee that the statements regardlng recruitment and reserva-
tions in benks are basically for the purpose of collection of data
which is supplied to the Commission for Scheduleq Castes and
Scheduled Tribes. The data is also utilised for the Annual Report
of the inistry cf Finance. The various policy formulattons are
also carried out on the basis of this data.

1 28 It was further stated that statement as on 1st January, 1965
was received in May, 1985 and statement as on lst January, 1986 wam
received in May, 1986, o

1.29 The Committee note that Deputy Secretary hu been ap-
pointed Liajson Op.eer in the Banking Division to ensure due com-
and Scheduled Tribes by the appolntlng' authorities. An  Under
Secretary works under him and both of them report to the Joint

. The Committee also note that there is a SC/ST Cell con-
sisﬁng o! one section Officer, two Assistants, one Lower Division
Clerk and one Messenger, under the overall charge of the Joint
Secretary which is respomnsible for watching the implementation of
Government orders regarding reservations for, and employment of,
Scheduled Castes and Scheduled Tribes in the Public Sector Banks/
Financial Institntions including UCO Bank. The Committee have:
been informed that there are 28 Public Sector Banks, and four all
India major financial institutions under the control' of Banking
Division and their total sirength is more than 7.8 likhs persons and’
out of them about one lakh are SC/ST employees. There is no-
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+doubt that the main function of the Cell is to ensure due compliance
by the subordinate appointing authorities witit the orders and in-
‘structions pertaining to the reservations of vacancies in favour of
Scheduled Castes and Schéduled Tribes and other benefits admissi-
ble to them. However, the Secretary, Banking Division admitted
during the course of evidence that it is not possible for the Bank-
ing Division to actually do the job of monitoring for  these large
number of people with the present strength of staff. The Commit-
tee, therefore, urge the Banking Division to suitably strengthen the
Cell and streamline its working so that it could perform the duties
assigned' to it efficiently and effectively. The Committee also recom-
mend that the staff working in the Cell shoul rot be given any
other work not connected with the Cell ‘

1.30 The Committee regret to note that annual statements re-
garding representation of Scheduled Castes and Scheduled Tribes in
the services of the UCO Bank for the years 1984 and 1985 were sub-
‘mitted by the Bank to the Mi‘mstry of Finance (Deptt. of Economic
Affairs—Banking Division) in May, 1985 and May 1986 respectively,
although these statements should have been sent to them latest by
the 1st March every year as laid down in the Department of Per-
sonnel and Administrative Reforms O.M."No. 36022/6/76-Estt (SCT)
dated the 10th May, 1976. The Committee need hardly stress that
the very purpose of submitting these annual statements gets defeat-
‘od if these statements are not submitted in time, The Committee,
therefore, recommend that the Ministry of Finance should impress
upon the UCO Bank to submit these statements in time. Failure
to submit these statements in time should be regarded as a serious
Tlapse on the part of the concerned officers.

131 The Commitiee also suggest that these annual statements,
on receipt by the Banking Division should be critically examined
and analysed and any deficiencies noticed should be pointed out to
the Bank expeditiously, so that thée Bank could take necessary cor-
o rective measures without any delay.



CHAPTER I
- RESERVATIONS
A. Adoption/Implementation of Reservations
2.1 The Committee have been informed that the percentage of

_ reservation made in favour of the SC/ST in UCO Bank is being
maiwntained as under:—

\

(1) Posts filled by Recruitment : ' SC ST
(i) Direct recruitment in officers cadre on all India basis 15 1%
(i) Rm}tmmt in clerical cadre (Group C) f The percentage of
(ii1) Recruitment in Subotdinate cadre (Group D) reserval is i

as
- scribed by Govt.
of India from
time to time.
{2) Posts filled by Promotion : .
From clerical cadre to officers erade JMG Scale I 15 7%
From Subordinate cadre to clerical cadre 15 %

2.2 The dates from which reservation has been enforced‘ in UCO
Bank are as under:— A .
(i) Posts filled by direct recruitment with effect from 1-1-71.
(ii) Posts filled by promotion with effect from 1-1-79.

23 In reply ta a question, it has been stated that reoervaﬁon
orders are applicable to the followmg categories of posts: '
(1) Officers cadre upto Middle Management Grade Scale III
(ii) Clerical cadre
(iii) Subordinated cadre

Reservatmn rules does not apply- to posts in Scale IV and above in
Oﬂicers cadre.

2.4 The Committee wanted to know the reasong for enforcing
reservations in promotion so late i.e. w.ef. 1-1-1979. The Chairman
of UCO Bank stated during evidence that when a Presidential

1
544 RS2 , }



r
K3 )

12
Directive was received by them, they implemented it. Government
instructions regarding reservation in promotions were received by
"the end of January, 1978, The first promotion was initiated in 1979
after receipt of instructions. So these orders could not have. been
implemented earlier than 1979.

\
.

2.5 In this connection, in a note furnished to the Committee it
.has been stated that the Government instructions introducing
reservation: in yromotions were issued by Ministry of Finance,
Banking Division vide their letter of 31st Decamber, 1977. In the
- Accounts Department of UCO Bank no promotions were made after
issue of the Government crders in December, 1977, till July, 1920.
As the pramotion process was started in 1973, the date hus been
stated as 1,1.1979. In the Cash Department, However, all those who
"were selected as Head Cashiers are offered the post of Chief Cashi-
ers on reaching 9th stage in clerical scale of pay. The Bank is pre-
sently negotiating ‘with the Unions for integration of Cash Depart-
ment with Accounts Department for drawing a common seniority
"panel so that all in the clerical cadre could -compete.

2. When the -Committe= enquired from the Secretary - Barking
Division as to why they had taken seven years in commumcdtmg
Government orders on reservation in promotion to UCO Bank the
Secretary, Banking Division stated during evii2ice as follows: —

“You will recall that this Committee had earlier examined
on this point in great detail in respect of Canara Bank
and it was submitted that there was delay in the procedure
between the Banking Department, the Reserve Bank of
India and the Banks.”

2.7 The representative of the Banking Division further stated
that some correspondence was going on with the Reserve Batk of
-India and Banking Division and ultimately the decision regarding
reservation in promotion for Scheduled Castes and Scheduled Tribes

was delayed.

2.8 With regard to the date of- Government decision for reserva-
tion in promotion, the Secretary, Banking Division stated as fol-

Jows: —

" “So far as the public sector banks are concerned, I under-
stand that it was a general Government detision in 197t
that there should also be rules applicable for promo-
tions. After that, when the matter was referred to the

! Ministry of Finance, Department vof Banking then they

~
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started reopening this issue as to whether this particular
order should also apply to the banks. Any decision should
have been made within a reasonable peilod because tak-
ing 7 years to take a decision cannot be defended. Lut
the decision to apply it, I do not think, was taken in 1971
so far as the nationalised banks ar: concerned because
there was a view put forward at that time that so far
as ‘banks are ccncerned, this should not apply te pro-
motions.” ‘ :

2.9 While not agreeing with the views of the Secretary, Bank-
g Division, the Committee pointed out that the Government had
implemented the decision on reservation in promotion since 1972
but the Banking Division had delayed the implcmentation of reser-
vation in-promotion in the banks, seeking clarification on trivial
matters. R '

210 The Committee cbserved that ‘SC/ST employees of the
Bank had suffered immensely due to delay in implementation of
reservation in promotion. As such, the Law Ministry should have
been approached. The Secretary, Banking Division stated during
evidence .that they had referred the matter to the Law Ministry
whether reservations in promotion could be implemented retrospec-
tively but they did not agree and stated that it would be unconsti-
tutional. The representative of the Banking Division stated that
they can examine it and once again approach the Ministry of Law.

211 In a subsequent note furnished to the Committee, the
‘Ministry of Finance, Banking Division explaining the delay in im-
plementation of reservations in promotion - in UC() Bank, have stat-
ed that the Parliamentary Committee on the Welfare of Scheduled
Caste/Scheduled Tribe in February, 1983, while taking - the oral
evidence of the representatives of Finance Ministry (Banking Div?
sion) had inter allg desired to know if there were any legal impli-
cations involved if the orders on reservation for SC/ST in promo-
tion are given retrospective effect from the date of their issue. 'A
reference was made to the Ministry of Law on this subject which
opined at the level of Law Secretary as follows:—

“_...we are of the opinion that it would not be legally and
constitutionally permissible to give retrospective effect
to the reservation orders of 1972 and 1974 in the case

“of nationalised Banks.'-

212 Sirice a stmilar point was raised by the Hon'ble-Committee
during the oral evidence in December, 1986, a fresh reference was
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made to the Ministry of Law which reiterated its earlier advice
as under:— '

“Our earlier opinion dated 6-7-1983 correctly summarised
the legal position regarding making reservation in pro-
motions with retrospective effect. There is no change’in
that.”’ R '

213 When the Committee drew-attention of the representativ-
es of the Ministry of Finance, Banking Division to Chapter 12 of
the Brochure on Reservation for Scheduled Castes .and Scheduled
Tribes in services (1982 ed.), wherein it had been stated that res-
ervation for SC/ST in promotion should be made applicable from
1968, the witness has stated that reservation in promotions within
the officers’ cadre were applicable only by seniority. If the promo-
tion is by selection, no reservations are available. But upto MMG
Scale III, (equivalent to the pay scale of Rs. 2250/-) they have
provided ithat all officers falling within the actual number of
vacancies will be taken if otherwise not found unfit. Actually
in the banks even the junior-most post in the officers cadre has pay
scale of more than Rs. 2250/-. However, they have provided that

-posts upto Scale ITI will be equated to posts with ultimate pay of

Rs. 2250/- in Government and this procedure will apply. If pro-
motions are based on ggniority, reservations will apply even bey-
ond scale III. This is the position and it is contained in page No. 186
of the Brochure issued by the Department of Personnel.

2.14 When asked on what basjs it was decided to restrict it ' to
MMG Scale III and why not upto Scale VI, Ministry , of Finance,
Banking Division, have stated in a note furnished to, the Com-
mittee that with effect from 1.9.1978 the pay scales in the public
sector banks were revised in terms of the Pillai Commitiee’s re-
commendations and were fixed with reference to Consumer Price
Index (C.P.I) at 200. The pay scales at that time in the Govern-
ment services were also with reference to the same C.P.I. In the
case of the Government services the provisions of para 12.2(a) of
the Brochure on Reservation for Scheduled Tastes and Schedulea

“Tribes in services (Sixth Edition), were applicable to all Group

A posts, which carried an ultimate salary of Rs. 2250 per month
or less. In the pliblic sector banks MMG Scale ITT was in the
pay scale.of Rs. 1800—75—2250. The MMG Scale—III in the public
sector banks was therefore equated to the Group A Yosts referred
to jn para 12.2(a) of the Brockure on Reservations for Scht_aduled
Castes and Scheduled Tribes in services (Sixth Edition). The pay
scaleg in the Public. Sector Banks were however being revised
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morg frequently than in the Government services.-It wag there-
fore decided that irrespective ‘of the pay scale attached to the po-
sition the public sector banks in th officers cadres, MMG Scale—III
will continue to be equated to the posts in Group A in the Govern-
ment services, the maximum of which does not exceed Rs. 2250 for
the purpode of para 12.2(a) of the Brachure on Reservations for,
SC/ST in seryices (Sixth edition). The orders to this effect were
issued on 30th May,.1981.

2.15 The scales of pay of all the grades of pay in ofﬂcers cadre

in the banks are as under:— - A
[
(a) Scales of pay as existed upto 1-2-1984: —

(i) Top Executive Grade Scale VI Rs. 3000-125-3500°
. - Scale V1 Rs. 2750.125-3250.
(ii) Senior Management Grade Scale V Re. 2500-100-2700.
: - Sclge 1V Rs. 2000-100-2400.

(i) Middle Management Grade Scale I Rs. 1800-75-2250.

: Scale II Rs. 1200-70-1550-

e 75-2000."
(iv) Junior Management Grade Scale 1 Rs. 700-40-900-50-
1100-EB-1200-
A 60-1800.
(6) Scales of pay-with cffect from 1-2-1984:— '

(i) Top Executive Grade Scale VII Rs. 4100-125-4600,
, Scale VI Rs. 3850-125-4350,
(ii) Senior Management Grade ., Scale V Rs. 315;75."-31 g&ms-
¢ Scale IV 5. 2925-105-3450.

(iii) Middle Management Grade Scale OI R, mo-no(»ézso. :

- Scaie 11 Rs. 1825-100-2925,
(iv) Junior Management Grade . Scale } * Re. 1175-60-1475-
. 70-189S-EB-895-95-
: 2275-100-2675.

2.16 As- regards inter-se promotion the Chairman, UCO Bank
has stated thatein officers grade, promotion from Scale-I to Scale-II
is by selection. There is no reservation for Scheduled Castes and
Scheduled Tribes but the reserved category officers who are with-
in the .actual number of vacancies in the zone of consideration are
promoted jf they are not found unfit for promotion. For example,
if there are 100 vacancies, all the reserved category officers who
Are within 100, are promoted, if they are not found unfit for pro-
motion. ‘

s

2.17 When specifically asked about4ghe zone of consideration,
the Chairman, UCO Bank has stated that it is three times the vac-
ancies. Each time the Board has to decide whether, it should be

three times or four times. P

»
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2.186 When asked whether there was reservation for Scheduled
@ste/Scheduled 'I’nbe upto MMG-HI, the Chairman, UCO-:Bank
stated that there js no reservation for SC/ST upto MMG-IIL. The
representative of the Banking Division added that there are no
ré‘servations within the officers’ cadre. These are concesgions and
not reservatlons If the Scheduled Caste or Scheduled Tribe can-
dldates are found to be fit and within “the.actual number. of vac-

. ancies, then they will be automatically promoted,

2.19 The Addl. Secretary (Deptt. of Banking) further stated as .
follows: —

“The whole idea is to show whatever the Government policy
is, they are properly. followed in the Banks. Now, Gov-
ernment scales are different from the banks. The gow
ernment have introduced a system for giving preference
to Scheduled Caste and Scheduled Tribe candidates up-
to Rs. 2250/-. We tried to compare Rs. 2250 with our
scales and we were a little more liberal that what ac-
tually“the amount would have indicated. We made it
applicable to them, the same concessions which were
available to the Govemment servants drawing upto Rs.
2250 ”

These concessions and the rules which were explainedearli-
er, “'If we have said something which has given a differ-
ent impression, then, we are very sorry because the
whole intention is to apply the Government rules to the
public sector and we tried to be liberal in applying them
by including one more grade.” '

2.20 When asked how the reservation was being watched with-
out maintaining roster, the Secretary (Banking) stated as
follows:—

“If the impression given is that this informatjon is given on
the roster basis, then obviously there is something
wrong in our explanation. But we are trying -to faith-
fully carry out whatever instructions Government have
given in the Brochure, and trying to make them applica-
ble to banks. Where there is difficulty in application, we
are trying to put it in favour of Scheduled Castes and
Scheduled Tribes.”

221 In a note furnished to the Committee. it has been stated
that from JMG Scale I to MMG Scale IT and from MMG Scale 11
%0 MMG Scale IIT within officers’ cadre in the Bank, -promotions
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are by selection. Since as per the Brochure op Rmrvatmps for
Scheduled Castes and Scheduled ‘Tribes in services there is no
reservation for Scheduled Caste/Tribe officers in the matter of
such promotions, no rosters are majntained.

2.22 Secretary, Banking Division further explained that the
promotion’ was done by selection and by seniority. The title of the
Brochure was ‘‘Reservations for Scheduled Cagtes/SCheduled Tri-
bes in gervices.” The reservation rules in this partlcular case have
been used to cover the mstructlons issued in this behalf.

223 When the Committee asked the representative of the
Ministry to correct the written reply relating to reservations ap-
plicable upto MMG Scales IIT furnished to the Committee, the
representative of the Ministry modified the reply as follows:—

“The instructions contained in the Brochure on Reservations
for SC/ST in services' issued by the Department of
Personnel and Administrative Reforms are generally ap-
plied to all posts in the banks as follows:—

(i) Reservations for p,romqoﬁons_ to all posts in officers,
clerical and sub-staff cadres based on seniority-cum-
fitness.

L (i) Concessions as applicable in.terms of para 12.2(a)
of the Brochure, to any promotions within the offi-
cers cadre upto MMG Scale IIL

(iii) All promotions ljmsed on selection from clerical to .
- officers cadre.’’ .

224 When asked whether the modificatins were authentic or
not, the representative of Banking Division stated that Govern.
ment orders were not ipso-facto applicable.

2.25 In this connection, the Secretary, Banking Division clari-
fied that when he used the word ‘modifications’ what he meant
was that the grades, scales of pay etc. were different in banks.
The procedures are different.

2.26 When it was pointed out that in promotions by the method
of selection rosters had to be maintained for Scale I and Scale II,
the representative of the Banking Division stated that had it been
equivalent between'the Government and banks, there would be
no difficulty. Since in Banks Group ‘A’ and ‘B’ categories were
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different, this problem has arisen. This is something which has
to be interpreted. He further stated in this regard as follows:—

“I will just try to understand the point that has been made
so that we are clear. What we understand is that since
the banks have only three categories unlike four cate-
gories in the Government, there is no "need for second
‘Grade in the Banking Sector. There are two ways of
looking at #t. The first point is that the second grade
does not exist. The second interpretation could be that
part of the. officers need to be considered as grade II
officers for which reservation is available, Earlier, repre-
sentations were received suggesting that the Junior
Grade in.the Bank should be consideredq as aquivalent
-to Grade II in .the Government; therefore, reservation
should be made available for this category, After detailed
examination, the Government did not accept this represen-
tation but came togthe conclusion that the entire officers
class should be treated as Grade 1. That is the position.
I appreciate the point that is being made by the Hon.
Committee that, if, part of the officers are considered as
Group-II, then.the candidates belonging to the Sche-
duled Castes and Scheduled Tribes would get entitled
to certain benefits which they do not get today unless
the promotion is by seniority in which case theré is nqy
difference.”

2.27 The Commlttee pomted out that last time when Canara
Bank was examined, this matter was also discussed at some length.
The traditional practice in the banks, the abolition of Class 1i,
all these were taken into consideration. That was how salary
was equated. Reservation was made applicable upto that rung and
it had been in practice. It was also being implemented. The
only thing was that it was not being regularised by main}aining
rosters. The Committee desired to know how in the absence of
rosters; it was ensured that reservation was being given. The
representative of the Banking Division stated that their under-
standing of the position was that, after the I, II and III categories,
if the promotion was by seniority then only the reservatign was
applied. If it was by selection, then only concessions were given
-as per Government instructions in paragraph 12.2(a) of the Bro-
chure. ° '

2.28 In reply to a question, the representative of the Banking
Division stated that like Central Government, there is no Group-B
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cptegory in. the Banking Sector. Therefore there was no reserva.
tion, for prornotmn from Grqup-B to Group-A,’

2.29 The Committee pointed out that this question was discussed
long back. That was why salary at par was taker, Till then,
"reservations were made applicable. At this, the representative of
the Banking Dw:smn stated ag follows: —

“Rs. 2250 was another dividing line. It was not a dividing

line. beiween Group II and I. It was a_dividing -line
"within Group I. That was the dividing %ne we have
taken among officers and made the orders applicable
accordingly, Unless there is a separate Group II carred
out of the overall officers’ class, automatic reservation
will not apply. All are considered as one group, that is,
Group 1. Within Group I, wherever there is a limit of
Rs, 2250, there we have drawn the limit. This is the
decision which the Government has taken and c¢ommiu.
nicated to the Committee.” ‘

2.30 On a point raised by the Committee that when upto MMG-III
which was the lower rung of class I Officers, reservation was appli-
cable, then what was the practical difficulty in continuing what
was bemg given presently, the representative of the Banking Divi-
sion stated that the Banking Division was giving reservation where
there was promotion by seniority and the second system of con-

cessipn was where there was. a selection, ,

Y

. B ) .
2.31 In this connection, the Secretary, Banking Division. stated
that the matter was to be examined further in the sense that the
point whether a'roster, for reservation,was to be maintained upto
MMG.1IT or not. Direct recruitment was also by selection and in
that case reservation was applicable.

2.32 'Ihc Chairman, UCO’'Bank further clarified as follows: —

“Sir, as has been stated already we are not following reserva-
tion from Scale I to Scale III because it is all by promo.-
tion. We are, giving concessions as made applicable to
Government scrvants drawing ba#l¢ pay of Rs, 2,250 be.

§ cause Government has said this Rs. 2250 is Scale ITL”

2.33 The Committee enquired that when reservation was not
applicable and rosters were not maintained. how it wasg known that
S0 many persons were required to be promoted from Grade I to
Grade II and from Grade II to Grade III and only those people who
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would come in seniority, they would be promoted. The Chairman,

UCO Bank stated as follows:— N
, “T declared 1500 vacancies and therefore, that is done. Ac-
cording to seniority list, 18 Scheduled Castes and Sche.

duled Tribes people were in that 1500, I have promoted
them, the balance 1147 officers are from amongst the 4500
of the seniority list. That is why  we jumped the
inter_se promotion.” '

2.34 The Committee desired to know why reservation for Sche-
duled Castes and Scheduled Trlbes in promotion to Cashier and
Speclal Assistant was not provided. The Chairman, UCO Bank
stated that the post of Cashier was not a separate cadre in UCO
Bank. There was a Cash Department apart from Accounts Depart.
ment,

" 2.35 When asked why there was reservation for the higher cadre
among the Special Assistants, the Chairman of the Bank stated that
in view of the experience gained by them on account of function-
ing as Special Assistants, the Management thought that they might
be’ ‘consxd@red for officer’s post in a different way.

2.36 The Committee pointed out that SCs/STs were not even
one per cent in Special Assistant post and enquired whether re-
servation in promotion to officer's cadre was not as such, dis-
advantageous to them. The Chairman of UCO Bank stated that so
fat as promotion to officer’s cadre was concerned they were not
at a disadvantage.

2.37 Asked why there was no reservation for Scheduled Castes/
Scheduled Tribes for the post of Special Assistant, the representa-
.tive of the Banking Division informed the Committee that Special
Assistant post was given by seniority, and that the appointment
of an Assistant on the post of Special Assistant, which carried a
special pay, was not treated as promotion and as such there was
no reservation for this pest. When they were ’'promoted to. the
officers cadre,. there was a special reservatiort for. SC/ST. The
representative of the Banking Division further stated that the
Ministry have to seg-that while in the Officers' cadre there must
,be a proper reservation for the SCs/STs as a whole, the special
reservation for Special Assistant was scrapped. The Chairman
“of UCO Bank promised to consxder the proposal of representative
of Banking Division. Q

238 When the Committee pointed out that the Banking Division.
had to take a policy decisicn in this regard as what they said’ had
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‘to percolate to all the Banks the Secretary, Banking Division re-
plied as follows:—

“The point made by you. is valid. We accept it. This has to
be corrected. I would request the Liaison Officer to take
personal interest. If there is a special promotion quota for

' Special Assistants, then the reservation should apply there
also.”

2.39 Additional Secretary, Banking Division further added that
the Scheduled Castes/Scheduled Tribes should not suffer in pro-
motion because a part of it wag not covered by the promotion
policy. - A solution had to be found. It will be examined and seen
how it can be corrected.

2.40 The Committee enquired about the method by which vacan-
cies other than the 25 per cent vacancies filled by direct recruit-
ment, were filled in the Officer’s cadre. The Chairman, UCO
Bank stated during evidence that 50 per cent vacancies were filled
by written test and interview and 25 per cent were filled from
amongst the Special Assistants

241 Pointing out that there was no reservation in promotion &
to the posts of Special Assistants, the Committee asked whether
it was rot disadvantageous to the Scheduled Castes and Scheduled
‘Tribes. The Chairman, UCO Bank, replied that the Government
had recently given a clarification that Special Assistants’ must not
be considered for promotion exclusively and the Bank Manage-
ment have already started negotiations with the Bank Unions.
The Bank Management was going to draft a new policy by which
seniority in the clerical cadre will be considered and the separate
stream -for Special Assistants will be given up.

242 In reply to a question, the Chairman, UCO Bank stated
that the new policy would be applicable from 1987.

2.43 When the Committee pointed out that all these years there
was loss’ to SC/STs because there was no SC/ST candidate in
the Special Assistant cadre which was the feeder cadre, the Chair-
man, UCO Bank replied as follows:—

“We can only follow the backlog procedure and we carry
forward those available vacancies and fill up in the new
promotion process,”
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2.44 He further confirmed that to clear the backlog they would
follow the prescribed procedure and to the extent of 50 per cent
they would fill the reserved vacancies. .

245 When asked about the provision of reservation in the
agreement with thé Bank Employees’ Union, the Chairman, UCO
Bank, stated as follows:—

“In the past promotion policy we have added a clause that it
is all subject to Government’s direction on =eservation.
We have made this position clear to the Union also now.
However, we are going to fill up the backlog. It is not
going to be part of the promotion policy. That is our im-
plementation responsibility. We have only to enter into an
agreement regarding the procedure of how promotlons are

to be made.”

2.46 The Committee note that reservation of vacancies in favour
of Scheduled Castes and Scheduled Tribes to _be filled by direct
recruitment has been enforced in UCO Bank with effect from 1-1-

1971 and for those to be filled by promotion with effect from 1-1-
1979. Explaining the reasons for delay in implementation of reser-
vations in promotion, the Secretary, Banking Division has informed

“the Committee during evidence that so far as public sector banks are
concerned, it was a general government decision in 1971 that (re-
servatipn) rules should also be applicable for promotions. After
that, when the matter was referred to the Ministry of Finance,
Department of Banking, then they started reopening this issue as
to whether this particular order should also apply to the banks.
The Committee express their displeasure at the casual approach of
the Ministry of Finance (Deptt. of Economic Affairs—Banking Divi-
sion) on arriving at a decision on an important issue like this, after
seven years. The Commitiee feel that the decision should have
been taken within a reasonable period because seven years to dake
a decision on an important issue like enforcement of reservation
orders is indefensible. It is all the more regrettable that the Bank-
ing Department have delayed the implementation of reservation for
Scheduled Castes and Scheduled Tribes in promotions for as long
as seven years seeking clarifications on trivial matters. Obviously.
this has deprived many a Scheduled Caste and Scheduled Tribe
employees of their promotion against reserved vacancles during
those years.

The/ Committee have been informed that the Ministry of Finanee
(Banking Division) made a reference to the Ministry of Law when

»
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the matter was raised earlier by the Committee in 1983 and 1986
to know the legal implication involved if the orders on reservation
for Scheduled Castes/Scheduled Tribes in promotion were given
retrospective effect from the date of their issue. The Committee
have been informed that the Ministry of Law opined that it would
not be legally and constitutionally permissible to give retrospective
effect to the reservation orders of 1972 and 1974 in.the case of
nationalised banks. :

In the light of the opinion expressed by the Ministry of Law,
the Committee need hardly impress upon the Ministry of Finance
(Banking Division) to take a lessom from the past and realise the
necessity for taking prompt decision in future in the matter of
application of reservation orders for Scheduled Castes and Schedul-
ed Tribes as soon as they are issued and communicate the same to
the pubtic sector banks immediately to ensure their implementa-
tion in letter and spirit from the date of issue. m

2.47 The Committee are sorry to observe that in the preliminary
material furnished by Government, it had been stated that reserva-
tion orders in promotion were applicable to officers’ cadre upto
Middle Management Grade Scale T in UCO Bank. However, re-
gretting for their wrong interpretation of reservation rules, the
representative of Banking Division stated during evidence that there
was no reservation for Scheduled Castes and Scheduled Tribes in
promotion within the officers’ cadre but those candidates who fell
within the zone of consideration so as to be within the number of
vacancies, were promoted, if they were not found unfit for promo-
tion. Hence, there is no reservation for Scheduled Caste/Tribe
employees beyond Junior Management Grade Scale I in UCO Bank.
The Mandgement was only providing concession to Scheduled
Castes/Tribes as per instructipns contained in para 12.2(a) of Bro-
chure on Reservations for Scheduled Castes and Scheduled Tribes
in services, 6th Edition (1982), which reads as follows:—

“In promotions by selection to posts within Group A (Cliss
I) which carry an ultimate salary of Rs. 2,250 per month
or less, there is no reservation but the Scheduled Caste/
Tribe officers, who are senlor enough in the zone of consi-
deration for promotion so as to be within the number of
vacancies -for which the select list has to be drawn up,
would be included in that list provided they are not consi-
dered unfit for promotion.”
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The Committee feel that the interests of Scheduled Castes and
Schedfiled Tribes are jeopardised with the existing classification of
posts in UCO Bank. The banks have only three categories of posts,
unlike four categories of posts in the Government. In the Central
__Government, in promotion by Selection a Scheduled Caste/Schedul-
ed Tribe employee gets at least two chances of promotion to offi-
cers' category viz. first from Class II (non-gazetted) to Class II
_ (Gazetted) and then from Class II gazetted to lowest rung to Class
I, whereas in Banks a Scheduled Caste/Scheduled Tribe employee
gets only oné chance i.e. from Clerical cadre to Officers’ cadre (JMG
Scale I).

The Committee, therefore, recommend that the posts in the pub-
lic sector banks, mcludmg UCO Bank, should be reclassified so that
the chances of Scheduled Caste and Scheduled Tribe employees for
further promotions in officers’ cadre are brought at par with those
working in Central Government offices.

2.48 The Committee note. that in officers cadre 25 per cent vacan-
cles are filled by direct recruitment, 50 per cent vacancies are filled
by written test and interview from clerical cadre and 25 per cent
vacancies are filled from amongst the Special Assistants. The Com-
mittee are of the opinion that since there is no ‘reservation for
Scheduled Castes and Scheduled Tribes in promotion to the post of
Special Assistant, the above promotion policy goes against' the
Interests of Scheduled Caste/Tribe employees in so far as 25 per
cent promotions from Special Assistant to Officers’ cadre are con-
cerned. -

The Committee have been informed that the Government have
recently given a clarification that Special Assistants must not be
considered for promotion exclusively and the Bank Management
have already started negotiations with the Bank Unions in the mat-
ter. The Bank Management is going to draft a new policy by which
seniority ‘in the clerical cadre would be considered and the separate
stream for Special Assistants would be given up.

The Committee recommend that the Ministry of Finance (Bank-
ing Division) should study the whole matter in depth and evolve s
suitable policy for promotion from clerical cadre to officers’ cadre
(both in Aé¢counts and Cash Departments) for all the public sector
‘banks which should fully protect the interests of Scheduled Castes
and Scheduled Tribes and provide full justice to them in the.
" matter of promotion to officers’ cadre .in the nationalised
banks.
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249 The Committee feel that in the absence of reservation for
Scheduled Castes and ‘Scheduled Tribes in promotion to Special
Assistant, these employees have suffered a great loss in promotion
" to-officers cadre as there was no Scheduled Caste/Scheduled Tribe
candidate avallable in the Special Assistant cadre which was the
feeder cadre. The Commitiee recommend that UCO Bank should
calculate the backlog, thus caused, retrospectively and fill the future
vacancies in Officers’ cadre to the extent-of 50 per cent by Scheduled
Caste and Scheduled Tribe candidates to clear the backlog, as pro-

mised during the course of evidence.

B. Liaison. Officer/Cell

250 The Committee have been informed that separate Liaison-
Qfficers have been designated at Head Office and at Zonal/Divi-
sional Dffices to look after the interests of SC/ST. Their duties
and responsibilities are detailed below which are in addition to
the duties as outlined in Chapter 15 of the Brochure on Reserva-
tion for Scheduled Castes and Scheduled Tribes in services (Sixth

Edition), 1982:—

(i) The Liaison Officer may meet informally the SC/ST emp-
loyees including their representatives and hear their
grievancés in respect of matters arising out of - policy re-
garding reservations. In these meetings the factual posi- *
tion including policy decisions may be explained to the
SC/ST employees in order to eliminate any misgivings in
their minds. No formal minutes of meeting need to be ex-
changed. However, Liaison Officers may maintain a record

" note for follow up action.

(i) The grievances of the SC/ST employees should be looked
into and prompt remedial action taken wherever neees-

" sary.
(iii) The representations reckived from the Association about
reservation and other related grievances should be ac-
knowledged.

(iv) All the representations received from the Association
should be entered in a register showing therein the action
taken on each representation. This register should be in-
spected by the Liaison Officer periodically.

251 In reply to a question, it has been stated that none of the
Liaison Officers at Head/Zonal/Divisional Office belong to 6C/ST
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community. This is because Liaison Officers at Zonal/Divisional
Offices are the heads of these offices and these posts -are in Scale
IV/V/V1' At Head Office the Liaison Officer is in Scale V. None
of the SC/ST officers has reached that level so far.

2.52 The Committee enquired whether a Cell had been. set up
under the direct control of each 0{ th@, Liaison Officer to assist
him in the implementation of reservation orders. It has been
.stated in a written note furnished to the Committee that structure
of the bank was reorganised last year. Prior to that Special Cells
were set up at Head Office-and all the Divisional Offices. Copse-

quent on reorganization, Special Cell in all the ‘hew, Zonal/Divi-
sional Offices have been set up. e
2.53 As regards the staff strength of the Cell it has been stated

that normal strength of the Cell is one officer and/or one Clerk,
depending on the work load. ' .

2.54 The Committee note that Liaison Officers have been desig-
nated in the Head Office and at Zonal/Divisional Offices of UCO
Bank and Cells under their direct control have been s&t up to lbok
after the work relating to reservations for Scheduled Castes and
Scheduled Tribes and other concessions/relaxations admissible to
them. Besides their normal duties, the Liaison Officers have been
asked to meet the SC/ST Employees informally to hear their griev-
ances for redressal. The Committee are of the view that mere
appointing a Liaison Officer is not enough. What is needed is con-
certed action on the part of the Liaison Officer to ensure due com-
pliance by the appointing authorities with the orders and instrue-
tiens pertaining to the reservations in favour of Scheduled Castes
and Scheduled Tribes and other concessions/relaxations admissible
to them. It should also be ensured that the staff posted in the Cell
is adequate and well conversant with the orders/instructions relat-
ing to reservations for Scheduled Castes and Scheduled Tribes. The
Committee recommend that a seminar should be organised each year
in which Liaison Officer of nationalised banks incharge of the work
relating to reservations for Scheduled Castes and Scheduled Tribes
where points of common interest, fresh instructions issued during
the last year and clarifications given about interpretation of various
orders should be discussed and notes exchanged. This will go a long
way in implementing the orders in the right spirit and with
promptitude. .



CHAPTER I
7 RECRUITMENT AND PROMOTION

-

A. Recruitment Procedure

3.1 The Committee have been informed that the following/ pro-
«cedure is followed in UCO Bank for recruitment to different cate.
gories of posts:—

i

(a) Officers cadre:

(i) 25 per cent of total vacancies in officers cadre in a parti-
cular recruitment year are filled up by direct recruitmént
through Banking Service Recruitment Board. \

(ii) 50 per cent by written test and interview.
(ii) 25 per cent from amongst Special Asgistant.
{b) Clerical Cadre:

In terms of Government directives, vacancles in clerical cadre
are filled up State-wise through different regional Banking
Service Recruitment Boards.

‘(;:) Subordinate Cadre:

‘Vacancies in subordinate cadre are filled up through different
employment exchanges in terms of Government directives
by the Bank. ‘

8.2 The Committee enquired how the Ministry coordinated bet.
‘ween BSRB and the banks to see that the procedure for recruit-
ment prescribed in the Presidentia] order and instructions issued
by the Banking Department/Banks in this regard were being fol-
lowed by BSRB. The Additional Secretary, Ministry of Finance
(Banking Division) has stated during evidence that they issue
instructions to BSRB so far as various aspects of direct recruit-
ment are concerned. The banks place their indents with BSRB
for a particular year. BSRB takes steps to recommend the required
number. If the Ministry make any relaxation in terms of quali-
fications etc., then it is advised to all BSRBs that for Scheduled
Castes and Scheduled Tribes such were the instructions. :

1
B4 LS-3 v )
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3.3 When asked about the machinery thfough which the bank
ensured that all the promises given to this Committee got fulfilled,
the Additional Secretary, Banking Division, has stated that they
have quarterly meetings with BSRB Chiefs where the matter was
discussed. A representative of the UCO Bank is also there on the
Board of BSRB. Last meeting in this connection was held in
November, 1986.

3.4 When asked aus to who ensured that instxucfions given by
the Ministry were actually being implemented by the BSRB, the
witness has stated as follows:— .

“For each State we have BSRB which is attached to one
bank. West Bengal BSRB is attached to UCO Bank. I
agree with you on this point that somebody has to en-
sure that whatever has been presented before the Com-
mittee does take place on the ground’

35 Thereupofx the Committee observed as follows:—

“Attaching a BSRB to a particular bank will certainly create
.a problem. There seems to be a missing link in follow-
ing it up. I want the banks and the BSRB to ensure
these reservation provisions. I request the Ministry to
look into this aspect because BSRB is not only responsi=
ble for the UCO Bank but it recruits for other banks
also. We' wnnt to know how far it has been implemen-
ted.”

~ 3.6 When the Committee desired to know how the indents
placed with the BSRB were not fulfilled and how the Bank would
say that they did not have the eligible candidates, the Chairman,
UCO Bank explained that West Bengal BSRB did not have Chair-
man far abont.six months and that it has not functioned for nearly
two years. Only six months ago, a new Chairman has come. After
that he has started recruiting and holding the examination.

3.7 In reply to a question, the Chairman, UCO Bank, has stated
that last recruitment was held in 1983. In 1983, 1984 and 1985
the Bank have not placed any indents for officers.

*+3.8 The Committee desired to know the authority that sent the
indents to BSRB for filling vacancies in clerical and officers cadre.
The Chairman, UCO Bank has stated that for clerical recruitment,
# is zonal indent and for recruitment of officers it is all-India
" indent. '
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39 In reply to & question, the Chairman of UCO Bank has
stated that tie time lag between the indent sent by the Bank and
recruitment of candidates made by BSRB varies from State to
State, but generally it takes from six months to one year. In the
case of officers’ cadre it takes about an year.

3.10 When asked ahout the procedure of placing” the indents,
the witness has stated that generally an annual exercise is made
as to how many candidates are required in the next year, and
then indents are placed on the basis of that study. He has further
stated that generally speaking, the 1987 vacancies are determined
by December, 1986 and the indents are placed. By 1987 end the
Bank must have the staff.

3.11 The Committee desired to know whether_ Scheduled Castes
and Scheduled Tribe candidates were interviewed along with
general candidates or they were interviewed on separate dates
and in separate blocks other than the date on +which general
candidates' were interviewed. It has been stated in a written note
furnished to the Committee that Scheduled Caste and Scheduled
Tribe candidates are interviewed, on date(s) other than the date
on which general candidates are interviewed, in case number of
SC/ST candidates is more than 25 or in separate block as may be
convenient. - o~

3.12 During evidenédé Chairman, UCO Bank, clarifying the pro=
cedure adopted for interview has stated as follows:—

“What I meant is that if there are a few SC and ST candi-
dates, a separate sitting is made orf' the same day. If
there are more than 25 candidates, a separate date is
_fixed because not more than 25 candidgtes are interview.
ed on any day. So. if there are more z'nan 25 candidates,
one full day is allotted for interviewing them.’’ .

3.13 In reply to a question, Additional Secretary, Ministry of
Finance (Deptt. of Finance Affairs—Banking Division) hag stated
that when the Bank Management interviews SC/ST candidstes,
separately on the same day or on the next day if the number is
more than 25, they prepare separate lists for general candidates,
for Scheduled Caste candidates and for Scheduled Tribe . candi-
dates. There lists are prepared. The BSRB also follows thc same
procedure. .

3.14 It has been further stated that first three-epente lists are
drayn up. Thereafter appointments are made. As for the mixing up



it fa’ done_when combined merit lists are prepared. The candidates
are given their seniority according to the marks obtained by them.
It ia possible that all the Scheduled Caste and Scheduled Tribe can-
didates may be at the bottom of the list,

3.15 In reply to a question, the Chairman, UCO Bank has stated
that the roster is for determining the number of vacancies; it is not
for tne merit or seniority. That is why separate list is there. When
the senlority is drawn up that will be according to the marks ob-
tained by the candidates. The inter-se seniority is determined based
on the marks obtained by the candidates belonging to the different
lisis within the same batch,

3.16 When asked about the minimum time given to the Scheduled
Caste and Scheduled Tribe candidates for appearing in an interview
and for joining the post in case of their.selection, it has been stated -
as follows:—

“Officers and Clerical Cadre:

‘) The task of conducting interview for recruitment to the
post of officers and clerical cadre is entrusted to BSRBas.
The minimum time for appearing in interview for the

aforesaid posts as adeed by BSRB for all candldaim is
2/4 weeks.

1

e

Subordinate Cadre:

() Sufficient time is given by the bank for SC/ST candidates
for'appearing in an interview which is generally more
than 15 days. It is ensured that call letters for interview

' are gent to all candidates well in advance, including SC/
ST candidates.

Minimum time for joining:
Officers Cadre: ’

The Bank allows one month’s time for joining. As and when
the Bank receives request from any candidates for exten-
sion of joining time (including SC/ST, the Bank accedes
to such requests, depending on merit. .

-y -

~

Clerical and Subordinate Cadre:

The Bank allows minimum of 15 days' time for joining. As
and when the Bank receives requests from any candidates
L . for  extension of joining time (including SC/ST candi-
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date) the Bank accedes to such requests, depending upost
merit of each case.”

3.17 When asked as to who sanctioned the extension of time to & -
candidate to join the Bank, the Chairman, - UCO Bank has stated
that it is the Personnel Department of the Bank. The extension is
generally granted when asked for, He has further stated that it is
generally decided by the appointing authority whether the.timb is
to be given or not, but the experience of the Bank has been that the
extension of time has never been denied. ;

3.18 In this connection, Additional Secretary, Banking Divisiem
has stated as follows:—

“We can also issue instructions that if a Scheduled Castef
Scheduled Tribe ¢andidate asks for more time and the ap~
pointing authority is a junior officer and if such a request

has to be rejected, it should not be rejected without for=
warding it to the G.M.” -

3.19 In reply to a question, he hag stated that if the Management
has to send the appointment letters by Registered A.D. post, it is &
question of cost. If the Committee so desire, they can look into tha€
aspect also. But in the case of SC/ST candidates, when a call letter
is issued and subsequently the appeintment has to be rejected onm
the ground that in spite of having given the time, the candidate did

not -attend, the appointment would not be rejected without referring
the matter to the General Manager. T

3.20 In reply to a further question, he has stated as follon!:-—

“We send always another letter. In the case of Scheduled
Caste/Tribe "candidate, we will send another letter Regis-

-tered AD, so that no person misses hjs chance because of
this.”

321 In a subsequent note furnished to the Committee by thes
Ministry of Finance, it has been stated that it has since been decided
that the letter of aprointmcrt ir the first instance may be sent to all
the candidates by ordinary post. If, however, the SC/ST candidate
does not teport for duty within the stipulated period, it will not be
presumed that he is not interested in the post. A second letter by
Regd. A/D post would be sent to such candidates. Only after there

is no response to such a letter, it will be presumed that the person
is not interested in the post. ' ‘

322 As regards the verification c;t caste of candidates belonging
to Scheduled Castes and Scheduled Tribes, the Committee pointed
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out during the course of evidence that a candidate recruited agLimt
a reserved vacancy should be asked to prove his bona-fides within a
fortnight or so and it v vld not take years togetner, If any candi-
date was found giving false information about his caste he should
be placed under suspension. The representative of the. Banking
Dlvwon has stated as follows: —

“I would submit that this will create problems. Suppose, we

! suspend that person. After verifications’ if it is proved

' that the complaint is a bogus one, then that pumshment
ot suspension will be very harsh..”

3.23 He has further added that this'is in the Brochure which is
being followed by them. It provides for the procedure which is to
be followed. There is a valid recommendation which reads as
follows: —

“Where a candidate belonging to SC/ST community is unable
to produce a certificate frora any of the prescribed autho-
rities, he may be appointed provisionally on the basis of
whatever prima facie proof he is able to produce in sup-
port of his claim subject to his furnishing the prescribed
certificate within a reasonable time or if there is a genuine
difficulty in his obtaining a certificate, the appointing

“authority should itself verlfy his claim from the District
" Magistrate.”

On thls basis a permanent letter is lssued

* 3.24 The Committée are unhappy to observe that till now the

Management of UCO Bank has not been sending appointment letters
by Registered A.D. Post to Scheduled Caste/Tribe candidates, in
view of the cost involved. Howevelr, the Ministry of Finance (Bank-
ing Division) have now taken a decision that henceforth the letter

of appoinfment in the first instance will be sent to all the candi-

dated by ordinary post. If Scheduled Caste/Tribe candidates do not
report for duty within the stipulated period, a second letter by
Registered A.D. post will be sent to such candidates.

The Committee have further been assured that in case of

Scheduled Caste/Tribe candidates when a ¢all letter is issued by

Registered A.D. post and subsequently in spite of having beex
given time, the candidate does not attend/join, the _ appointment
would not be rejected without referring the matter to the General

Manager.

ALY
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The Committee hope that this new procedure will be strictly
adhered to and followed by all the appointing authorities in UCO
Bank and the SRBs {n letter and” spirit.

3.25 The Committe have been informed durlnz evidence that
the Personnel Department of UCO Bank generally grants the ex-
tension of time asked for by Scheduled Caste/Tribe candidates to
join service in the Bank, The Committee recommend that if a
Scheduled Caste/Tribe candidate expresses his inability to join the
Bank within the time stipulated in the letter of appointment gent
to him and request for extension of time to join the Bank, his
request for extension should not be turned down. If the Personpel
Department does not think it a fit case for grant of extension of
time, a decision in this regard should be taken at a sufficiently
higher level say by General Manager in the case of Sub-Staff/
Clerical cadre and Managing Ditector in the case of Officers’ cadre,

B. Concessions/Ralaxations

3,26 The Committee have been informed that the following con-

cessions/relaxations are provided to Scheduled Caste|Scheduleds:

Tribe candidates at the time of recruitment of officers, clerical and
subordinate cadres: —

(a) Age limit: The upper age limit is relaxable to the extent
of 5 years in case of candidates belonging to SC/ST cate-
gory. i

(b) Educational Qualifications: Recruitment to Officers and
Clerical cadres is being done by BSRBs,

In case of subordinate cadre no relaxation is allowed to SC/
ST candidates as per Govt. guidelines.
N .

(c) Fees for Examination: Previously one-fourth of normal
‘fees but completely waiveg since 1-7-85.

(d) Travelling Allowance: (i) Direct recruitment to officers
and clerica] cadres through BSRBs, Calcutta,

(ii) For recruitment to subordinate cadre in advertised
posts/recruitment through Employment Exchanges, the
recruiting authority may allow IInd class rail fare by

" passenger train by the shortest route from the rallway
station nearest to their normal place of residence or
from which they actually perform the journey which-
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ever is nearer to the place of interview, and back to
the same station provided the distance travelled by
rai] each way exceeds _fifty miles. No extra charges in-
curred for reserving seat sleeping berth in the train.
will, however, be reimburséd to them.

(e) SC/ST candidates are eligible for relaxation|concession
in qualifying marks in written test to the extent of 10
per cent when required number of candidates belonging:
to these communities are not available for selection to the
post in subordinate cadre on the basis of general standard.

8.27 When asked whether concessions/relaxatlons given to SC|
ST candidates were indicated in the advertisements fot recruitment,
the Addl, Secretary, Banking Division, has ,stated that the BSRB
indicates about the relaxations also, The instructions on the subject
get reflected in the advertisement and the basic purpose is served.
Everybody knows about the reduced qualifications.

3.28 However, another representative of the Bank:ng Division,.
has stated as follows -_—

“We had given relaxation in respect of officers and clerical
cadres, but in case of subordinate cadres, we have not
given any relaxation. Whatever is the minimum qualifi-
cation, that is there and no relaxation is given for the
Scheduled Caste and Scheduled Tribe candidates.”

vﬁe'has further stated as follows: —

“The Government guidelines do not permit relaxation in res-
pect of officers and clerical cadre, The Brochure of the
Department' of Pergonnel says and subsequently we have
also gone back to them. They say that no relaxation in
respect of educational qualifigations for recruitment of
staff is in line of the Government policy. All the same
we have given relaxation in respect of officers and cleri-

cal cadres, although, we are not giving relaxation in res-
pect of subordinate cadre”

320 When the Committee enquired about the T.A. paid to SC/
ST candidates, the representative of the Banking Division has stated
that when they are called ‘for interview, they are given IInd class

Rail fare, but when they take the written examingtion, they are not
given the fares.



8.30 When asked why TA was not paid when the SC/ST candi-
dates came for written examination, the Additional Secretary, Ban-
king Division has stated that the number of candidates appearing
for written examination is verflarge He has however, promised to:

examine the question as to what are the implicatx_ong, if they pay
the charges.

3.31 The Committee enquired about the exact procedure for
relaxing the standard for selection of SC/ST candidates. The Chair-
man, UCO Bank, has stated during evidencé that first the written
test is held and the answer papers are evaluated. Suppose ten candi-
dates are to be taken, the first ten are selected. If the 3 SC and ST
persons to be selected are not available within the first ten, then the:

Management comes down in the list after ten to see whether they
are available there.

3.32 In this connection, the Addl - Secretary, Banking Division,
bas stated as follows: —

“Your point is very clear, If of their own, they come up, then
there is no further problem If sufficient number of people”
is not available, then what can we do.”

3.33 When asked whether relaxation was given in the case of
Scheduled Tribes, the Addl, Secretary, Banking Division has stated
that this had been done. But in spite of that if nobody.came up, then
that is a different matter, It only shows that ‘the number is not ade-

quate in the case of Scheduled Tribes. He has, however, promised
to check it again.

3.3¢ When asked abbut the bank employees, posted in Branches
" ofrthe bank in foreign countries the Committee have been informed
that total number of employees posted in branches of UCO Bank in

foreign oou.ntries are as unda' —_
Officers—80
Clerical staff—183

Sub-staff—51
RR—-

Except 22 officers whe are posted from India, all other employees
are locally recruited staff.

3.35 In reply to a question, it has been stated that none of the

22 officers posted from India to foreign Wranches belong to SC/ST
eommunity,



“"3.36 The Committee are surprised to learn’ tlut the UCO Bank

have given relaxation in educational qualification to SC/ST candi-
dates in respect of Officers'and Clerical cadres but in the case of
Subordinate cadre, they have not given any relaxation as per Gov-
ernment guidelines. This might have deprived many a Scheduled
Caste and Scheduled Tribe candidate from being considered eligi-
ble for the posty applied for. The Committee would like to draw the
attention of Ministry of Finance (Banking Dlvnsxon) to the Ministry
of Personnel, Public Grievances and Pension (Deptt. of Personnel
and Training) O.M. No. 36011/8/84-Estt (SCT) dated 17th October
1986 whereiin it has been provided that ‘if adequate number of
Schedued .Caste and Scheduled Tribe candidates who satisfy the
minimum standard are not available-to fill the reserved vacancies,
then Scheduled Caste and Scheduled Tribe candidates may be selec-
ted to the extent of shortfall in vacancies by relaxing tfie minimum
standard, provided that they are mot considered unfit to hold the
post’. The Committee, therefore, impress upon the Ministry of Fin-
ance (Banking Division) to issue necessary instructions to all con-
cerned authorities accordingly so that the shortfall in reserved
vacancies of the Subordinate cadre becomes a thing of the past.

~ 3.37 The Committee further recommend that relaxations in
educational qualification etc., available to 'Scheduledi Caste/Tribe
candidates should invariably be mentioned while advertising the
- vacancies in newspapers as it will help in attracting a larger number
of SC/ST. candidates against the reserved vacancieb and to wipc
out -backlog in their representation in services of the Bank.

3.38 The Committee note that Scheduled Caste/Tribe candidates
are pald II Class rail fare as travelling allowance when they are
called for interview but they are not paid this travelling allowance
when they come to appear in written test. The Committee would
like to draw the attention of the Ministry of Finance (Banking
Division) to Para 3 of Chapter V of the ' Brochure on reservation
for Scheduled Castes and Scheduled Tribes in posts/services under
the Public Enterprises issued by the Bureau of Public Enterprises
wherein it has been stated inter alia that SC/ST candidates called
for written test for Group ‘C’' and ‘D’ posts should be allowed the
Jowest class rail fare if the distance exceeds 80 Km. The Committee.
therefore, suggest that the Ministry of Finance may, issue neces-
sary Instructions to the authorities concerned to pay rail fare to
SC/ST candidates called #or written test for Group ‘C’ and ‘D’ posts
if the distance involved is moré than 80 Km.

339 The Committee regret to note that none of the 22 officers of
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UCQ: Bank posted from India to fofeign branches belongs to
Scheduled Castes/Tribe community, The Committee would urge
that the claims of Scheduled Caste and Scheduled Tribe employees
should be considered favourably at the time of making postings in
foreign countries to enable them to acquire the experience of work-
ing in the branches abroad. The Committee feel that their stay in
a8 torelgn country for a couple of years wopld, by itself, be a very

useful experience for the Scheduled Caste/Scheduled Tribe em-
ployees and would help them a lot in broadening their outlook and
bringing them up socially and economically. P

; C. Promotion

3.40 The procedure followed for promotion in different categories
‘of posts in UCO Bank is stated to be as under:—

1. “Interscale Promotion within Officers’ Cadre:

(1) The minimum eligibility in terms of number of years of
'service for promotion from one officers’ scale to another scale gene-
rally is as under:—

(i) For promotion from Scale I to Scale 1I, an officer should
have completed a minimum of 7 years of satisfactory ser-
vice in Scale I and should have put in a minimum of 2
years of service as an officer in a rural branch,

(ii) For promotion from Middle Management Grade Scale II
to Middle Management Grade Scale III, an officer should
‘have completed a minimum 5 years of satisfactory service
in the Middle Management Grade Scale II and should
‘have put in ‘a minimum service of 3 years as an officer in
a rulal and/or semi-urban branch,

(iii) For promotion from Middle Management Grade Scale IIT

to Senior Management Grade Scale TV, an officer should
- have completed a minimum of 5 years’of satisfactory ser-
vice in the Middle Management Grade Scale III.

(iv) For promotion from Senior Management Grade Scale IV

to Senior Management Grade Scale V, an Officer should
have completed a minimum of 3 years of satisfactory
service in Senior Management Grade Scale IV.



(v) For proxﬁotion from Senior Managément Grade, Scale V'
to Top Executive Grade, Scale VI an officer should have
completed a minimum of 2 years of satisfactory service-
in Senior Management Grade, Scale V.

(vi) For promotion from Top Executive Grade, Scale VI to
Top Executive Grade, Scale VII, an officer 'should” have

completed a minimum of 3 years of' satisfactory service
in* Scale VI. ’

.

¢3) The Management may in its discretion relax the minimum
length of service referred to above without relaxing the minimum
prescrlbed service at “Rural” and at: “Rural” and/or “Semi-Urban”
Branches for officers in Scale I and Scale II respectxvely, if at any
time the number of officers becoming eligible for promotion is less

than 3 to 4 times the riumber of posts available in the next higher
scale/grade.

(3) The relaxation in the minimum length of service shall gene-
rally be for not more than 2 years. However, there will be no rela-
xatioh in- the minimum ‘service required at rural branch for officers

in Scale I and at rural and/or semi-urban branch for officers in
Scale II.

 (4) The provisions regarding minimum service at rural branch
for officers in Scale I and at rural and or semi-urban branch for
officers in Scale II will become operative with effect from 1-6-1988.

(5) The number of officers to be considered for promotion from
one scale to another shall normally be restricted to 3 to 4 times the
number of posts for which promotions are being considered.

-~

Provided ti)e Board of Directors ‘may relax this criteria in excep-
tional circumstances after recording the reasons therefor.
There are two channels of promotion and both are by selection.

(i) Promotions based on seniority-cum-merit;
(ii) Promotions based on merit.”
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Allocation of estimated vacancies in the higher scale(s) for pro~
motions through the above two c¢hannels will be under:—

Movement Seniority  Maerit
cum merit

Junior Management Grade Scale I to 859 13
Middle Management Grade Scale IT % %

Middle Management Grade Scale 1J to

Middle Management Grade Scale III' . . . . . 80% 20%
Middle Management Grade Scale III to .

‘Senior Management Grade Scale IV . . . . . . 50% 50%
Senior Mana gement Grade Scale IV to

Senior Management Grade ScaleV . . . . . . . 25% %%
‘Senior Management Grade Scale V to

Top Executive Grade scale vl . . . . . @ . NI 100%
“Top Executive Grade Scale VI to Nil  100%

Top Bxecutive Grade Scale VII

As per Government directiveg reservation guidelines are appli-
cable only for promotion from JMG Scale I to MMG-Scale II and
from Scale II to Scale III. SC/ST officers who are senior enough and
in zone of consideration for promotion so as to be within the num-
ber of vacancies for which select list is drawn are considered for
promotion provided they are not considered unfit for promotion,

II. Promotion from Clerical Cadre to Bank’s Officers Cadre:

(®) 50 per cent of the total vacancies in otficers’ cadre are fil-
led up from among the eligible candidates in clerical
cadre through written test and interview by giving
weightage of the length of service and educational quali-
fications of the employees.

(b) 25 per cent of the total vdcancies in the o!ficers’ cadre are
filled up from the rank of special Assistants in the clerical

- cadre entirely on the basig of the seniority without any
test and interview, subject to their having put in tem
years of service in clerical cadre of which at least one
year in the caparity of a Special Assistant.

Since Spec‘ial Assistants are also Clerks, the question of
includigg oli clerks for bromotion through this channel of
promotion is being examined by the Bank.

(¢ The remaining 25 per cent of the total number of vacancies
are filled up by direct recruitment thoough Banking Sere
vice Recruitment Board.
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Relaxation/Concession for candidates belonging to SC/ST
communities in promation to officers cadre JMG Scale—1.

(i) Reservation in pcst filled by promotion to officers’ cadre
JMG Scale I is 15 per cent for Scheduled Caste and T}
per cent for Scheduled Tribe candidates.

(i) Relaxation in length of service—Relaxation by one year:
in length of service in clerical cadre in the Bank for deter-
mining the ehgxbihty to appear 1n the written test.

(m) The marks secuxed by the employees b2longing to SC/ST
categories in the written test and interview are enhanced
by 5 per cent of total marks allocated for written test as
well as for interviéw bv way of relaxation to enable them
to qualify in the written test and interview. Similarly, for
promotion to officers’ cadre on the basis of seniority the
reservation to the extent of 15 per cent for Scheduled
Castes and 734 per cent for Scheduled Tribes and re-
laxation in length of service to the extent of one year in
total length of sreyice for determining the eligibility for
inclusion in the promotional panel of seniority basis are

“also considered by the bank,

Separate Panels of successful candidates belonging to
SC/ST categories alongwith combined panel of General
category candidates are prepared.

(iv) Carry forward of unfilled reserved vacancies is not appli-
cable for promotion throuch written test and interview.
Government have tn -~+ntert and safeguard the interest
of SC/ST Employees decided that having regard to the
fact that reservation onlicv for SC/ST was implemented
in Banks only some time after nationalisation and that
sufficient number of SC/ST employees with requisite
senicrity may not be available, decided that for a period
-of 5 years these promotion tests and interview tests be also
treated as qualifying for 3 year carry forward. The posi-
tion is to be reviewed after 5 5S5years. We are comlying
with this directive. Government is presentlv reviewing this
matter, In case of promotion based on senionty only, re-
servation and carry f-~wn=4 of unfilled veserved vacan-
cies are applicable and are followed. ™

Criteria for calling the candidatés for Test and Interview:
The eligibility criteria for appearing in the writfen test from
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Clerical cadre to Bank’s Officers cadre in Junior Ma;nagement Grade
Scale I (Accounts Department) is:

-

(1) Maximum age limit

(i) Length of service

(iii) Relaxations/concessions :

(iv) Allocation of marks in the written
test and interview :

56 completed years.

For _graduates havine passed both parts
of CAIIB Exam.—2 years.

For Graduates having passed Part I of
CAIIB Exam.—3 years.

For undergraduates having passed both
parts of CAIIB Examination—4 ycars.

For matriculates or for employees having
passed Part 1 of CAIIB Exam.— 5 years.

For employees not cowered by the above
mentioned clauses.—6 years. .

Relaxations/concessions will be extended
to the extent of one year in the length
of service as aforesaid in favour of
employees belonging to SC/ST categories..

" Written test : 40 marks -
Interview : 10 marks

Length of service in erical cadre Q@
marks for each completed year of service.

- subject to max. marks) :

Educational Quali- 20 marks
fication '

Total Marks : 100 marks

Promwotion in the Cash Department:

»’

Besides that, an employee in clerical cadre in Cash Department

who has already reached 9th stage in clerical scale of pay and has
?vorked as a Head Cashier will be given the offer of Chief Cashier
in Junior Managemeént Giade, Scale I on automatic basis.

II. Promotion From Subordinate Cadre to Clerical Cadre:

are enumerated below:—

The different aspects of prowsions for thm type of promotion

Age Limit: There shall be no age limit in respect of promotion
from subordinate cadre to the clerical cadre.

(1) For promotion to the clerical cadre in the Accounts De»
partment : first division in Matriculation/Higher Sec-
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. ondary Examination or forty five per cent marks in Inter-

mediate or simple graduation from a recognised Univer-
Sty

(li) For promotion as Asstt Cashier and Asstt. Cashier-cum-
Godown Keeper—Matnculatmn/Higher Secondary Ex-
amination from a recognised Board/University,

(iii) For promotion to the post of Typist—same as for (ii) above
with the additional requirement of a speed not less than
thirty words per minute in English Typewriting.

(iv) For promotion as Filing Clerk, Despatch Clerk, Record

. Clerk, Stationery Clerk, Clerks in Building and Care-

taker's Department, etc.—at least a pass in the eighth

standard but not Matriculation with -a minimum of sevea”

years' continuous service in the bank and possession .of
reasonable knowledge in English.

Members of subordinate staff who have put in a minimum
of ten years continuoug service in the bank shall irres-
pective of their educational qualification be allowed to
compete for promotion in these posts.

Matriculate employees may also be allowed to compete
for promotion in the above posts provided they forefei®
their chance for pfomotion to the post of Assistant Cashier
and Assistant Cashner-cum-Godown Keeper.

“Note : (a) Matricularion or equivalent examination or the higher examination referr-
ed . bove should be conducted by a Board, University or Institute duly re-
cogrised by the Government of India for this purpose.

(b) F:ilare in a higher like examination higher secondary, pre-Univer:ity or
Intermediate will not be taken automatically as a <ucosss or as a1 evideroe
of a passedin the rext lower examination, The last examination passed
supported by the certificate issued by the Bo rd/University o1 lnmtﬁc
eoncerned will be taken as the highest qualificaticn attained,

»

‘Written test and Interview:

(¢)) AFo_r promotion as a Clerk in the Account Department emp-
loyees who are graduates from a ‘recognised University of
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bave passed Matriculation/Higher Secondary Examination
in First Division or have secured at least forty-five percent
marks in Intermediate Examination from a recognised
University/Board shall be promoted without any written
test subject to the vacancieg arising in the region.

ii) (a) For promotion to the post of Asstt. Cashier/Asstt. Cash-
,  iercum-Godown Keeper and Typist—Employees who have
passed at ieast Matriculation or Higher Secondary Exami-
nation from a recognised Board and have put in a mini-
mum continuous service of six yearg in the Bank shal] be
promoted without any written test to the aforesaid posts
except that for the post of Typist there shall be a test in
English typewriting requiring a speed of not less than
thirty words per minute provided, however, that the total
number of posts filled in the above manner shall not
exceed twenty-five percent of the total vacancies for the
post ot Asstt, Cashier/Asstt, Cashier-cum-Godown Keeper
and Typist as assessed by the Bank in that region.

{b) Employees who have not completed a minimum continuous
service of six years in the Bank and are not covered under
(a) above and others subject to their tulfilling the require-
ments prescribed above will have to qualify in a written
test and will be governed by all rules and criteria that
may be prescribed for such promotion. The test for above
mentioned posts will be a simple promotional test other
than one prescribed for clerks directly recruited. For the
post of Typist, there shall be a test in English typewriting
requiring a speed of not less than thirty words per minute.

{iii) For promotion the post of Filing Clerk Despatch Clerk,
Record Clerks, Stationery Clerk, Clerks in Building and
Caretaker’s Department etc.

(a) For promotion to the above posts, employees fulfilling the
requirements prescribed above shall be required to appear
in a simple test in Arithmetic and English,

(h) Members of subordinate staff who have put in a minimuwa
of twenty years of continuous service as peon in the Bank
shall, irrespective of their educational gqualification, be
allowed to appear in a simpler test subject, however, that
the promotion to the aforesaid posts from among the said
employees shall not exceed twenty five percent of the total

544 LS—4.
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number of vacancies in the said posts as assessed by the
Bank in the respective regions.

(iv) Employees who have secured a minimum of thirty three
percent marks in aggregate in the written test (subject
to minimum of fifteen percent marks in ea¢h subject—
English and Arithmetic) shall be called for interview and
be empanclled in order of aggregate marks obtained by
them in the written test and interview and the weightage
be given for length of service at the rate of two marks
for each completed year of service subject to a maximum
of twenty marks.

(v) Persons disqualified in the written test : Fmployees who-
fail to qualify in the written test will be intimated accord-
ingly, Candidates for the post of Asstt. Cashier/Asstt.
Cashier-cum-Godown Keeper/Typist and others as indi-
cated in Para III (ii), (ili) and (iv) above who fail to quali-
fy in the written test shall have the option to appear
in the subsequent promotional test as and when conduc-
ted. Such candidates will be eligible for appearing in the
subsequent written test taking place when vacancies arise
after a lapse of least one year from the date of the pre-
vious written test. On their passing a written test' they
may be called for an interview and included in the Panel
for prombtion to the respective posts in accordance with
the procedure outlined above, their names appearing after
the names of employees already empanelled.

(vi) Employees who are eligible to compete for promotion to
the post of Filing Clerk, Despatch Clerk, Record Clerk,
Stationery Clerk and Clerks in the Building and Care-
taker’s Department as mentioned in Pata III (iv) above
shall not be eligible for promotion as officer in Junior
Management Grade Scale 1. This disability shall also ap-
ply to non-matriculate employees who were promoted to
Bank's Clerical cadre from subordinate cadre and are
still in clerical cadre doing similar duties.
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(vil) Employees selected for the post of Filing Clerk, Despatch
Clerk, Record Clerk, Stationery Clerk, etc. shall also be
required, in the Bank’s discretion, to issue tokens write
pass books, scroll accounts and statement of accounts and
do similar other work of routine nature besides their
general duties, .

Ruservation of Posts/Relaxation/Copcession. for candidates

betdnging to SC/ST Communities for promotion from the

Subordinate Cadre to the Clerical Cadre.

(i) Directives issued by the Central Government regarding
percentage of reservation in promotion from the subordi-
nate cadre to the clerical cadre in each State is applied in
respect of promotion from subordinate cadre to clerical
cadre, However, in case of reserved vacancieg not being
filled up on account of non-availability of required num-
ber of eligible candidates in these categories, the shortfall
thus occurring is dereserved and filled by general candi-
dates and carried forward as backlog as per directive of the
Government.

(ii) The following relaxations/concessions are provided to the
candidates belonging to SC/ST categories to the extent
the number of vacancies reserved for them could not be
filled on the basis of general standard subject to the fit-
ness of these candidates for promotion to the clerical
cadre provided they are not found unfit for such promo-
tions:—

(a) Marks secured by the candidates in these categories both
in the written test and interview is enhanced by five
per cent of the total marks allotted for written test and
interview. ,

(b) Separate panels of successful candidates belonging to
SC/ST categories are prepared.

(c) Relaxation in length of service by one year to the emp-
loyee in subordinate cadre who belongs to SC/8T com-



munities is given in connection with the promotion to
the different posts in clerical cadre i.e. Filing Clerk/
Despatch Clerk/Record Clerk/Stationery Clerks/Clerk
in Building and Caretaking Deptt. etc., and as Asstt,
Cashier-cum-Godown Keeper/Typist in Comparison to
the candidates belonging to general category to the ex-
tent of the number of vacancies reserved for the SC/ST

communities are not filled up on the basis of the gene-
ral standard.

IV. Procedure relating to Full-time Sweeper/Part-time
Sweeper regarding Selection to the Post of Peom/Peon-
cum-Farash tn Subordinate Cadre and their Promotion to
Clerical Cadre.

Reservation (Reservation for the post of Peon)

In pursuance of the instructions of the Ministry of Finance, the
Bank is filling up 25 per cent of the vacancies accruing in the grade of
peons by way of transfer of full-time sweepers who are on regular
employment of the Bank and have put in a minimum period of §
yearsg of service ag full-time sweeper but may not be possessing mini-
mum educational qualification as required for direet recruitment to
the post of peons. They should however, possess elementary stand-
ard of literacy and give proof of ability to read either English or
Hindi or Regional Language, as the case may be and pass a senarate
and simple written test as and when held for the purpose. Provisions
relating to reservation meant for full-time Sweepers will not, how-
ever, apply to the post of part-time Sweepers.

Appointment to the post of Peon from full-time Sweepers:

Full time sweepers who have passed 8th or 9th standard from a
recognised school during the course of their service are eligible to
compete along with the outside candidates for being selected to the
post of Peons, irrespective of their length of service but subject to
their having fulfilled all the eligibility criterla as prescribed for
direct recruitment to the post of Peon.
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Appointment of full-time Sweepers gs Peon and Promotion to Cleri-
cal Cadre;

The full time Sweepers who are on the regular employment of
the Bank and have passed Matriculation or equivalent examination
after having joined the bank can be appointed as Peon/Peon-cum-
Farash Straighta way without any test subject t6 vacancies. They are
also eligible to appear in the written test for promotion to the post
of Asstt, Cashier-cum-Godown Keeper in clerical cadre regardless
of the fact whether they have become Peon/Peon-cum-Farash or
not, '

Appointment of Full time Sweepers/Clerks:

The full time Sweepers who become graduate during the course

of their service would be eligible to become Clerk as per existing
Promotion Policy,

The Selection of Part-time Sweepers as Peon/Peon-cum-Farash and
their Promotion to Clerical Cadre:

Provisions meant for full-time Sweepers in connection with their
appointment as Peon/Peon-cum-Farash will also apply to part-tim-e
Sweepers for their selection to the post of Peon/Peon-cum-Farash
provided that they have passed 8th or 9th Standard from a recognis-
ed school after joining the service in the Bank.

Part-time employees who are matricualtes are eligible to be
appointed as Peon without any test subject to the availability of
vacancies. If appointed as Peon they can appear in the promotional
test for Asstt. Cashier after a minimum period of service of 2 years
as Peon-cum-Farash. Part-time Sweepers only on becoming as Peon
are eligible to appear in the promotional test for clerical cadre after
completion of a minimum period of 2 years of service as Peon-cum-
Farash if they satisfy all the eligibility criteria prescribed for such
promotion. Part-time Sweepers who become Graduates during the
course of their service would be eligible to become Clerk, subject to
availability of the vacancies,”
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. 3.42 As regards Inter-se promotion, the Chairman, UCO Bank has
stated during evidence that in officers’ grade promotion from Scale I
to Scale II is by selection. However, the reserved category officers
who are within the actual number of vacancies the zone of consi-
deration are promoted if they are not found unfit for promotion. For
example, if there are 100 vacancies, all the reserved category offi-

cers who are within 100 are promoted, if they are not found unfit for
promotion.

3.43. When specifically asked about the zone of consideration the
Chairman, UCO Bank stated that it is three times the vacancles
Each time the Board has to decide whether it should be three times
or four times, Since the promotion is by selection, there is no re-
servation for Scheduled Castes and Scheduled Tribes but those can-
didates who come witkin the actual number of vacancies will be
given promotion, if not unsuitable.

3.44 When asked about the total promotion made, the Chairman,
UCO Bank stated that during 1983-84, 1165 persons were promoted
from Scale I to II and 13 and 5 of them were Scheduled Castes and
Scheduled Tribes respectively. They were fit and promoted according
to the relaxation given by the Government.

3.45 The position regarding total number of employees promoted
in officers cadre during the years 1983, 1984 and 1985 and the number
of SC/ST employees among them as furnished to the Committee is
as under: —

~—

Year Cate ory ;!‘oallglo. No.of Percentage Shortfall Remarks
Posts of employees
pro&otyed SC ST SC ST SC ST

1 2 3 4 5 6 7 8 9 10

1983 Officer 165 1R 5 1.5 .44 Promotion
Scale I to by selection.
Scale JI O reserva-

tion.

1983 Scale II to 615 5 -_— 03 - -do-
Scale III

1984 Scale I to 62 —_ — — — —_
Scale IT

1984 Scale IT to
Scale IIT 27 _ — _— - — —_

1984 Scale V to Reservation
Scale VI 9 —_ —_ —_ rovision

P
not appli-
cable.




1 2 3 4 5 6 7 8 9 10
1984 Scale VI to Reservation:
“Scale VII 2 - - = - provision not
applic.ble
1985 Scale ITI to
1985 Scale IV to
Scale V 2 - - - - -do-

346 As desired by the Committee, following information in re-
gard to Inter Scale promotions within officers cadre from 1979 to 1982
has also been furnished :

—~

Yeer Promotion from Scale to Scale Number of officers  Number of
. promoted

SCs STs

1979 )1 v 27 _ -

.V \4 s —_— -

v A% 4 —_— -

1980 m 9 —_ -

v v 10 — p—

v VI . 2 - =

1981 I v —_ -

_ w v 7 _ -

1982 — - Nil - =

.347 The number of cases in which the minimum length of ser-
vice was relaxed for inter-scale promotion jn officers’ cadre during
the last three years is as under.—

Year Promotion Total No. of No. of SC/ST
"From - To . cases officers included i
Col. 4
Scale Scale

1983 1 1 122, 21

1 m 535 2
1984 1 n 23 —_

I m 26 —_

1985 No relaxation allowed




51

3.48 When asked to indicate the percentage of posts in officers”

eadre filled by promotion, based on seniority only, the Committee
was informed .as follows :—

“(a) (i) 256% of the posts in Officers’ cadre-IMG Scale I in
Accounts Department are filled from Special Assistants in
the clerical cadre on seniority basis.

(1) In cash Deptt. promotion from Asstt. Cashiers/Head.
Cashiers in the Clerical cadre to Chief Cashiers JMG
Scale I in 100% on seniority basis,

However, the bank is presently negotiating with the
Unions for the integration of Cash Deptt. with Account
Deptt., for drawing a common seniority panel and so that
all in the clerical cadre could compete.

(b) (i) The last promotion in Accounts Deptt. on the basis of
seniority only from Special Assistants in Clerical cadre
was held in 1982. 451 Special Assistants were promoted out

of which one was Scheduled Caste and two were Scheduled
Tribes.

(ii) Number of Asstt, Cashiers/Head Cashiers promoted as
Chijef Cashiers in JMG-Scale I in 1985 were 164 of which
20 were SC and 2 ST employees.”’

3.49 The Committee enquired about the exact procedure for
relaxing the standard for selection of SC/ST candidates. . The
Chairman, UCO Bank, stated that first the written test was held
and the answer papers were evaluated. Suppose ten candidates
were to be taken, the first ten, then were selected. If the 3SC and
ST persons to be selected weére not available within the first ten,
then the Management came down in the list after ten to see
whether they were available there.

In this connection, the Addl. Secretary, Ministry of Finance
(Banking Division) stated as follows :—

“Your point is very. clear. 1If of thelr own, they come up,
then there is no further problem if sufficient number of
people is not available, then what can we do.”

350 When asked whether relaxation was given in the case of
Scheduled Tribes, the Addl. Secretary, Banking Division, stated
that this had been done. But in spite of that if nobody came up,
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then that was a different matter. If only showed that the number
was not adequate in the case of Scheduled Tribes. He, however,
promised to. check it again.

3.51 When asked about the total marks allotted for written test
and interview for promotion from subordinate cadre to ' clerical
cadre and the concession in marks, actually given to SC/ST candi-
dates, jt has been stated in a written note furnished to the Com-
mittee that total marks allotted for written test and interview for
promotion from subordinate cadre to clerical cadre are :—

Written test 100 marks of which English 45.
Arithmatic 45 and neatness 10.

For interview 20 marks.

Marks secured by SC/ST candidates in the written test and in
the interview are increased by 5 per cent of the total marks allotted
for written test and 5 per cent for interview,

3.52 The Committee pointed out that in the last six years pro-
motion from the clerical cadre to the officers cadre came to nearly
10 per cent and enquired as to how it has gone down in 1983 to be-
low 1 per cent. The Chairman UCO Bank explained during evidence
that the position was that as per the statement of officers as on
1-1-71 in the Tirst place, and secondly from 1971 to 1078, the reser-
vation was being only in recruitment and not in promotion. So
during these périods, when promotions were made, reserved cate-
gory people did not come up. So from 1979 only, both in recruit-
ment and in promotion, reserved categories had been filled up.
After 1979, three promotions had taken place and no reserved
vacancy had lapsed. In so far as direct recruitment was concerned,
in course of a year, some vacancies had been filled up.

353 In reply to a question, the Chairman, UCO Bank stated
that in 1980 and 1982, 1702 clerks were promoted to officers’ cadre
of which 254 were the Scheduled Castes and 31 Scheduled Tribes.
It comes to 14.9% for Scheduled Castes and 1.8 per cent for Sche-
duled Tribes. From Special Assistants to officers, 1 Scheduled Caste
and 2 Scheduled Tribes were promoted. So the backlog as of today is
82 for Scheduled Caste and 39 for Scheduled Tribes.

3.54 The Committee desired to know the total number of Swee-
vers selectd as Peon in UCO Bank during the last three years. The



Committee have been informed that the number of Sweepers in
UCO Bank as on 30-6-86 was:

Total of which
: SC ST
Full time 153 8 —
1,367 796 40

Number of Sweepers selocted as peons in the last three years are as follows :—

Total of which

SC ST

1983 . . . . . . 33 19 —
1984 . . 15 7 —
1985 . . . . 7 3 -
55 29 —

—_— ——— e

3.55 The Committee are perturbed to note that from 1979 when
reservations in promotion were introduced in UCO Bank till date,
very few Scheduled Caste/Tribe employees have been promoted in
officers’ cadre. In 1983, out of 1780 employees promoted from Officer
Scale I to Scale II and from Officer Scale II to Scale III, only 23
belonged to Scheduled Castes and 5 to Scheduled Tribes, In 1984
and 1985, no Scheduled Caste/Tribe person got promotion in Officers’
cadre. Similarly in promotions of Scheduled Castes/Tribes in Sub-
Staff and Clerical Cadre, there is a large shortfall of Scheduled
Tribe employees.

The Committee have been informed that in promeotion to Offi-
cers’ cadre, relaxation of one year in minimum service and a oon-
cession in marks to the extent of 5 per cent of total marks allotted
for test as well as interview is provided to Scheduled Castes/Tribe
employees. The Committee do not consider relaxation of one yea:
in minimum service as a special concession meant for Scheduled
Castes/Tribes only as such concession has also been given to a large
number of general candidates also. The| concession of 1 mark in im-
terview and 4 marks in written test is also not significant in the
opinion of the Committee. The Committee need hardly
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stress that unless liberal concessions/relaxations are given to
Scheduled Caste/Tribe employees in promotion, their position in
promotional posts is not going to improve. The Committee,
fherefore, recommend that in the case of SC/ST employees,
the relaxation in minimum service should be fixed keeping
in view the number of persons coming within that zone and
relaxed by one year more where no SC/ST candidate becomes eligi-
ble by the present relaxation of one year. Similarly where any
relaxation is made for general candidates, a corresponding relaxa-
tion in addition to normal relaxation should be made in the case of
SC/ST candidates. Similarly marks in written test and interview
should be increased from 5 per cent to 8 per cent so that their repre-
sentation in various grades is augmented to the required level of
percentage. A constant review of the promotion given to SC/ST

employees should be made and relaxations should be determined
in the light of facts emerging in the review.

| D. Recruitment Board/D.P.C.

356 In a note furnished to the Committee the Composition of
Recruitment Board/Departmental Promotion Committees constitu-
ted by UCO Bank have been stated as follows :—

“Composition of Interview Committees Subordinate Cadre—
for Promotion/Recruitment:

The Committee consisting of three officers is formed. The
Presiding Officer will not be below the rank of Scale IV.
The other two officers will be from Scale I to Scale III. At
least one of the above three will be belonging to SC/ST
community.

Clerical Cadre—For promotion to JMG Scale I: The Com-
mittee consisting of any three among the following officer

is formed :—
(i) General Manager,
(ii) Dy. General Manager; and

(iii) Assistant General Manager.

The senior most among them will preside. In case none of
the above three belong to SC/ST community, a fourth
member of eminence in consultation with BSRB belongms
to SC/ST community is inducted in the Committee.”
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3.57 In reply to a question whether a Scheduled Caste/Schedul-
ed Tribe officer of appropriate status was invariably associated with
the Recruitment Boards/Departmental Promotion Commijttee cons-
tituted for recruitment/promotions made in the Bank, it hag been
stated that a person of appropriate status belonging to the SC/ST
Communities has always been associated with the interview Com~
mittees for posts to which reservation are applicable. However,
from 1983 onwards in respect of the promotions based on selection
within officers cadre, to which' only concessions but no reservations

are applicable, one SC/ST member is being associated with the
interview Committees.

358 In reply to a question whether such SC/ST officer also re-
majns present on Recruitment Board/DPC when the general candi-

dates are interviewed, the Committee were informed in the affir-
mative.

3.59 The Committee note that an officer of appropriate status
belonging to Scheduled Caste/Tribe is always associated with the
Interview Committee of UCO Bank for posts to which reservations
are applicable. The Scheduled Caste/Tribe Officer also remains pre-

sent on Recruitment Board/Departmental Promotion Committee
when general candidates are interviewed.

The Committee have been informed that from 1983 an Officer
from Scheduled Caste/Tribe community is also associated with Inter-
view Committee for promotion by selection within Officers’ cadre. The
Committee would like to know the reason why the decision has
been taken only in 1983 to associate a Scheduled Caste/Tribe Officer
with Interview Committee for promotion by selection, when the
Government had accepted a recommendation made by this Com-
mittee in their 4th Report (1970) of Fourth Lok Sabha and issued
instructions accordingly vide Department of Personnel and Admin-

istrative Reforms O.M. No. 27(4) (1i1)/70-Estt. (SCT) dated 2-9-1970
and 16-4-74-Estt. (SCT) dated 23-5-1975.

E. Rosters

3.60 The Committee have been informed that Rosters are being
maintained at Head Office on all-India basis in regard to direct
recruitment of officers and for promotion from clerical cadre to
Bank Oficers Grade JMS-I, Rosters are being maintained at Zonal
Office in regard to recruitment of clerical cadre in the Zone and at
Divisional Offices jn regard to recruitment of sub-staff cadre.
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There rosters are periodically checked and inspected by the res-
pective Liaison Officers. It may be stated that all Zonal/Divisional
Managers have been designated by the Bank ag Liaison Officers.
The Bank has also appointed a senior officer of the rank of Asst.
General Manager as Liajson Officer at Head Office.

During the visit of the Parliamentary Committee on the Walg
fare of SC/ST the members inspect roster/complaint register and
they point out the defects, if any, for correction. The Commission
on SC/ST periodically call for copy of the roster for inspection
from Head Office.

It has been further stated that the Bank is maintaining 40 point
roster in case of direct recruitment on all India basis and 100
point roster for regional recruitment i.e. in clerical and subordi-
nate cadre. Separate rosters are maintained for recruitment and
promotion. 40 point rosters are maintained in all the cases of promo-
tion. The rosters are periodically inspected by the relative Liasion
Officers.

3.61 In reply to a question, it has been stated that the rosters
for recruitment are maintained from 1-1-1973 and for promotion
from 1-1-1979.

' 3.62 The Committee desired to know as to when the officers of
the Commission for Scheduled Castes and Scheduled Tribes ins-
pected the roster last time and what were their observation. It
has been stated in a note furnished to the Committee that the
Commission has not carried out inspections of the rosters maintain-
ed by the Bank except with the Committee at the time of the visit
of the Parliamentary Committee to the Bank. The office of the
Commissioner for SC/ST had called for the extracts of the rosters.
for promotions from clerical to JMG-I vide their letter of 30th June,
1986 and the same were sent by the Bank on 23rd July, 1986. How-
ever, this was for a limited purpose of ascertaining information
regarding jnterchange of carried forward vacancies in JMG-1

3.63 In this connection the Chairman, UCO Bank, apologising

- for the mistake, stated during evidence that their reply to question

is not factually correct. What they meant was that the Commis-

sioner for Scheduléd Castes and Scheduled Tribes inspecting the

rosters whenever the Study Group of the Parliamentary Committee

is visiting the offices of the Bank. He has however, added that the
rosters are annually inspected by their Liaison Officer.
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3.64 As desired by the Committee, a copy each of the two latest
Reports of inspections conducted by the Bank Lijaison Officer on
14-8-86 and 20-1-87 have been furnished which may be seen at
Annexure I & II.

3.65 The Committee have been informed that Rosters are being
maintained at Head Office of UCO Bank for direct recruitment of
Officers and for promotion from Clerical Cadre to Bank Officers
Grade JMS—1 Rosters are being maintained at Zonal Office in
regard to recruitment of Clerical Cadre in the Zone and at Divisional
Officers in regard to recruitment of Sub-staff Cadre. These Rosters
are inspected by -the Liaison Officer regularly.

The Committee, are, however, distressed to note that during the
inspection of rosters conducted by Liaison Officer, UCO Bank (H.O.)
on 14-8-1986, he found that prior approval of Department of Person-
nel and essentia) steps before dereservation of reserved vacancles
had not been taken by the appointing authority. The same remarks
had been repeated in his next inspection report dated 20-1-1987.
This is regrettable and shows that proper attention has not been
paid by the appointing authority to the findings of the Liaison Officer
nor has the Liaison Officer cared to ensure that thed discrepancies
pointed out by him in his earliexr inspection report have been rectifi-
ed.

The Committee need hardly point out that the roster is a sacred
mechanism to keep a legitimate watch on the proper and adequate
intake of Scheduled Castes and Scheduled Tribes in services and
that it would cease to have any significance whatsoever if it is not
maintained properly in the light of existing' rules, regulations and
instructions. The Committee, therefore, emphasise that earpest
efforts should be made both by the appointing authorities and the
Liaison Officer in the UCO Bank to see that Government orders on
the maintenance of rosters are meticulously followed so that no
injustice is done to Scheduled Caste/Tribe candidates in the matter
of recruitment and premotion.

3.66 The Committee also recommend that the Liaison Officer
should invariably submit his inspection report to the Chairman-
cum-Mansging Director of UCO Bank for his information and neces-
sary follow up action so that any deficiencies are brought to notice
at the highest level and prompt action taken to remedy the sitiation.

F, Dereservation

3.67 The Commijttee have been informed that whenever there is
non-availability of sufficient number of SC/ST candidates from
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BSRB for the reserved vacancies even after instituting appropriate
steps, such vacancies are being treated as dereserved and filled up
by general category candidates subject to prior approval of the com-

petent authority Chairman and Managing Direcor and such vacan-
cies are carried forward as backlog.

The Bank is following the procedure for dereservation in terms
of Government of India, Ministry of Finance, Department of Bank-
ing letter No 5(2)—72/IR of 6th March, 1972. Generally the Bank is
following the procedure of obtaining approval of Competent autho-
rity (C&MD) before resorting to dereservation of posts whenever
inevitable, Instances have however, come to notice where this
requirement has not been complied with in few cases. The Bank
has taken steps to ensure that such instances do not reoccur.

Certain other requirements of procedure are also called for in
terms of Chapter 10 of Brochure on Reservation for Scheduled Castes
and Scheduled Tribes (Sixth Edition). These requirements have also
not been observed strictly. in the past. Steps have now been taken
to strictly comply with all these requirements.

3.68 The number of vacanncies dereserved in different catego-

ries of posts during each of the last three years has been stated to
be as follows:—

[}

Year Officers Cadre Clerical Cadre Subordinate
Cadre}
s/C SIT s/C SIT  s/C ST
1083 . . . 33 28 201 100 ~— 67
1984 6 4 218 109 - 58
1985 . . . Nil " Ni 19 kL J— 15

3.69 In reply to a question it has been stated that the details of
vacancies which lapsed during each of the last three years was as

1983 1984 -1985
sC ST sC ST SC ST
Officers . — - - - - -
Clerks . 37 65 10 19 63. 84
Sub.Staff . . . - 12 — o4 - 4
. - —




“ . -
3.70 As regards the authority cofipétent 8 detéserve €hit
reserved vacancies it has been stated that Chairman and Managing
Director is the competent authority for allowing dereservation of
reserved vacancies in all catégoreis of posts. However, the matter
i8 being reviewed. » 4

8.71 When asked to give details about the reserved vacancies in
case of which prior permission of the competent authority to de-
reserve the reserved vacancies was not taken, it has been stated in
a written note furnished by the Ministry of Finance as follows:

“The Bank has reported that prior permission of the Compe-
tent Authority was not obtained except in ‘*three cases.
necessaty steps have been initiated by the Bank to en-
sure that prior permission of the competent authority is
obtained before the reserved posts are dereserved 'and

o filled up by general candidates.”

3.72 As regards. the efforts made to flll up the carried forward
reserved vacancies, it has been stated that in July 1986 the Bank
advised the Zonal/Divisional Offices to conduct special drive to
clear the backlog in the subordinate cadre. The effect of this
circular will‘_be noticed only after the next recruitment takes pldde.

Al

3.73 When asked whether any efforts were made by the Bank
to fill'up thé-reserved vacancies by applying the principle of ex-
change of reserved vacancies between Scheduled Castes and Sche-
@uied Tribes during the third year of carried forward, it has been
stated that efforts were made to exchange reserved vacancies bet-
ween Scheduled Caste and Scheduled Tribe in the third year of
carry forward in cases where appropriate SC/ST candidates were
not available. The number of vacancies so exchanged during the
last 3 years are given below:—

Officer=Steff Clerical-Staff Sub-Staff
SG ST sG ST sC ST
1983 _ — = 16 - 3
1984 - _— - 3 3 -
1985 - - .1 12 3 3

374 The Committee are constrained to note that UCO Bank has
not been obtaining the approval of competent authority (Chairman
& Managing Director) before resorting to dereservation of reserv-
ed vacancies. The Committee would like to point out that accord-
ing to Government guidelines, prior spproval of the Board of Direc-
tors for the posts of Officers and that of Managing Director fow

54155
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_Clerical and Sub-Staff posts has to be obtainédFefore filling any
reserved vacancy by a general candidate. It should also be speci-
fically mentioned in the note sent to the Board/Managing Director
that the proposal for dereservation is being made with the full
knowledge and concurrence of the Liaison Officer. The Committee
recommend that henceforth the UCO Bank should follow this pro-
cedure scrupulously and in the event of any default, responsibility
should be fixed and suitable action taken against the officer found
responsible. )

3.75 The Committee regret to.note that as many as 429 vacan- °

cies in 1983, 395 -vacancies in 1984 and 13 vacancies in 1985 reserv-
" ed for Scheduled Castes/Tribes have been dereserved by UCO Bank
in Officers, Clérical and Sub-Staff cadres. Out of the carried
forward reserved vacancies, in Clerical cadre 102 SC/ST vacancies °
in 1983, 29 SC/ST vacancies in 1984 and 147 SC/ST wvacancies in
1985 and in Sub-Staff cadre 12 ST\ vacancles in 1983, 4 ST vacancies
in 1984 and 9 ST vacancies in 1985 have been allowed to lapse.
This has obviously deprived many Scheduled Caste and Scheduled
Tribe candidates of their chances of employment in UCO Bank.
%'l‘ho Committee feel that now ‘there is no dearth of educated SC/
_ST candidates. Wkat is lacking is sincere and concerted efforts on
the part of recruiting authorities to find out suitable SC/ST candi-
dates before the expiry of three recruitment years. The Commit-
tee, therefore, recommend that dereservation of reserved vacancies
should be resorted to only when it becomes inescapable after all
possible efforts have been made, including special recruitments, to
loeate and recruit adequate number of SC/ST candidates have fail-
ed so that such a large number of reserved vacancies are not laps-
ed thereby depriving the SC/ST candidates of their legitimate
chances of recruitment/Promotion. ‘

- \

G. Complaints|grievances

3.76 The Committee have been informed that the Bank has
evolved the following machinery for redressal of grievances of
‘8C/ST employees at -various levels in the Bank:

(i) A separate Cell has been opened at Head Office;
(ii) Separate Cells have been opened at Zonal Offices; and
(iii) Separate Cells have been set up at Divisional Offices. -

[ ]
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The Cells are manned by SC/ST Officers.

(2) The Bank has appointed Liaison Officers as under:—
At Head Office of the rank .of Asst. General Manager;
At Zonal Office: Zonal Manager; and -
At Divisional Office: Divisional Maimger

L J

(3) The Bank of mamtammg gnevances/complaint register at
Head Ofﬁce Zonal Offices and Divisional’ Offices.

(4) Regular meetmg with the SC/ST staff/Council are held as
under:—

At Branch Level: .

The SC/ST employées meet the Branch MAnager either
themselves. or through their represéntatives to - dis-
cuss their problems.

‘At Divisional Level/Zonal Levels .

The Liaison Officer meets the SC/ST employees or their
representatives and kear their grievances and take
prompt action, wherever necessary.

-

At Head Office Leyel: ’ .

The employees SC/ST Council representatives meet’ the
Liaison Officer and also other senior officers including Executweo
for redressal of the grievances.

4

3.77 When asked about the representations received from SC/
ST employees of the IICO Bank during 1985 and 1986, the Secre-
tary, Banking Division stated during evidence that in 1985 41
complaints were Yeceived. The break.up of complaints received
during the year 1986 was as follows:—

Promotions—7

Request for Job—1

Victimisation and harassment—1 .

Accommodation facility for SCs—2 ‘

False Certificate—1

Posting & Transfer—7

Miscellaneous—18 '
/
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3.78,In a subsequent note the following details about the repre-
sentations received from SC/ST employees of UCO Bank during
the last two years has been furnished to the Committee:—

.

Year complaints reeoiv(od from.

SC/ST Associa-  VIPs Total
employees tions

1985 L . . 04 34 03 41
1986 . . . N o . o o4 27 06 37
Nature of cdmplaints : Number
1985 1986
() Regarding Promotions L 06 07
(ii) Requests for jobs . . . 02 01
(fii) Wictimisation/harassment . . 02 02
. . W,
(tv) Eacilities for SC/ST Association . . . . 01 02
(v) False Casto Cortificates . AN . - 01
(vi) Postings/Tragsfers . e e 02 * o
(vii) Others/Miscellaneous . . . 28 18
rd
ToTAL : Y 3 | ‘—.-J‘T

3.79 When specifically asked about the action taken on the re-
presentation received from SC/ST employees of UCO Bank for
office accommodation, the Secretary, Banking Division stated that
the demand made by the Association was conceded according to
their Report. However, another representative of the Banking
Division explained that in fact there was no provision as such
for giving accommodation evep to the recognised majority union,
but ﬂxey had “been giving accommodation to the recognised majo-
rity unions in certain areas. There had been demands from SC/
ST Associations to give accommodation, but that had not been con-
ceded to because the Department which regulated the reservation
policy said that there should be no separate recognition accorded
‘to SC/ST Associatians. That being the situation providing accom-
modation by bank at Ministry’s instance would be difficult, If
banks accommodated them for any other reafons, normally the
Ministry did not say anything.



N 2
#80 In a note furnished to the Cammitter subsequently, i has
been stated that the SCT Assgciation namely “UCO Bank SC/ST
Employees Council” has been functioning in UCO Bank 'This
Association has been provided with a room and the fallowing
furniture : —
1. Wooden Chairs—Ten
2. Steel Cabinet—One

3. Steel 'I‘qble—'!hree
4. Steel Rack—One :
5. Typewriter—One N

However, demand of the Association for provision of a' cyclo-
styling machine and a telephone etc. Ras not been accepted by the
Bank.

3.81 In reply to a question, the representative of the Banking
Division has stated that the majerity union has been given accom-
modation. Under the Industrial DlSputes Act the Bank Manage.
ment pis supposed to have discussions and consultatnons with the
majority union and in course and consultations with the majority .
-union and in course of time has entered into certain agreeme
with majority unions in which they have agreed to provide aaco 1\-
modations to some of the recognised Unions. Some banks started
giving some accommodation for them. In that context it was said
that this was not obligatory on their part, but under the terms of
their own agreement, if they had entered into such an agreement,
they could be provided accommodation. Since SC/ST Assodation
has not been recognised as union, the question of giving accommo-
dation to them did not arise. .

3.82 When asked why the Banking Division did not provide.
accommodation to the Associations of SC/ST employees of Banks
‘on humanitarian grounds, the Secretary, Banking Divigion  stateg
as follows:— Py

“We wil] do everything for it, within the Government policy
to promote the interests of Scheduled Castes and Sthe-
duled Tribes. We will certainly bave this point éxa-
mined again ‘in consultatlon with the bePdrtment of

Personnel and Training....... -

He further stated that there were four SC/ST Employees Asso-
ciations. Now, whatever Parliament would decide or the Govern.
ment would tkink fit, would have to be implemented by the Banking
Division.
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3.83 He added t.hlt with the kind of Union aCtivitiu which goes
on today the problem is, unions are recognised and new unions
are coming in. It is because the old unions are splitting. Some of
them have split from a large number of bank staff. There sre
clerks’ unions; there are officers unions; there .are multiple -unions
of other types also. Whatever the policy is framed by the Depart-
ment of Personnel and Training that has to be implemented by the
Banking Division. Whatever is the Minisjry's difficulty has been
placed before the Committee. This problem has to be studied from
different angles as it has wide repercussions. For example, if today
requast of one Association is considered for accommodatlon to-
morr sw another four unions like Handicapped Union, Ex;service.
men Union etc. will come forward with such requests.

3.84 The Committee have been informed that separate Cells,
manned by SC/ST officers, have been opened at Head Office, Zonal
and Divisional Offices of UCO Bank for prompt redressal of griev-
ances of Scheduled Caste/Tribe employees of the Bank. Complaint
Begisters are also maintained at Head Office, Zonal and Divisional
Offices of the Bank to keep record of disposal of their representa-
‘tions. Further the Scheduled Caste/Tribe employees or their repre-
. sentatives meet the Branch Manager at the Brlmch level, Liaison

Officers at Divisional/Zonal levels. and Liaison Officer and other
senior officers including Executives at Head Office level for redres-

sal of their grievances.

The Committee stress that adequate publicity among the SC/ST
employees of UCO Bank may be given about the aforesaid arrange-
ments for redressal of their grievances so that they have no diffi-
eulty in'approaching the right person in right time for redressal of
their grievance, if any. ‘

8.85 The Committee are happy to note that the Management of
UCO Bank has provided p room with furniture and a typewriter to
the UCO Bank SC/ST Employees’ Council to function. However,
the request of the Association for provision of a cyclostyling machine -
and telephone ctc. has not been accepted by the Bank. The Com-
mittee would urge upon ihe Management of UCO Bank to consider
the request of the Association sympathetically and accept their
genuino demands so that they can function properly and help the
Management in the effective implementation of orders on reserva-
tion for Scheduled Castes/Tribes and other concessions/relaxations

admissible to them.



- CHAPTER IV .

STAFF POSITION AND SHORTFALL
A. Staff Strength and Shortfall

4] The staff strength in the UCO Bank (I) on the date when
reservation orders  in favour of Scheduled Castes and Schediled. :
Tribes came into force and (II) as on 30-6-1986 and the number
of Scheduled Castes and Scheduled Tribes amonyg them, as furnish-
ed to the Committee is as under:—

STAFF STRENGTH AS ON 1-1-1971 (Date of implementation)

Catetory of poits Total No. No.of Zwgeof  Shortfalls  Remarks

of employe -r———=— —.——w~— (In Nosx.
) . K cos % SC ST SC STs SCs Sl)‘s
Officers . . . 188 1 — 005 Nil Does not -
arise
Clerks . . . " 4904 8 3 016 006 -do-
Substaff .. . . 2379 129 15 54 063 -do-
STAFF STRENGTH AS ON 30-6-1986 .
Category of posts  Total No. No. of % of 31-12-85  Remarks
: of Bmploy- ———- -~ —- .—e—.— shortfalls
ees sC S"I' SC ST ——— e
(In Nos.)
. . w
Officers .- . . 8039 438 78 545 097 '35 27°
- . . - 83 136°¢
Clerks .. 17647 2071 538 11:73 3-04 167 111*
e 4 66
Sub-Staff . . . 7461 1680 411 22:52° 550 — 111°
gmcluding full-tim» 153y 98) () -
indcated
within bracket).
Sweop-rs Part Time 1367 1796 40 58 3

®In recruitment’
**In promotion

4.2. As regards the reasons for.shortfalls in the intake of SCs and
STs against their reserved quota and the steps being taken by the
Bank to wipe out the shoctfalls, it has been stated in g note furnished
to Committee that the task of recruitment of officers and clerical
cadre has been entrusted to the d'fferent Banking Service Recruit.
ment Boards. The Bank always places indents with BSRBs for recruit.
ment of officers ‘and clerks taking into account the curren: reseiva-
tions as well as the backlogs in respect of Scheduled Caste and Sche-
duled Tribe communities with a request to provide maximum num-
ber of candidates belonging to such reserved categories. But it Is
‘found that at times BSRBs.are not in a position to supply the requisite



number of Scheduled Caste and Scheduled Tribe candidates as
the indents placed with them, Hence, there is shortfall/backlog
the Scheduled Caste and Scheduled Tribe categories, The reason for
shortfall/backlog in respect of such eategories is due to non.avail.
ability of the sufficient number of eligible candidates from BSRBs.

43. As regards recruitment of sub-ordinate cadre the Banlk it-
self is recruiting only subordinate staf &nd as far as Sche-
duled caste candidates are concerned ‘in subordinate cadre, the
problem of non.availability of such candidates ig not there. But
Scheduled Tribe candidates are very much scarce which results the
de_reservation of posts reserved for Scheduled Tribe candidates. In
the light of the above, it may be stated here that the shortfall in
respect of Scheduled Caste commumty is ‘Nil’' but there is a backlog
for Schedu'ed Tribe community which has been carried fhrward for
the next three recruitment years with provision for exchange _of
vacancies with SC and ST in the 3rd year of carry forward. The
Bank found that candidates from Scheduled Tribe community are
aot coming forward in sufficient number in spite of giving wide pub-
leity, informing various Councils/Associations.’

4.4, 1t has been further stated that in order to wipe out the back-
log of Scheduled Castes and Scheduled Tribes in the recruitment of
officers and clerical cadre, the Bank already suggested to BSRB,
Calcutta to hold & separate test exclusively for SC/ST cormmunities

¢o that a large number of candidates from such commumtxgs may
come up.

4.5. The Bank is conducting pre.recruitment training to make the
candidates of such communities sufficiently equipped for appearing
at the written test conducted by the BSRBs in collaboration witk
BSRB at Madras since 1982 and at the“instance of sub.Regional
Office at Jaipur from 1985. So far the UCO Bank has trained 234 can.
didates during the years 1983, 1984 and 1985.

4.6. In regard to wiping out bacilog‘in the recruitment of sub.or-
daimnate cadre, employment exchanges are requested to cponsor as

many as Scheduled Caste/Scheduled Trlbe candidates for appearing
at the written test.

4.7. The Bank has also advised the Divisional Ma'nagers to conduct
exclusive recruitment test for candidates belonging to.SCIST commu-
nitles wherever necessary to fulfil the reservation quota both for
recruitment and promotion. Besides that, it is also giving adequate
publicity whenever any recruitment is undertaken. This includes

¢ miving copies of notification to recognised Associationg of SC’ST
communities and even by making announcement through All India
Radio Stations where there iz a concentration of SC/ST communities.
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" 4.9 When the Committee enquired about the present position of.
mﬁ strength in various categories of posts, the Chairman, YCO
Bankstateddunngevxdence that in 1983 an indent for, 2074 canlli-
dates was placed ‘with the BSRB. Somehow, the business was not
developed on the expected lines, Therefore, there was a stay on the
recruitment and appointment. All the SC/ST candidates allotted
to UCO Bank, have been appointed by the Management. No fresh
recruitment had been made by the Bank except in a few cases in’
other States where it was necessary because of opening of more new
branches. - - ]

4.10 The witness further stated that in 1983, out of a total number
of 2074 candidates, 375 'SC/ST candidates were indented. 304 were
allotted to UCO Bank by BSRB and 258 actually ]oined.

411 When the Committee pointed out that as per recruitment
statement, the recruitment of the Bank was for 508 in 1983 the wit-
ness stated that this recruitment was from various States. He fur-

“ther clarified as follows: —

“All of. them are not joining in 1986. Some of them are joining.
Somie will join in 1887. When I give year-wise statement,
my pending list is 500. 450 were appointed. But the
actual joining may be 300 in 1986; some of them may join
in 1987 and some of them may drop out. Not all of them
are appointed in one day, on the same day. Therefore for
various people orders are issued. In ‘December 1988 we
took decision to exhaust the pending list. We asked all
the States that you can appoint now. Jaipur may have
done it on December 15, Lucknow on December, 3L

!

4.12 In this connection, the Addl. Secretary, Banking Division
turther clarified during evidence that the UCO Bank had certain



problem, They indented for a very large number in 1983. There was
no growth of thé Bank. Therefore, it started coming down in 1984
and 1985, From 1985 onwards this recruitment was properly monitor=
edbyBank.NameacamefromBSRBandUCOBankhad dif-
culty in appointment. Therefore, it had to spread and they could
not Anish in 1986. Because of the peculiar position, it has happened.
The Government have to ensure that every Scheduled Caste and
Scheduled Tribe candidates selected in 1983 to 1985, should be assur-
ed of appointment either in UCO Bank or in any other Ba.nk, and

whether the indent is properly made.

R

4.13 When the Committee.pointed out that the backlog of STs was
much more than the backlog of SCs, the witness stated as follows: —

“We have r\cally impressed on the BSRB that they must go in
for special recruitment and the BSRB in Delhi have al-
ready takeri action. Similarly, we have asked the BSRB,
Calcu&ta to hold special selection for Scheduled Castes
and Scheduled Tribes. I think that is the only way to

il

find people in these communities.”

Ry

4.14 'When the Commlttee pomted out dunng evidence that 98
per cent of the population of Lakshadweep were Scheduled Trihes
and there were many unemployed youth there, the Chairman, UCO.
Bank expressed willingness to go there and ‘take action accordingly.

4.15 When asked about the requirements of officers/clerical staff
sent to BSRB and the number of persons actually appointéd against
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4.16 The Committee desired to frow whether the UCO Bank had
tikén up with the BSRBs as to why they did not select sufficient
tiumber of SC/ST eandidates against the indents placed by them and-.
#hat were the main reasons put forward by the BSRBe for ghort
supply of SC|ST candidatea.

4.17 The Banking Division stated in a note furnished to the Com- |
mittee as follows: —

. The position of backlog in the recruitment and in the promo-*
’ tion of SC/ST in the banks is not quite satisfactory. The
position in respect of UCO Bank is not much different.

The banks have becen advised on a number of occasions to
' clear the backlogs. The BSRBs have also been advised to.
supply adequate number df SC/ST candidates to filll up .
the reserved posts in * the banks to enable them (the
banks) to cle_af the backlog.

The main reasons for the short fall in thé recruitment of SC/ .
ST candidates are that inspite of relaxation i rhinimum
education qualifications, relaxations in the qualifying
standards, etc. sufficient number of SC/ST candidates are

_not able to come up to the minimum standards of effi-
ci‘ency expected of a bank employee. The position, hows
ever, is particularly acute in the case of ST candidates.

Apart from the above, there are regional imbalances also be-
cause in certain areas although the reservations for the
SC/ST exists, candidates of these communities are nos,
availgbie, '



In the case of subordinate cadre posts, for which the recruit-
ment is made by the banks themselves, since the recruit-
. ment is at the local level  sufficient candidates belonging
to the reserved category are not available everywhere

and hence the shortfall. ‘ ‘

Some of the remediai measures taken are as follows:—

1. The banks have been advised that while indenting their

' requiréments of staff on the BSRBs they should work out

the figures realistically taking into account reservations
arising during the periogi as also the backlog,

(2) Tre BSRBs were requested on 26th May, 1986 and 7th
August, 1988 to clear the backlog immediately.

(3) The banks were advised to rglax the educational qualifi-
cations in favour of SC/ST and this relaxation is being con-
tinued to ensure greater intake of candidates belonging
to reserved categories. )

(4) The banks are conducting pre-recruitment and pre-pro-
motion training programme for the SC/ST candidates.

'(5) With the change in the percentage of reservations on re-
glonal basis w.e.f. 1st June, 1985, which has become more
sealistic, the position tay improve.

These measures are considered adequate to increase intake of
SC/ST candidates in banks’ employment, However, any
further increase in the intake of SC|ST employees to the
bank will depend upon the general educational standards
of the candidates for which the Ministry of Education and
the State Governments have to play their part.”

418 As regards exclusive tests conducted by BSRBs for recruit-

.
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4.19 In this connection, it has also been stated that no special test
exclusively for SCs/STs to wipe out the backlog in Officers’ Cadre
has been conducted by the BSRB, Calcutta, as reported by it.

.4.20 As regards the steps taken to wipe out the backlog in the
intdke of STs in subordinate staff, it has been stated in a note that
in July 1986, the Bank advised its zonal/divisional officers to conduct
a special drive to clear the backlog in filling up of the posts in the
subordinate cadre reserved for STs. However, because of the economy
instructions, no fresh recruitments are taking place, the results of
this circular will be available only after te next recruitment takes
place,

4.21 In reply to a question, it has been stated that the Manage-
ment ¢f UCO Bank do not approach the Director of Social Welfare
of the concerned State for getting suitable Scheduled Tribe candi-
dates,

4.22 When asked about the response of Employment Exchanges
to the indents placed with 'them for sponsoring suitable SC/ST
candidates to fill up reserved vacancies in subordinate cadres, it
has been stated that the response from Employment Exchanges, is
in most cases, satisfactory. (-

~4.23 As per information furnished to the Committee the number
of candidates sponsored by the Employment - Exchange during the
last three years and the number of candidates selected was. a8
under: «—

Sponsored in - Candidates Sponsored

' Candjdates
of which selocted of. which
Total SC ST Total SC ‘ ST
. .
1983 .. . 5,126 937 481 1,332 2n 9
1984 . . . 2,296 433 118 606 119 39
1985 . . . 1,777 208 133 398 49 34

The ressons for rejection generally are that the candidates do not
come up to the standards of efficiency expected of them,

4.24 Wheh asked whether the best among the available candi-
dates who fulfilled the minimum prescribed qualifications were
taken to fill up the reserved vacancies, it has been stated that SC/
ST candidates are allowed 10 per cent concession in the qualifying
marks in the written test. :
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4.25 The number of Sweepers working in UCO Bank ag on
30-6-1986 has been stated to be as under: —

. Total of which

———— 8C ST
Full Timq 153 98 —
Part-Time . 1,367 796 40

4.26 The Committee have furter been informed that the number
-of Sweepers selected as Peons during the las{ 3 years'is as under: —

Total of which
7 SC ST

1983 33 19 —_
1984 15 v _—
1988 7 3 —
55 ¥ —

4.27 The Committee note with coneern that the representation
of SCs in Officers and Clerical cadres and of STs im all cadres of
posts in UCO Bank is much below the quota prescribed for them.
As per’the statement regarding staff strength of the Bank as on
31-12-1985, there is a shortfall of 118 SCs and 163 STs in Officers
cadre, 171 SC, and 177 STs in Clerical cadre and 111 STs in Sub-
staff cadre. The Committee regret to note that the BSRBs who are
at present making recruitment of officers and clerks for nationalis-
ed banks have failed to providq sufficient number of candidates be-
longing to these communities to UCO Bank.

The Committee are surprised to find that while the backlog in the
representation of SCs/STs in the services of the bank hag continued
all these years, the BSRB, Calcutta held no special test exclusively
for SC/ST to wipe out the backlog in officers’ and clerical cadres.
The Ministry of Finance (Banking Division) have also been lethar-
gic as they requested the BSRBs only on 26-5-1986 and 7-8-1088 to
clear the backlog in officers and clerical cadres respectively.

The Committee need hardly emphasise that special recruit-
ment exclusively for Scheduled Castes and Scheduled Tribes is the
only way to clear the backlog in reserved vacancies and’ recom-
‘mend that the Banking Service Recruitment Boards should resort
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to special recruitment at the earliest exclusively for Scheduled
Castes and Scheduled Tribes to wipe out the backlog in the cadres
of officers and clerks so that the backlog does not increase. from
Year to year as has been the case in the past.

4.28. The Committee are constreined to note that UCO Bank.
indented a very large number of clerks in 1983 and as there was no
growth of the bank, all the clerks allotted to UCO Bank tould not
be absorbed in time and the process of their appointments continu-
ed till 1987. Thus, the UCO Bank kept a large number of SC/ST
persons, who were duly selected for appointment, unemployed for
a number of years. The Committee, therefore, urge that in future
the UCO Bank should make a realistic assessment of its require-
ments of Officers/Clerks before placing indemts with the BSRB's.
and absorb within a fixed time schedule all officers/clerks alloted by
BSRB to it. The Committee consider it advisable that recruit-
ments are made at regular short intervals so that persons selected
are absorbed within a fixed time schedule and induction of fresh
blood is a continuous process,

4.29. The Committee are surprised to find from the statement
furnished by, UCO Bank that in 1983 out of 481 ST candidates spon-
sored by employment exchange, the Bank selected only 99 candi-
dates for sub-staff posts. In 1984, out of 118 ST candidates sponsor-
ed by employfhent exchange, the Bank selected only 39 candidates
and in 1985, out of 135 ST candidates sponsored by employment ex-
change, the Bank selected only 34 candidates. From the number
of ST candidates sponsored by Employment exchange, it is clear
that there is no dearth of ST candidates for Sub-staff posts. The
Committee fail to understand as to how when there was a short-
fall of 111 STs in Sub-Staff cadre, more ST candidates were not
selected during the above period. The Committee, however, note
that in order to clear the backlog of STs in Sub-staff cadre, UCO
Bank has advised its Zonal/Divisional Offices in July, 1986 to con-
duct a special drive to clear the backlog of posts in the Subor-
dinate Cadres reserved for STs. The Committee recemmend that
UCO Bank should draw a time bound programme and clear the
backlog of vacancies reserved for STs in Sub-Staff cadre through
gpecial recruitment exclusively for Scheduled Tribes. The Com-
mittee also desire to be apprised of the results achieved in wiping
out the aforesaid backlog, within next six months.

4.30 The Committee also suggest that if ST candidates are not
avallable in a ‘particular regional or local employment exchanges
to ‘fill the reserved vacancies, the Zonal/Divisional Offices of UCO
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Bank should contact the employment exchanges in the adjoining
regions/areas to fill the vacancies reserved for Scheduled Tribes

4.31. The Committee furthr recommend that the Zonal/Division-
al Offices of UCO Bank should also contact the Directors of Sche-
duled Tribe Welfare or Social Welfare .of the concerned State/
Union Territory' to sponsor suitable candidates belonging to Sche-
duled Tribes to fill the reserved vancancies in Subordinate Cadre
as provided in Department of Personnel and Administrative Re-
forms O.M. 36034/3/77-Est(SCT) dated 24-2-1979. i

B. Pre-Recruitment Training

' 4.32 The Committee have been informed that UCO Bank is con-
ducting pre-recruitment training to make the candidates of Sche-
duled Caste/Tribe eommunities sufficiently equipped for appearing
at the written test conducted by the BSRBs in collaboration with
BSRB at Madras since 1982 - and at the instance of Sub-Regional
Office at Jaipur from 1985. So far the Bank has-trained 234 candi-
dates during the years 1983, 1984 and 1985.

4.33. When asked why only 234 SC/ST candidates had been
given pre-recruitment training although their demand was quite
large, the Chairman, UCO “Bank stated during evidence that the
Government had advised all the banks that they.should conduct
pre-recruitment training. UCO Bank was also allotted a certain
number of persons for training in its college. But the allotment
was not made to UCO Bank alone. Almost all the' banks have
conducting this type of training. It is not that for recruiting peo-
ple to UCO Bank alone, the Bank gives training in its college.
The training is given to all the candidates. The Management of
the Bank informs the BSRB about how much capacity is available
n its co}lege. and then train the people.

4.34. When asked whether the people who had been given trajn-
ing, had been appointed, the witness had explained that the
Recruitment Board recruits for all the Banks. UCO Bank does not
train its own candidates, ie., candidates who are likely to be
allotted to the Bank. Even if, all the 234 candidates pass BSRB, on
the basis of their rank, may allot them to State Bank or other

Banks. >

435 When asked about the purpose of the training, the witness
has stated that BSRB is there for each State. It arranges recruit-
ment for Clerks, for all the banks in the area. It allots the training
work in an ares to a particular bank, e. g. in this case to UCO



Bank, So UCO Bank will train some of the candidates, who may
or may not be given to UCO Bank, Similatly, Canara Bank may
train people in Bangalore, and some of them may ‘be allotted to
UCO Bank. If the Committee make a general point that consider-

ing the backlog, the number of candidates trained is inadequate,
it will be correct. '

436. In reply to a further question, the witness stated as
fallows:—

“If you say that training is inadequate, it is correct. Each
BSRB allots candidates to one Bank’s college, because
each bank is strong in one area. There are two points
which arise ' here: first, the pre-recruitment train-
ing should be strengthened fufther. More people should
be trained, Second, there must be special recruitment
for SCs/STs, These are the two practical ways by which
the position can be improved.”

4.37. When asked about the duration of pre-récmitmeqt train-
ing, the Chairman, UCO. Bank stated during evidence that the
duration of the pre-recruitment training—three days to ome week.

4.38. When ’)oi.nted out that 3 days’ ‘duration for pre-recruit-
ment training was quite inadequate to make the candidates upto °

the standard, the Additional Secretary, Banking Division states as
follows: —

“The intention is to make the candidates familiar with the
question paper It is not possible to really teach the
persons within this period If the question papers are

- on arithmatic or general knowledge, in this preparatory
- training course, it is not possible to teach the candidat-
es arithmetic or general knowledge. What is taught is
how to get familiar with the question paper. ' The candi-
dates should know the techniques of solving the paper. I
do not think this training is sufficient for improving the
basic input of a person. It is the last minute help.”

. 439 In this connection, the witness Purther clarified that
Twelfth pass is the minimum qualifying standard. What a child
learnt within ten years of schooling was something very substan- .
tial. That can not be replaced with pre-recruitment training. 1If
there was any disadvantage in terms of technique,” that could be
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explained within the short time. The Ministry could, of course,
examune whether instead of seven days, it could be one month. But,
as has been alréady said, this training is only to familiarise the
candidates with the techniques etc.

440, When asked whether the Government was convinced thas
seven days’ training was adequate, the witness stated as follows:—-

“I hgree that seven days training is not adequate. We will
examine it in consultation with the various banks.”

4.41. The witness further stated that the objective is to give
training to the SC/ST candidates who apply to the Banks, The
training is organised by the lead Bank through all the banks in that
area..So long as all the candidates are trained, the purpose is serv-
ed, Who trains the candidates is not important. Everyone must be
covered by the training, that is the main point. The Ministry can,
however, review this to see that all the candidates who apply do
get this pre-recruitment training.

4.42. As regards the object of the training and training so far
imparted, the Ministry of Finance, Banking Division have stated
in a note furnished to the Committee that with a view to clear the
backlog in the recruitment of Scheduled Castes and Scheduled Tri-
bes in the public sector banks, they and the BSRBs have been ad-
vised on 25th February, 1986 and 28th November, 1986 to, inten
alia, organise pre-recruitment training for such candidates so tha¥
sufficient number of candidates belonging to these communities
could be recruited. According to the information received from
20 out of 28 public sector banks, they had conducted 1291 courses
and had trained 53201 candidates. Bank-wise details are at
Annexure. -

4.43. The Committee note that UCO Bank has been conducting
pre-recruitment training since 1982 for SC/ST candidates to make
them sufficiently equipped for appearing at the written test con-
ducted by the BSRBs. Such training is also being organised b+
other mationalised bamks. As per the data furnished fo the Cor

_mittes 20 out of 28 public sector banks have conducted 12°
courses and have trained 53201 candidates.

From their discussions with the officers of several nationalised
banks held during on the spot study tours, the Committee have
noticed that the banks generally give pre-recruitment t:llnln‘ to
SC/Sdeidatufornpeﬁodrmglnzﬁ'omthreedm o a week
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only. The Committee need hardly point out that such a short
period of training falls short ®f requirement to equip the SC/ST
candidates adequately for clearing the written test/interview ete.
The Committee, therefor, recommended that the period of pre-
recruitment training for SCs/STs should be incredsed to at least one
month so that the purpose of imparting the training is achieved
and the public money spent thereon does mot go waste.

444 The Committeo also recommend that the data about SC/

ST candidates who have been successful in clearing .the written

test as well as tnterview after getting training may be maintained

toassesstheusetulness of the training and to make necessary

# modifications/improvements in the method of training in the light
of experience galned and results achieved.

C. In.Service Training

4.45. The Committee have been informed by UCO Bank in a note
as follows: —

“Ig_.Service training is given to SC/ST erhpIOyees;. The Bank has
conducted the following training courses exclusively for SC/
ST employees during the years 1983, 1984 and 1985:

1983 1984 - 1985 °
Name of the No. of No. of No. of No. of No. of No. of
Course courses  candi- courses  candi- courses  candi-
dates dates dates
trained trained trained
Pre-promotional No promotion 24 648 3 38
for test held in
SC/ST 1983
eqpployees

Besides the above training programmes exclusively conduc-
ted for SC/ST employees, the Bank also conducted other
training programmes for its officers and clerical staf? in vari-
ous disciplines of banking during the years 1983, 1984 and
1985 as per details given below:

~ CLERICAL " OFFICERS
No.of No.of No.of  No.of
courses  candidates . courses candidatos
1983 . > . 6l 1558 68 1937
1984 . . ..n 1080 100 2689

1985 . . . 2009 109 287

-
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It may be stated that SC/ST employees are also called for
training along with other employees in the various trainng
programmes conducted by the Bank.”

4.46. Th~ Committee desired to know the categories of posts to
which the SC/ST candidates belonged who were given in.service
training, It has been stated in a note furnished to the Committee that
all the candidates were in tte clerical cadre and were eligible for
promotion to-the officers cadre, Out of 686 SC/ST employees trained,
133 have been finally selected. In addition 11 SC/ST employees who
had not taken the training were Selected. This will clear the backlog
and current reservation for SCs, The position of ST candidates is,
however, not satisfactory; though 20 ST candidates have been finally
selected.

4.47 In a subsequent note, the Committee were informed that
during the years 1983, 1984 and 1985 there was on promotion test
from clerical cadre to the officers cadre in Junior Management Grade
Scale_1. In 1984 and 1985, 623 SC employees and 63 ST employees
were given pre-promotional training for the above post, The reserved
vacancies were 121 for SC and 156or ST including the backlog. 124
SC and all the 20 ST employees, who passed the written test are be-
ing promoted. Out of this 114 SC and 19 ST had undergone the
training, There was no other pre-promotional training during the
three years. '

4.48. The Committee are happy to note that UCO Bank provides
pre-promotional training to Schedule Caste/Schednled Tribe em-
ployees of the Bank. The Committee have been informed that in
1984 and 1985 the Bank imparted pre-promotional training to 623
Scheduled Caste and 63 Scheduled Tribe employees for appearing
in the test for promotion from Clerical cadre to Officers cadre JMG
Scale-I. The reserved vacancies were 121 for Scheduled Castes and
156 for Scheduled Tribes including the backlog. The Committes
have been informed that 124 Scheduled Caste and all the 20 Sche-
duled Tribe employees, who passed the written test are being pro-
moted. Out of this 114 Scheduled Caste and 19 Scheduled Tribe
employees had undergone the aforesaid training.

The Committee feel that thé pre-promotional training has proved
quite useful to better the prospects of Scheduled Caste/Tribe em-
ployces for further promotions and it would go a long way in
clezring the backlog in pi%motlonzl posts if more attention, spe-
eially towards Scheduled Tribe employees, is pald in this regard..
T‘N“Committee recommend that wide publicity should be ;i‘:‘:
among Scheduled Caste/Tribe employees about tl?e pre-prom:‘ o
training scheme so that they could take full ndvant:;:h o
scheme and are enabled to pass the written test y
difficulty as and when the need therefor arise.



CHAPTER V.
CREDIT FACILITIES

A, Organisational Set-up

5.1 The Committee have been informed that a separate credit:
cell for SC/ST has been set-up in the Banking Division of the
Ministry of Finance. This Cell periodically reviews. the flow of
credit to scheduled castes and scheduled tribes by Public Sector
Banks with a view to monitoring the smooth flow of credit accru-

ing to them within the framework of guidelines issued by the
RBI from time to time for achieving targets laid down for lend-
ing to priority Sector and the Weaker Sections which includes

SC/ST category, as well as for the sub-target-stipulated for SC/
ST beneficiaries under DRI.

5.2 In reply to a question, it has been stated that the staft’
strength of Credit Cell in the Banking Division (Deptt, of Eco-
nomic Affairs) comprises of one Assistant and one L.D.C. The
cell functions directly under a Research Officer who is incharge
of Economic and Statistical Analysis section.

5.3 As regards the arrangements in UCO Bank, the Committee
have been informed that at Head Office of the Bank there are
two departments, namely, SSI & Small Business and Agricultural
& Allied Sector, which co-ordinate Bank’'s Programmes for exten-
sion of finance to SC/ST beneficiaries under various schemes.
Each of these departments is headed by an Asstt. General Mana-
ger who reports directly to-General Manager (Planning & Devel-
opment). These departments are provided with senior and experi-
enced officers, Besides communicating guidelines received from
Ministry and RBI in regard to advances to SC/ST beneficiaries
under various priority sector schemes to the Zonal/Divisional /
Branch Ofﬁcea, these departments are also doing_overall monitor-
ing of Bank’s performance in this area. It the prOposal from a
SC/ST beneficlaries falls under the category of Medium or large
scale Industrv or Trade the same is handled by Operations (Cre-
dit) Deptt. at Head Office under G.M. (Operations).

82



_There is an officer in each of the Departmeht looking after the
interest of Scheduled Castes/Scheduled Tribes and weaker sections
of the community,

In each of the Divisions headed by - Divisional Managey, there
is a Manager (Credit) to look after Bank’s advances in the Divi-
sion in general and advances to SC/ST in particular. The Zonal
Offices headed by Zonal Manager are entrusted with overall .
monitoring of Bank’s performance in this area in the Zone, Re-
cently there has been a reorganisation in the administrative struc-
ture of the Bank as per which each Divisional Office of the Bank
are to look after 30 to 40 branches in a compact area. Newly re-
constituted Divisional Offices have been advised to formulate
suitable bankable schemes in collaboration with the State SC/

ST Development Corporation and monitor the flow of credit to
SC/ST beneficiaries.

54 When asked during evidence whether the Ministry of Fin-
ance was satisfied with this staff strength of the Cell, the Addl
Secretary, Min. of Finance stated as follows: —

’

“We have to do it with whatever staff we can spare, It is
adequate. We are trying to monitor the information
through this Cell, The reason is that the statistics are
actually compil‘ed by the RBI. They have much larger
set up for collection of information and - we get the re-
turns and reports. We study them to find out whether
the banks have been fulfilling whatever targets have
been given to them and then they write to the bank
whenever the need arises.”

55 The Committee desired to know the arrangements in the
Ministry of Finance for monitoring and evaluation of various
schemes being operated by nationalised banks for providing credit
facilitles to Scheduled Castes and Scheduled Tribes. It has been
stated in a note furnished to the Committee that lending by vari-
ous nationalised banks to SC/ST under various schemes of credit
assistance is reviewed periodically while reviewing the perfor:
mance of public sector Bank’s lending under the ‘Priority Sector’,
‘Weaker Sections’ and DRI,

Thus as against RBI's stipulated target for public sector banks
to deploy 40 per cent of their total advances to the priority
sectors—by the end of March 1986 Public Sector banks as a
whole had channelled as much as 42 per cent of the total advanc-
‘es to the Priority Sector.
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5.6 In order to focus effectively on monitoring the flow of credit
assistance towards the poor as per RBI's stipulated target public
sector banks have to deploy 10 per cent of their total advances to
the “Weaker Sections’ as defined by the RBI which is inclusive of
SC/ST category also. It may be noted that as against this 10 per
cent target, by the end of March 1986 public sector banks as a,
whole had extended 10.3 per cent of their total advances towards
the weaker sections.

5.7 Under the Differential Rate of Interest Scheme which was
formulated with a view to making available concessional creditat
the rate of 4 per cent per annum to enable the most vulnerable
sections of society to take up small productive and self-employ-
ment ventures—Public sector banks set the target of deploying 1
per cent of their previous year’s total advances towards DRI. Out
of this it was also stipulated that 40 per cent of each bank’s credit
deployed towards DRI scheme should be extended for SC/ST be-
neficlaries exclusively These targets have also been reached by
end of March 1986 (and in the case of SC/ST .i\beneficiaries far-
extended); with public sector banks as a whole having extended 1.1
per cent of their total advances of the previous year towards DRI
scheme-out of this 509 per cent of credit under DRI having been
-channelled towards SC/ST beneficiaries exclusively.

Thus it may be observed that constant watch and review has
yielded by now positive results of increased flow of credit to SC/
ST beneficiaries by public sector banks.

5.8 The representative of the Banking Division informed the
Committee during evidence that the Bankihg Division received
the data from the Reserve Bank of India every quarter and these
were reviewed on half-yearly basis. In the:case of those banks
which fell short of the requirement the Ministry wrote to them
for improving their lending target to Scheduled Caste and sche-
duled Tribe. He further stated that in the case of specific schemes
there was target for ‘SC/ST. .For example, regarding" DRI ad-
vances, the target is 40 per cent and the achievement is 50 per
cent. Similarly, in the case of IRDP, the target is 30 per cent
but the achievement is 36 per cent, However, nionitoring is a
very big lacuna in the lending aspect of the banks. This has been
noticed. )

6.9 When asked whether the credit had ‘ﬂown sufficiently in
accordance with the number of SC/ST people, the Additiona]l Sec-
vetary, Banking Division stated that the target fixed were scheme-
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wise, that is, IRDP, DRI and so on. These targets were to be fulfilled
by the bank and that was the main issue which was taken up in
this Cell.

-

.5,10 When asked about the performance of UCO Bank in
viding credit facilities to SC/ST people, it has been stated in a
note furnished to the Committee that latest data show that UCO
Bank has performed well in extending credit to priority categories
including scheduled castes and scheduled tribes by end of March,
86. By the end of March 1986 UCO Bank had achieved all the sti-
pulated RDI targets set for public sector banks relating to advan-
ces under priority sectors, weaker sections and DRI.

Thus, as against the stipulated target of deploying 40 per cent of
total advances towards the priority sector as a whole by end of
March 1986 UCO Bank had extended 42 per cent of its total credit
to priority sector as a whole. Out of this 27.12 per cent of this total
priority sector advances were channelled towards the Weaker Sec-
tions’ (which includes SC/ST category) RBI's stipulated target
being 25 per cent.

"5.11 It may be noted that as against stipulated target for public
sector banks to deploy at least 1 per cent of their previous year's
total advances under DRI, UCO Bank had by end March 1986 de-
ployed as much as 1.45 per cent of their previous year's credit as at
the end of the previous year for the DRI scheme. UCO Bank had
.actually exceeded the stipulated sub-target of deploying 40 per cent
of total DRI advances towards SC/STs, and extended as much 8s
44.97 per cent of their total DRI advances towards SCs|STs benefi-
ciaries by end March 1986,

5.12 It may also be noted that UCO Bank has shown an increasing
trend towards lending to SC/ST borrowers in the priority sector as’
a whole; thus the percentage share of the banks lending to SC/STs
in the priority sector increased from 4.46 per cent in end March,
1983 to 6.41 per cent and 7.3 per cent at the end of March, 1985 and
March, 1986 respectively.

When the Committee enquired whether the Banking Division/
RBI were aware that in some States subsidy was being given to
beneficiaries under IRDP without giving them bank loan, the Com-
mittee have _been informed in a note as follows: —

. “As per information available from Department of Rural Deve-
lopment, in the North-Eastern Region, during Sixth Plan, in view of
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the inadequate development of banking infrastructure, credit link-
age to IRDP was not insisted upon. In view of the loan portion, the
beneficiaries could contribute in shape of family labour or materials.
Even then there was satisfactory gredit linkage in Assam, Tripura
and Sikkim and a little in Manipur and Nagaland and Arunachal
Pradesh.

It was decided to lirk institutiona] credit to IRDP subsidy from
1985-86 onwards. To operationalise this decision and to ensure
effective implementation of the Programme, it was decided that the
banks and the DRDA staff should undertake joint tours ag far as
possible. Wheréver necessary, DRDAs should provide transport
tacilities to the staff to enable them to undertake field visits. It was
also decided that the State/UTs should create posts of APO (Credit)
in the DRDAs, which do not have such posts at present. States|UTs
in the North-Eastern Region have been agked to pursue the cases ot
opening new bank branches in the States/UTs with the RBI and to
prepare applications for the areas for which np application for licen-
ces of bank branches had yet been made.

In these areas, where bank branches have not yet been opened,
the State Govts./UTs have been requested to consider the sugges-
tion that the DRDAs obtain loans from the banks under State
guarantee and advance them to the beneficiaries. In such cases,
the DRDAs would be responsible for advancmg loans to the benefi-
ciaries as well as for recoveries.

The progress under IRDP during Sixth Plan 1985-86 and 1986-87
in the North Easterni Region indicates that there is step up in credit

linkage in these States from 1985-86 onwards, barring Meghalaya and
Mizoram.”

5.14 When asked about the problem of security being faced by
some banks and how the Govt. proposed to solve this, it has been
stated in a note furnished to the Commiittee that according to infor-
mation available, in the State of Manipur, where there have been
some activity by underground elements in certain pockets, 3 bank
branches out of 81 are reportedly not functioning because the secu-
rity arrangement to be provided by the State Police for these bran-
ches are yet to be finalised. The State Government have recently
proposed to increase the security cover for bank branches from .one
section to two sections of armed guards. Even though a concessional
rate of Rs. 300/- per month is being charged by the State Govern-
ment for each guard, in view of the low profitability of the branches,
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the banks have found the cost involved for the armed guards provi-
ded by the State Policy as prohibitive. The banks have, therefore, re-
quested the State Government not to charge them for Police guards

deployed in excesg of 6 per branch. The decision of the State. Go-
vernment in this regard is reportedly still awaited.

Committee note that a separate credit Cell for SC/ST has been
set up in the Banking Division of the Ministry of Finance to perio-
dically reviéw the flow of credit to SCS’ and STs by Public Sector
Banks with a view to monitoring the smooth flow of credit to them
and achieving targets laid down for lending to Priority Sector and
the Weaker Sections including SCs/STs as well as for the sub-
targets stipulated for SC/ST beneficlaries under DRI. The Com-
mittee have been informed that the/ Credit Cell comprises of one
Assistant and one Lower Division Clerk and it functions directly
under a Research Officer who is incharge of Economic and Statis-
tical Analysis Section.

The Committee do not consider the staff strength of the Cell
viz. one Assistant and one LDC adequate to look after the work
relating to credit facilities provided by 28 nationalised banks to
SCs/STs. The Committee, therefore, recommend that the strength
of the Cell should be immediately reviewed keeping in view the
volume of work and it should be placed under an independent
senior officer posted exclusively for the work of this Cell.

5.16. The Committee are unhappy to note that under IRDP, in
Manipur an average subsidy of Rs. 2000/- per beneficiary was
glven by the State Government to a large number of betleficiaries
but no loan linked with subsidy was giyen to them as there were
no sufficient banks in Manipur. The Ministry of Finance (Banking
Division) have informed that in the North-Eastern Region, duripg
Sixth Plan, in view of the inadequate development of banking
infrastructure, credit linkage to IRDP was not insisted upon.

The Committee are of the view that it is a sheer wastage of-
public money to give subsidy to SC/ST beneficiaries without link-
ing institutienal credit to subsidy as it may not be possible for the
beneficiary to take up any viable scheme/praject for raising his
economic status only with- the meagre amount of subsidy of
Rs. 2000/-. The Committee feel that if subsidy linked loan is also
given to beneficlaries, it would help them to take up suitable viable
projects/business for raising their economic and social status. The
Committee, however, note with satisfaction that it has now been
decided to link institutional credit to IRDP subsidy from 1985-88
onwards.
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The Committee hope that this decision will be meticulously im-
plemented by all concerned in future for effective implementation
of IRDP and other poverty allebiation programmes.

5.17. The Committee have been informed that due to activities
of some under-ground elements in certain parts of Manipur three
Bank Branches out of 81 Branches of United Bank of India are not
functioning as security arrangements have not been provided by
the State Government. For the same reasons the United Bank of
India which wanted to open more Branches in the State could not
do so. There is some dispute regarding the share of cost of the
security cover provided to the Bank Branches between the State
Government and the Bank concerned. Due to non-settlement of
aforesaid dispute neither the additional Branches of the Bank are
being opened nor all the existing Branches of the Bank are func-
tioning. Similar situation might possibly be prevailing in other
hilly States as well.

‘The Committee need hardly point out that in such a sitmation
various development programme including the schemes regarding
various credit facilities for Scheduled Castes/Scheduled Tribes
cannot; be implemented properly in such areas.

. The Committee, therefore, recommend that the Ministry of
Finance (Banking Division) should make an in-depth study in the
matter and find out specific pockets in different States/Union Terri-
tories where such malady exists. The Committee also recommend
that the matter regarding providing security to the banks should
be sorted out with the State Governments/Union Territories
Administrations concerned without further delay so that various
programmes/schemes for socioceconomic development of SCs/Sts
are not hampered for want of banking facilities. The Committee
would also like to be apprised of the results of study made by the
Banking Department and the follow-up remedial steps taken in re-
gard thereto.

© 5.18. It has l}een brought to the notice of the Committee during
its Study Tours to backward and hilly areas of North-East States
that credit policy of the Government did not suit the North-East
States as the conditions in hilly areas are totally different from plain
areas. There was no cluster of houses in hilly areas and the people
therd are required to climb up and down ® the dificult terrains
Therefore, All India norms prescribed for alloeation of funds for
development of schemes of the programmes for SCs/STs like Rural
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Electrification, supply of potable drinking water etc. were not suit-
able and workable in such States. For example, for identification
of a problem village for the purpose of supplying potable water
there, criterion of 1.6 kilometre. distance from the source of potablé
water is applied both' in plain areas as well as hilly areas. The
Committee feel that there was need for relaxation in the norms
fixed for hilly areas as 1.6 kilometre in such terrains was equal
to much more distance in plain areas.

The Committee, therefore, urge upon the Government to be
more practical and formulate different norms in respect of people
living in difficult and inaccessable hilly areas for their prompt and
proper development. The Government should make an in-depth
study in the matter with a view to providing far more Hberalised
norms in such areas than fixed for people in plain areas. ‘The Com-
mittee may be apprised of the results of the study made and the
norms fixed for such areas.

B. Salient Features of Credit Schemes

5.19. The Committee have been informed that in tune with the
National objective and for the economic upliftment of SC/ST as
per the instructions/guidelines issued by the Reserve Bank of India
from time to time under various schemes pertaining to priority
sector UCO Bank has been putting concerted efforts to provide
institutional finance to these economically weaker sections and SC/
ST beneficiaries. Scheduled Castes/Scheduled Tribes beneficiaries
are extended credit by the Bank under the following various sche-
mes:— )

(i) Differential Rate of Inetrest Scheme : Under the DRI
Scheme SC and ST beneficiaries engaged in small produc-
tive and self-employment ventures are extended finance
subject to terms and conditions laid down by the Minis-
try of Finance, Department of Economic Affairs (Banking
Division) as also Reserve Bank of India. The quantum
of finance that may be granted to eligible beneficiary
under this scheme by way of loan for purchase of fixed
assets, equipments etc. and working capital not to exceed
Rs. 6,500/-. Under DRI scheme one per cent of Bank’s
total advances of the previous year are to be extended
to SC/ST and economically weaker sections at a very
concessional rate of interest of 4 per cent per annum.

. 40 per cent of the credit under the scheme is to be
extended exclusively to SC/ST beneficiaries.
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(i) Integrated Rural Development Programme: Considering
‘that both the 20-Point Programme and the IRDP are so .
designed to give special emphasis on assisting Scheduled

, Castes/Scheduled Tribes group, the Bank has laid ‘due

~ stress on ensuring its active involvement in the imple-
mentation of ‘the Programmes. IRDP .is the National
Programme for poverty elimination in the rural areas
by providing ﬁnanég from the banking sector and sub-
sidy from the Government to the economically weaker
section of the society in the rural areas so as to engage
them in produetive/business activities and generate self-
employment. In accordance with the instructions issued
in this regard the preference is to be gvien to the SC/
ST people in the selection of the beneficiaries and those
selected are provided finance by branches of the bank
as per. the Policy, It has been stipulated in the guidelines
that 30 per cent of the beneficiaries and amount should
belong to SC /ST and thus they are being provided max-
imum assistance under this Programme. SC/ST bene-
ficiaries are given higher rate (upto 50 per cent) of
subsidy by Govt, as against subsidy of 25 to 33 per cent
to other beneficiaries.

(iii) Scheme for Housing Finance : As per the guidelines of
" Reserve Bank of India finance for construction of Houses
are exterdded to SC/ST beneficiaries both by way of
direct finance to the concerned beneficiaries as also by
way of indirect finance to any governmental Agencies for

the purpose of onstructing houses exclusively for the
bensfit of SC/ST. In both the ‘above cases the quantum

of loan sanctioned per beneficiary is upto Rs, 5.000/-.at

a concessional rate of interest of 4 per cent per. annum

(as against 12.5 per cent per annum being charged to
other beneficiaries).

(iv) Scheme for fimancing State Gorporations for SC/ST for
implementing Schemes for variovs productive activities
to be undertaken by its members: Under the scheme,
Bank route credit through State Corporations for the
welfare of SC/ST people subject to beneficaries of the
Corporations meeting the eligibility criteria prescribed
for DRI Scheme The finance is made available to the

. CBrporations against specific and commercially viable

. schemes formulated by them for their beneficlary mem-
bers. The quantum of finance that is provided is not to
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exceed Rs. 6,500/- per beneficary to be financed under
a particular scheme. '

Individual schemes tailored to the specific needs of SC/ST com-
munity located in specific regions taken up by various agencies for
the benefit of SC/ST exclusively, are also being financed by the
bank on merit. For example, special components plan scheme in
West Bengal for financing share croppers and patta holders Fisher-
men Cooperative Societies in coastal areas, Tamil Nadu Fisheries
Development Corporation Scheme for purchase of mchanised boats
by fishermen, Anthiya Vasi Corporation sponsored by the Govt. of
M.P., Tribal Development Corporation set up by Gujarat State. SC/
ST beneficiaries are also being financed under various lending sche-
mes for Agriculture, Industry and Trade where the quantum of
finance required exceeds the maximum amount of Rs. 6,500/-. The
quantum of finance for each such project taken up by the beneficiaries
is decided taking into account the need-based requirements without
any ceiling on the quantum of credit facilities,

5.20 The identification of SC/ST and formulation of suitable
need based Schemes with reference to activity to which they are
normally accustomed are generally done by the respective State
Scheduled Castes and Scheduled Tribes Development Corporation
in association with commercial banks. Depending upon the local
potentialities, infra structure and market demand etc., different
schemes are formulated for extending credit facilities to SC/ST. For
instance, UCO Bank has finance a number of fishermen Cooperativ-
es in Coastal area of Orissa, piggery and dairy units in North-
eastern region, Auto-rickshaw scheme in Gujarat, Inland Fishery
and Special Component Plan in West Bengal etc. -

521 In a note furnished to the Committee, it has been stated
that there are specific instructions/guidelines issued by Reserve
Bank of India from time to time under various schemes of the prio-
rity sector including for weaker sections and for SC/ST beneficiar-
ies, There are specific guidelines for schemes such as IRDU and
DRI schemes under which sub-targets have been fixed ensuring
adequate flow of credit to SC/ST beneficiaries. It may be noted that
RBI has also issued guidelines for liberalised terms and conditions
while extending credit to beneficiaries belonging to weaker sections
and SC/ST encompassing concessional rates of interest margin and
collateral securities.

Professional and self-employed persons belonging to SC/ST
categories as well as women entrepreneurs gre being provided work-
ing capital financed at concessional rate of 14 per cent pér annum
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as against 15.5 per cent effective from 1st April 1987 per annum
charged from other enterpreneurs. It may also be noted that for
finances to agriculture and allied sector upto a limit of Rs. 5,000/-
no margin, coliateral security or personal guarantee is to be insist-
ed upon. Further for all priority sector loans excluding agricultural
loans upto a limit of Rs. 25,000/~ no margin, collateral security ot
personal guarantee is insisted upom.

5.22 The Committee desired to know the procedure being follow-
ed for selection of SC/ST beneficiaries under IRDP Schemes_ [t has:-
been stated in a note furnished to the Committee that in the
selection of TRDP beneficiaries various State Govts. follow different
procedures. In some States, selection of beneficiaries are primarily
done by Village Panchayat bodies after being identified by DRDAs
in association with State Scheduled Castes and Scheduled Tribes
Development Corporation. In other States, it is being jointly done
by DRDAs and Block officials. In districts where there is a large
sector of tribal population, Tribal Development Autharity (TDA)
has been established. In such districts DRDAs in-association with
TDAs sponsor the names to the Bank for financial assistance,

DRI Scheme : '

5.23 Differential Rate of Interest Scheme popularly known as
DRI Scheme was introduced during June, 1972 to improve the eco-
nomic status of the weaker sections of downtrodden and other less
fortunate people, The eligible borrower includes small and margi-
nal farmers, landless agricultural labourers, members of Scheduled
Castes and Scheduled Tribes, physically handicapped persons, in-
digent students of merit going in for higher studies, borrowers en-
gaged on a modest scale in cottage and rural industries etc.

(1) Eligioility: (a) Family income of the borrower from alt
sources does not exceed Rs. 72,00 per annum in -urban
and semi-urban areas or Rs. 6400 in rural areas.

(b) The borrower does not own any land or the size. of the
land holding does not exceed 1 acrexof irrigated land or
2.5 acres of dry land. .

(c) Members of SC/ST are eligible irrespectiVe of their land
holdings provided they satisfy other criteria,

(d) The borrower does not incur 1iahility to two sources of
finance at the same time, ’
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(e) The borrower does not employ paid employees on regu-
lar basis.

(f) The loans should be for productive purposes only.

(2) Quantum of loan : (a) Maixmum loan under the Scheme
should not exceed Rs. 1,500/- for working capital and
Rs. 5000/- for term loan.

(b) Composite loans can be granted upto Rs. 8500/- without
making distinction between term loan and working

_capital loan,

(3) Rate of Interest : Simple rate of interest at the rate of
4 per cent at half-yearly intervals,

(4) Margin & Security : (a) No margin
(b) No co-obligation/guarantee

(c) The assets purchased out of the bank finance to be hypo-
thecated.

The Committee have been informed that under the DRI scheme
the target set -for Public Sector Banks envisages that:—

(iy DRI advances should be 1 per cent of total advances of
the previous year;

(i) Share of DRI advances to SC/ST should be 40 per cent;

(iii) Share of DRI advances through rural and semi-urban
branches should be 66.7 per cent.

5.24 In reply to a question, it has been stated that as at the end
of December, 1985 Bank’s advances to weaker sections reached to
10.12 per cent of the total advances as against the target of 10 per
cent. DRI advances constitute 1.54 per cent of total advances in
Deceniber and 1985 as against the target of 1 per cent, The share
of advances to SC/ST in the end of December, 1985 was as much as
44.86 per cent of total DRI advances as against the target of 40 per
cent. Further the advances through rural and semi-urban branches
was as much as 77 per cent in the end of December 1885 as against
the target of 66.7 per cent. Thus UCO Bank has not only achieved
but exceeded all the targets set up by the Central Govt./Reserve
Bank of India in connection with advaneel to weaker sections and

advances under DRI Sckeme.
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525 In a note furnished to the Committee it has been stated
that the amount of total loan disbursed under DRI Scheme by UCO

Bank during the last three years and the share of SC/ST was as
under:—

(Amount in lacs)
1983 1984 1985

Total beneficiaries .
Amount disbursed .
SC/ST beneficiaries .

80093 77406 53986
952 21  1098.55 695.70

39883 24934
42. 34'7) (51.52%) (46 199

Amount disbursed . 411.0. 538 38 339 4
43. l7'7) (49.01%) (48.79%)

5.26. In reply to a question, it has been stated that the maxi-
mum amount of composite loan that can be given under DRI to
any beneficiary including SC/ST beneficiaries is Rs. 6500/-. The
total number of SC/ST beneficiaries to whom loans of Rs. 5000/-
and above have been sanctioned by UCO Bank under DRI as at the
end of the year 1984 & 1985 aggregates to 5657 and 6355 respectively.

5.27 In reply to a question, it has been stated that the terms and

conditions for lending to the SC/ ST Corporation under DRI Scheme
are as under: —

(1) Banks may route credit under the scheme through State
Corporations for the welfare of Scheduled Castes and Sche-
duled Tribes subject to the beneficiaries of the Corpora-
tions meeting the eligibility criteria and other terms &
conditions indicated in the D.RI. scheme.

{2) The Corporations themselves will be exempt from the in-
come criteria.

{3) Financing will be made, available to the Corporation
against specific and economically viable schemes formulat-
ed by them. Further the Corpbrations will not add any
service charges and the loans will flow to the beneficiaries
at 4 per cent per annum rate of interest.

(% ‘The Corporations will be responsible for repayment of the

loans on the dates irrespective of recovery from the
beneficiaries
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(5) It will be the responsibility of the Corporation to ensure
that funds’are utilised for the production purpose only
for which they have been sanctioned and not for meeting
their normal running expenses. A

(6) Since the advances to State Corporations will not be
eligible for guarantee cover from the Credit Guarantee
Corporations of India Ltd,, State Govts. may have to pro-
vide guardntees to the lending banks.

(7) If a Corporation fails to pay the instalments of the loan,
or violates any terms & conditions stipulated in the scheme
it may be liable to forfeit its right for further finance.

5.28 Under DRI guidelines, Banks may also route credit under
DRI Scheme through Cooperative Societies/Large and Multi-Purpose
Societies (LAMPS) organised specifically for the benefit of the tribal
population, in areas identified by the Government of India on the
same terms and conditions as are applicable to State owned cor-
porations for the welfare of Scheduled Castes and Scheduled Tribes,

5.29 When asked to state the SC/ST Development Corporations to
whom UCO Bank has given loan under DRI Scheme, it has been
stated that the SC/ST Development Corporations of most of the
State Governments are sponsoring individual loan cases to Banks
and providing subsidies and are not availing finance directly.

-5.30 When asked how the bank ensured that advances sanctioned
for SC/ST, were paid to them in full and they were not exploite
by unscrupulous persons, it has been stated in a note submitted to
the Committee. That as per their Bank’s instructions, Branches are
avoiding middlemen for introducing/recommending beneficiaries for
sanction of bank credit. It has also been stressed that the important
terms and conditions of DRI Scheme should be explained to them
as the beneficiaries are mostly from illiterate category. As g pre-
caution to such exploitation by middlemen. Zonal and Divisional
Offices have been advised to take steps for printing guidelines in
rigional languages so that the same can be made available to the
beneficiaries. The Branch Manager interviews the prospective borro-
wers and informs him of the amount sanctioned, Wherever feasible,
assets are provided in kind and the amount paid to the suppliers by
the bank itself. Repayment of loan instalments are always to be
made in the bank counter and a receipt be obtained. All beneficiaries
covered under TRDP are issued with loan Pass Books and the entries
therein are occasionally verified.



96

5.31 The Committee desired to know the number of SC/ST bene-
ficiaries assisted to cross the poverty line under JRDP and DRI
schemes during the last two years. It has been - stated in a note
furnished to the Committee that under IRDP 80112 beneficiaries be-
longing to Schedule Caste/Schedule Tribe categories enjoying credit
facility to the extent of Rs. 10.01 crores upto December, 1984 and
#5714 beneficiaries enjoying credit facilities to the extent of Rs. 15.20
crores as on 31-12-1985. Under DRI 79681 Schedule Caste/Schedule
Tribe beneficiaries were assisted to the extent of Rs, 9.31 crores as
on December 1984 and 89504 beneficiaries belongmg to Schedule
Caste/Schedule Tribe categories were assisted to the extent of Rs. 9.81
crores as on December, 1985. However, UCO Bank has not conducted
any survey as such to evaluate, how many scheduled castes/Sche-
duled tribes persons assisted have actually crossed the poverty line.

5.32 When asked about the break-up of Scheduled Castes/Sche-
duled Tribes out of 40 per cent target under DRI, the representative
of the Banking Division, stated during evidence that the practice
was that the Reserve Bank did not compile the figures separately.
They combined both SC and ST.

5.33 The representative of the Reserve Bank of India however,
furnished the following information in regard to DRI advances to
Scheduled Castes and Scheduled Tribes in terms of accounts and
advances:—

“I am giving the details in respect of all the public sector
banks. DRI advances as at the end of December, 1985, for
Scheduled Castes is 16,57,364 accounts and the amount is

. Rs. 190,88 55,000; in respect of Scheduled Tribes, it is
5,51,477 accounts and the amount is Rs, 56,11 70,000/- The
total figure in respect of SC and ST is 22 08,841 and the
amount is Rs. 247 crores.”

~ 5.34 In reply to a question, the representative of Reserve Bank
of India stated that the total advance under DRI in terms of account
was 45.51,000 and the amount was Rs. 486 crores of which the share
of SC and ST was 22.1 lakh 'accounts and the corresponding amount
was Rs. 247.00 crores outstanding, the percentage of advances given
to SC and ST community under DRI Scheme was 51 per cent.

5.35 When asked about the per capita advance given for both
Scheduled Castes and Scheduled Tribes, the witness stated that the
average came to Rs, 1000/-,

5.36 The Committee pointed out that the DRI advance programme
was one of the poverty alleviation programmes of Government of
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India and its limit was Rs. 6500/-. But nowwhere this amount of
Rs. 6500/- had been given. The Committee desired to know whether
the Ministry of Finance had taken note of this point.' The represen-
tative of the Ministry of Finance (Banking Division) stated as
follows: —

“In very few cases the amount given is substantial. We have
had informal discussions with the Banks. They say that
the credit given for any particular activity will not be
above the limits, The DRI advance bears an interest of 4
per cent. Other schemes like the IRDP is much more bene-
ficial than the DRI, In the IRDP scheme also, we have
seen that the average loan given to a person is Rs. 2000/-.
We have discussed with the Rural Development Depart-
ment and others. The type of activity which can be assis-
ted in the rural areas normally is not of that size. Your
points is well taken. We will ask, especially the banks, to
be more liberal towards the Scheduled Castes and Sche-
.duled Tribes.”

5.37 In this connection the witness further explained that loan
:amount varied depending upon the size of the activtiy Rs. 6,300/-
was the maximum limit, Actual loan would be on the size of the
plgject.

5,38 Additional Seéretary, Ministry of Finance (Banking Divi-
sion), stated in this connection as follows: —

“When the DRI Scheme was evolved in early 70s there were
no other schemes. But over the years more attractive sche-
mes like IRDP where nearly 50 per cent is the subsidy for
Scheduled Castes and Scheduled Tribes have come up.
There is also a scheme for self-employment for educated

' unemployed. These Schemes have become more attractive
than the DRI which has a 4 per cent interest. Whereas
in.other schemes with an element of subsidy. the interest
goes below zero. Therefore, as you have rightly observed,
in some cases there is a neéd for second dose. A massive
programme has been undertaken under the IRDP to givea
second dose so that peopble come out of the poverty line.
Since IRDP is more attractive, more often people are

opting that.”’

539 The Committee pointed out that the IRDP and DRI scheme
‘were poverty-alleviation programmes but under these programmes
the average lending to 2 SC/ST beneficiary was not more than Rs,
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2,000/-. The Committee, therefore, suggested that the Ministry of
Finance/Reserve Bank of India should monitor whether the SC/ST
beneficiaries under these programmes had actually crossed the pover-
ty line. The Additional Secretary, Ministry of Finance ' (Banking
Division) promised to examine this point.

Housing Loans

5.40 The Committee have been informed that as per RBI guide-
lines for Housing finance, finance for construction of houses may be
extended to SC/ST beneficiaries both by way of direct finance to
the concerned beneficiaries as also by way of indirect financing to
any Government agency for the purpose of constructing houses ex-
clusively for the benefit of SC/STs. In both the above cases the
quantum of loans sanctioned per beneficiary is upto Rs. 5000 and
bank finance can be extended upto 80 per cent of the total cost. The
advance to-SC/ST for construction of houses upto Rs. 5000 will bear
concessional interest of 4 per cent per annum (a§ against 12.5 per
cent per annum charged from others). It may be noted that such

concessional housing finance to SC/STs are not included as part of
advances under DRI scheme.

"-5.41 The amount of housing loans granted to SC/STs during the
last three years has been described is as under: —

Year Number of borrowers . Outstanding as at
the end of year

1983 830 18.89

1984 1554 30.75

1985 1483 24.23

L

———

5.42 When asked whether there was any proposal to increase the
amount of housing loan under DRI Scheme, it has been stated that
at present no revision of housing )’?Qn is proposed.

Educational Loans

5.43 It has been stated that Indigent students of merit going in for
"higher education who do not get scholarship maintenance grants
from Government or ediicational authorities are eligible for educa-
tional loans under DRI scheme provided they comply with other
eligibility criteria laid down under the scheme, For SC/ST students
the only eligibility criteria is that the family income of the borrow-
er from all sources should not exceed Rs. 7200 per annum in urban
and semi-urban areas or Rs. 6400 per annum in rural areas. The



maximum amount of loan that may be granted to a student borrow-

er is Rs. 6500 and the rate of mterest applicable i8 4 per cent per
annum.

5.44 The eligibility criteria as also other terms and conditions for
sanction of educational loans under DRI Scheme to SC/ST and other
categories of borrowers.

General i SCIST =

Eligibility . . :181025 years in case of vica- Same, but rolaxable at tho dis-
- tional traiping, job oriented dip- cretion of sanct ‘oning autharity.
lomas and 21 to 28 years in case
of R.G. courses.

Academnic backgmund ‘Minimum Ist clus marks inall A good 1Ind class or atleast 45 %

previous examinations, marks in all previous exnmi-
nations,
Rate of Intervest. . :11% per annum, _ 4% per annum,

Guazrantec from  father/mother Personal guarantee of father/
besides another surety of reas- mother. Requirement oflmther
onable worth. LIC Policy equ- surety and L/C Policy may
ivalent to the amount of loan. waived.

To start ore month after the student gets émployment or .one
yeat after completion of study whichever is earlier. Loan to be
repaid in not morc than sixty monthly instalments.

5.45 The Committee have been informed that the total amount of

educational loan advanced to SC/ST students during the last three
years is as under: —

(Amt. in lakhs)

Dec.’83  Dec.'84 Dec.'85
No.of Ajes . . . . . . . 31s 130¢ 226
Amount Outstanding . . e . . Rs.9.66 Rs. 6.75* Rs. 10 52

*Due to repayment it has come down in 1984 over 1983,

546 In reply to a question, it has been stated that the students
who are getting scholarships or maintenance grant are also entitled
to get education loan at 4 per cent interest provided their loan amount
do not exceed the maximum limit of Rs. 6,500'- under DRI. For the
students whose loan limit exceeds the nrescribed DRI ceiling of
Rs. 6,500/-, they are also ‘eligible fo- cducation loans but at normal
rate of interest.

Rural Artisans and Small Scale Industries

5.47 It has been stated in a note furnished to the Committee that
as. per the official guidelines by the Govt. for the schemes SC/ST rural
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-artisans as also small units set up by SC|ST may be granted composite
Joans aggregating to Rs. 6500 at a rate of interest of 4 per cent per
-annum subject to the beneficiary fulfilling the eligibilty criteria laid
«down under the Scheme. The eligibility criteria is that the family
income of the borrower from all sources should not exceed Rs. 7200

per annum in urban ahd semi urban areas or Rs. 6400 per annum in
rural areas.

5.48 Total advances to small scale industries and the share of
scheduled caste/scheduled tribe enterpreneurs and the total number
of borrowers under Small Scale Industries and the number of sche-
duled castes|scheduled tribes among them during the last three years
were stated to be as under: —

L

(amt_ in crores)

1983 1984 1985
“Total advances to SSI  141.65 154.86 175.64
&
Share of SC/ST 0.87% 1.45% 1.88%
Total No. of SSI 21449 ; 24473 32230
borrowers
No. of SC/ST 202 - 3296 5004
‘borrowers

5.49 The Committee desired to know the total number of rural
-artisans and the small Units set up by SC/STs who were granted loan
-under DRI Scheme during each of the last three years and how many
.of them were granted composite loan aggregating to Rs. 65007. It has

been stated in a note furnished to the Committee that the requisite

number of composite loans aggregating to Rs, 6500/- estimated on the
basis of available information are as follows: —

Total No. of SC/ST

beneficiaries

1983 | 1984 1985
Sanctioned loans for
Setting up SSI Units/ 8545 10423 12969

Small Business

Those who were sanctioned
composite loan of Rs. 6500/- 1,050 1,212 1,364
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5.50 When asked whether any survey had been conducted by the
Bank to know as to how far the Bank loans for SSI have enabled the
beneficiaries to stand on their own feet; it has been stated that SSI
Units financed by the Bank are periodically inspected by the Branch
Manager and higher authorities to ascertain the progress of the unit.
Besides this as per RBI guidelines branch and Divisional Office are
.undertaking review of each account for classifying them under dif-
ferent health codes.

1]
20 Point Programme.

5.51 As regards 20 Point Programme, the Committee have been
informed that from the beginning, the bank has taken very active
part and made all out efforts in the implementation of 20 point Pro-
gramme, As per the report of RBI working Group, out of total 20
points bank’s assistance could be extended on 12 points. For the pur-
pose of its quick implementation and for extending bank credit under
different points, number of workshops have been organised by'the
bank for the benefit of rural Branch Managers,

Under the 20-Point Programme substantial assistance was made
available to increasing irrigation potential, improving dry land agri-
culture, IRDP, Bio-gas Plant and Programme for development of
‘Scheduled Castes/Scheduled Tribes.

5.52 Total financial assistance provided by the Bank under 20-
Point Prognamme during each of the last three years is stated to be
under: — -~

(Amt. in Rs. crores.)

o83 1984 1985

(i) Total Assistance* . . .. 125.82  142.30 154 54
ii) of (i) ad t

m gc,(fg'r beneficiaries . . .. 1028 1437 2145
iii) Percen fSC/ST , ‘
s from (. ¢ share © SCH . . 08.17  10.10  14.06

*(excluding subscription to SEB Bonds)

) 553 The Committee note that thevUCO.—ihnk is ﬁri;-v'idln“eredlt
facilities to SC/ST under various schemes drawn up under Priority
‘Sector, DRI Scheme, IRDP and 20-Point Programme.

The Committee appreciate that the UCO Bank has exceeded the
target of 40 per cent share of DRI advance in favour of SCs/STs
but regret to point out that the number of beneficiaries has regis-

tered a decline. Similarly the amount disbursed in 1985 has also
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declined compared to the amount disbursed in 1984. The number
of beneficiaries which rose from 34309 in 1983 to 39883 in 1984 has
come down to 24934 in 1985. In the case of amount of advances

also, the figures which rose from 411.03 lacs in 1983 to 538.38 lacs
in 1984, declined to Rs. 339.44 lacs in 1985.

The Committee would like the Ministry of Finance (Banking
Divisions)/UCO Bank to critically extamine the matter, identify
the reasons for decline and take steps to: ensure that more and more
SC/ST beneficiaries are brought in the fold of DRI scheme to better
thein economic condition. The Committee would also like to be ap-

prised of the remedial measures taken in this direction and results
achieved.

5.54 The Committee have been informed that under DRI Scheme
maximum composite loan of Rs. 6500 can be granted to a SC/ST
beneficiary.. The Committee are unhappy to note that in 1984, omniy

5657 out of 39883 and in 1985, only 6355 out of 24934 SC/ST benefi-
ciaries were granted a loan of Rs. 5000 or more under this scheme.
As admitted by the representative of Ministry of Finance (Bank-
ing Division) during evidence, the average loan given to a SC/ST
beneficiary comes to Rs. 1000 only. Similarly, under IRDP also,
the average loan given to such s person comes to Rs. 2000. This

inevitably makes it necessary to give a second dose of advance in
many cases.

The Committee need hardly point out that IRDP and DRI are
poverty alleviation programmes. The Committee, therefore, stress
that the nationalised banks including UCO Bank should be more
sympathetic and liberal in granting loans to SC/ST boneﬁciar.nes
under IRDP/DRI to enable them to come above the  poverty line
without resorting to a seeond dose of advance.

550 The Committee have been informed that under the guide-
lines regarding DRI Schemes, banks may route credit under this
scheme through State Corporations set up in various States for the
Weltare of Scheduled Castes and Scheduled Tribes.

The Cominittee recommend that with a view’to increase the flow
of credit to SC/STs, UCO Bank should establish contacts with the
various SC/ST Corporations and participate in financing the viable

. schemes framed by these Corporations.

5.56 The Commitiee also recommend that in order to give ben:)
fit of DRI Scheme to an increasing number of persons belonging "
Scheduled Tribes, UCO Bank should route DRI advances throug



103

cooperative societies/ LAMPS specifically organised for the benefit
of tribal population. e

5.57 The Committee further recommend that the Ministry of Fin-
ance (Banking Division) should monitor to find out whether the
Scheduled Caste and Scheduled Tribe beneficiaries have actually
come above the poverty line with the financial assistance provided
to them under IRDP/DRI programmes.

5.58 The Committee note that a housing loan advance upto Rs.
5000 can be granted to a SC/ST beneficiary at concessional rate of
interest of 4 per cent per annum. The Committee consider that an
amount of Rs. 5000 is not sufficient for construction of a house when
the cost of construction as well as building material is soaring high.
The Committee recommend that in order to improve the living con-
ditions of SC/ST, the maximum amount ‘of loan at 4 per cent interest
should be increased at least to Rs. 7500.

5.59 The Committee note that educational loans are granted
under DRI Scheme at concessional rate of interest of 4 per cent to
those students only who are not getting any scholarship/mainten-
ance grants from Government or educational authorities. The
Committee are unable to understand the rationale behind this condi-
tien. The education loan is given to meritorious but poor and needy
students whose family income from all sources is not more than
Rs. 6400 and Rs. 7200 in rural areas and urban areas respectively.
The Committee feel that in cases where the scholarship amount is
Insufficient the students should be given the aforesald education
1oan so that such SC/ST students may not be compelled to leave
their studies for want of money. The Committee reoo‘muwnd ths:
the scheme may be reviewed in all its perspectives and' the amoun
of loan revised taking into account the depreciated value of the

rupee and continuously rising prices.

5.60 The Committee note that under DRI Scheme m:npodty loan
ageregating to Rs. 6500 at the rate of 4 per cent interest per annum
cagﬁ Ie)e‘agra:bed to SC/ST beneficiaries for setting up their own snult:
scale industrial units/small business. The Committee regret
point out that the share of SC/ST beneficiaries in the wtdtldv;nle:;
to SSI/small business was only 0.78 per cent, 1.45 per cen 1::; .."
per cent in 1983, 1984 and 1985, respectively. The C:mm s
all the more unhappy to note that composite lﬂ::n :: i-:i‘e‘:e%:‘l”-‘!.
to Rs. 6500 were sanctioned to only 1050 SC/ST c

1212 in 1984 and 1364 in 1985.
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Txe Committee recommend that SC/ST beneficiaries shounld be
encouraged to start their own SSI Units small business and to take
up non-caste based and gainful avenues of employment by provid-
Ing necessary assistance to them in formulating viable schemes and
granting loans liberally to the maximum limit admissible so that
they are able to stand on their own feet.

C. Pr:iority Sector Advances

5.61 The Committee have been informed that no target has been
set by the Central Govt./Reserve Bank of India regarding share of
SC/ST in total priority sector advances. Nevertheless in tune with
the Reserve Bank of India directives to Banks from time to time to
especially monitor and help formulate and finance a greater flow of
bankable schemes for SC/ST beneficiaries, the Bank has shown the
trend of increasing the share of finance to SC/ST in total priority
sector from 4.6 per cent jn 1983 to 7.3 per cent in 1985. Number of
borrowal accounts have gone up from 1,21,389 to 2,14,303 during the
same period.

Advances to weaker sections defined under Reserve Bank of
lpdia . guidelines which is inclusive of Scheduled Castes and Sche-
uled Tribes beneficiaries stipulates that 25 per-cent of the priority
sector advances or 10 per cent of the total commercial bank credit
should go to the weaker sections.

5.62 The Committee desired to know the share of SCs/STs in the
10 per cent of total advances. to be deployed to weaker sections by
the bank. It has been stated in a note furnished to the Committee
that no share has been fixed for SCs/STs separately in regard to
advances to be deployed by the banks to the weaker sections. which
of course include SC/ST beneficiaries (apart from being constituted
of small and marginal farmers, landless labourers, share croppers
artisans. village and cottage industries. IRDP beneficiaries and bene-
ficiaries under DRI).

5.63 The percéntage share of weaker sections and SC/ST benefi-
ciaries in aggregate advances of all public sector banks as a whole
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is given below:—

Year - Percentage share of weaker Porcentage share of SC/ST in.
s:g\t/:\%%es in the aggregate the Aggregate advances
Public Sector Banks _., " Public Sector Banks

Dec. 1983 . 78 o T

June 1984 83 214

Dec. 1984 87 2.3

June 1985 . 9.2 2n

Déc. 1985 102 2.73

June 1986 . 10.6 2.83

Dat: are provisional

T

5.64 When asked about the difficulty in setting up separate tar—
gets for financing SC/ST beneficiaries under priority sector, it has
been stated that there is no such stipulation regarding percentage
of total priority sector advances that should go to SC/STs. Neverthe-
less specific targets have been flxed for them wunder various
schemes like DRI, IRDP and SEEUY. Under the DRI Scheme;
the target laid down for all public seétor banks is to deploy 1 per
cent of the bank's total advances in the preceding year towards
DRI and out of this 40 per cent should be channelled to SC/ST
beneficiaries. Under IRDP atleast 30 per cent of the assisted fami-
lies should be drawn from SC/STs. This minimum percentage of
30 is to operate in micro terms at the district and state level and
atleast 30 per cent of the resources investment jn terms of subsi-
dies given and credit disbursed should also go to SC/ST beneflcia-
ries. In case of self-employment for educated unemployed youth
(SEEUY) as from April. 1986 onwards 30 per cent of the sanctions
have to be reserved for SC/ST beneficiaries. As regards deploy-
ment of credjt towards the weaker section (of which SC/STs are a
component) the target laid down is for all public sector banks to
deploy share of 10 per cent of their tota] advances.

5.65 The reasons for not earmarking the share of certain percent-
age amount of borrowal accounts for SC/STs in priority sector ad-
vances is that although credit js a key input in the programme of
self-employment and creation of productive assets but credit alone
is not sufficient. There is need for considerable assistance from
State/District/Block levél agencies in formulating viable schemes
for providing timely technical assistance to the beneficiares to en-
sure optimum utilisation of the funds advanced to them. The State

-
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Governments have been advised to disaggregate the schemes for
SC/STs districtwise and incorporate these in the District Credit
Plans so as to facilitate the flow of Banks’ assijstance to those sec-
tors.

State Governments have also Been advised to ensure to discharge
their responsibilities which consists of systematjc identification ot
schemes and beneficaries, provision of extension services, adequate
linkages in infrastructural facilities, assistance in marketing the end
product, monitoring pf the implementation of schemes and arrange-
ments for imparting training to the beneficiaries.

It is felt that the main constraint in accelerating the flow of credit
to SC/ST borrowers has not been any absence of willingness on the
part of the banks to undertake such lending but absence of infra-
structural support for supply of inputs and marketing produce,
limited skills and ability of willingness to try non-traditional ave-
nues of occupation. If these areas of development receive concerted
attention from developmeént authorities, the flow of credit to SC/
STs can be stepped up substantially. Stipulation of financial target
without preparing the ground for proper utilisation of finance is
likely to jeopardise the well being of the borrowers themselves.

As a result of various measures there has been a substantial in-
crease in the flow of credit to SC/ST borrowers. Banks have been
paying greater attention to enlarge the flow of credit to SC|STs.

5.66 In this connection, the Reserve Bank of India have stated in
their note furnished to thé Committee that the thrust of credit policy
is to channel increasing amount of credit to weaker sections of the
society. The members of SC/ST form part of the “weaker Sectidns”
under priority sector. Banks are required to ensure that 10 per cent
of their credit is for ‘‘Weaker Sections.”

All India position of priority sector credit to SC/ST beneficiaries
and weaker sections extended by the public sector bank over the last
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Year -Pricrity Sector %to  Priority seetor [

advanoss to SC/ST otal advanoes to lo%nl u’»‘ ‘l

Prio-  “Weaker sections” - advans
No.of  Amount rity ' ty cos
Afcs (in  outstan- Sector No.of Amount m'ot
lacs) ding (Rs. advan- AJos(in  outstan- ndvmaa 10%

in crores) oes lacs). ding (Rs.
in crores) (25%

' 1 2 3 4 5 6 7 8
Dec. 1981 2744 48612 47 )
Dec. 1982 3239 60538 §2 9 : :
D=c. 1983 40 86 79993 56 114-36 2824-30 201 79
Dec. 1984 4730 984:61 T 57 15141 372102 §21'6 87

61 08 130722 6° 178-75  483%4- 4 238 IO 2

Duc. 1985

5.68 The percentage of priority sector advances granted by publlc
sector banks to SC/ST beneficiaries to total priority sector advances
has gone up from 4.7 as at the end of December, 1981 to 6.4 as at the
end of December, 1985. There are no separate targets for financing
SC/ST beneficiaries under priority sector. Banksare, however, mak-
ing sincere efforts to push up lending to SC/ST beneﬂclarlel.

5. 69 Total priority sector advances made by the UCO Bank during
the last 3 years and share of SC/ST in total priority sector advances,
has been stated to be as under; —

(Amt” Rs. in Cr) *

.
Dec. 1983 'Dec. 1984 Dec. 1985

(VW THrPeirty Sctor Advanoces .

@y Srarr of SGIST

(¢) Total No. of liormn

-

- 4d) No. af SC/ST out of them.

562- 51 595-95 62745
1983 1984 1989

——— e ¢ s M — i — —— " -

25-88 3.7 4589
@6 3% ("%

1963 . 1984 1985

et 1t 4 e e e e < e

652694 764968 863162
1903 1984 1985

-y,

mm 177927 , ,zum
(l'isun in brackets indhh p.c ohue)

<

-

54 LS8

r
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5.70 When pointed out that the average loan in the case of SC/ST
worked ‘out to only Rs. 2000|- whereas it was Rs. 8600|- in the case of
general candidates, the representative of the Banking Division stated
that the figures ef Rs. 8600/~ was for the total priority sector. The
percentage of weaker sections in priority sector was 26 per cent.

5.71'The Additional Secretary, Banking Dlvmon further explained
that the Schemes made. for weaker sections had a large subsidy. For
example, a bus operator could not get as much subsidy as the man
from the weaker section. So the two could. not be compared.

5.72 The Joint Secretary, Banking Division, added that in the
weaker sections, which included SC/ST, average loaning was much
less than the average loaning in the priority sector, The reason was
that the farmer owning half acre of land would naturally need less
credit. The Ministry had, therefore, calcujated the number of borrowal
accounts and the total number of accounts of borrowed amounts of
SC/ST etc. and it was found that they were comparable. The average

loan given to a marginal farmer, whether he belonged to a weaker
section or SC/ST, was almost the same. .

5.73 When pointed out that under priority sector a mm got
a tractor and a person who got a plough and a person who got a bus,
all had been clubbed under one category, the representative of the
Banking Division stated tjfat in the priority sector, there-was a target

of 10 per cent for the weaker sections, marginal farmers. etc. which
included Scheduled Castes also

5.74 In reply to a question, 1t was stated that under priority sectar,
average landing for: weaker sections was Rs. 2800/- and for SC|ST it
was about Rs: 2400|-.

875 'l'he Committee note that under the guidelines of Reserve
Bank of India 25 per cent of the priority sector advances or 10 per
cent of the total bank credit should go to the weaker sections of
society which includes Scheduled |Caste/Tribe bepeficlaries. No
separate share of SC/ST has been fixed in the 10 per cent of total
advances to be deployed to weaker sections. As per the informs-
tion furnished to the Committee; percentage of weaker sections in
the aggregate advances of public sector banks as a whole was 10.6
in June, 1986 and the percentage share of SC/ST in the aggregate
advances by the public sector banks was 2.83. Schedufed Caste/
Scheduled Tribe people form a major part of the weaker
sectiops of soclety but their share in aggregate advances is only

2.83 per cent as compared to percentage share of weaker sections’
as a whole,

-
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commeonmmdtbtuhmemdmsm
.ndmumrmch targets have boen fixed for lending
Scheguled - Castes/Tribes, certain Jminimum peccentage of priority
mWWehmrumsc-mdsnh order to
apoclerate the flow of credit to them.

D. Loan Applicatione

-5:96 In the norms stipulated by Reserve Banki of India for provid-
ing ‘Bank assistance to weaker sectidns, it has been stated as fol-

lows:—
“Inward Register: A Register is to be maintained for recording
the date. of receipt of Application and the date of dhpoull
* sanetion.

Dispasal of applications: All applications falling under weaker
sections shall be disposed/sanctioned within 15 days from

the date of receipt.

Reasons for rejection: The reasons for rejection of applications
shall be clearly mentioned in the Register referred in (a)

~ above.

-In ease of applications received from SC/ST beneficiaries, the
Tejection pf application shall be done only by the next

higher authority.

Mafgin A. In the. case of Agriculture, for loans upto Re. 5000/
‘NIL’ Margin is stxpulated for srnall and margiml far-
mers, agricultural labourers and other apecified catego-
ries of borrowers where subsidy is available under spe-

¢ cial agricultural development programmes like IRDP,

DPAP, CAD etc.

B! In case of credits facilities upte and inclusive of Re. 25,000/-
(other than Agriculture) —Nil margin is stipulated. For
Housing Loans upto Rs. 5000/- to SC|ST and Weaker
Section 20 per cent of the cost of construction stipulated
as margin and there will be no margin where the labour
is constributed by the borrower. ,

Guarantee: For investment loan upto Rs. 5000/- under agri-
cultural where moveable assets are created the security

to be furnished is by way of hypothecation gf the assets
created on to the said loan. Even above Rs. 5000/- security

‘o‘
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will be hypothecation of assets when in States' there is
legislation on the lines of Talwar Committee is enacted, a
simple declaration of creating charge on land is adequate.
Similarly in respect of crediy limit upto and inclusive
upto Rs, 25,000/- to other than agriculture ie., to villige
artisans and cottage industries, smaller of small scale
units etc. by way of composite loan for equipment finance
or working capital or both are to be -without collateral
security’ or third party guarantee. Only in Housing loan
upto Rs. 26,000/- mortgage of properties or Government
guarantee and in case of consumption loan upto Rs, 5000/-

guarantee of one or more individuals or group of person’s
is taken,

Repayment: Repayment of instalment should ' be fixed taking
into aecount sustenance required, surplus generating capa-
city, break even point, the life of the asset, etc.

In case of default on account of natural calamitles, the overdues
in the account shall be rephased.

Penal Interest: No penal interest shall be charged in respect
of loans upto Rs. 25,000/-.

v

Cost of Photograph: In respect of borrowers belonging to

_weaker sections, the cost of photographs shall be borie by
"the bank.

Service Charges, et¢: Incidental charges/Service Charges ahp!l

not be levied except by way of reimbursemeént of reason-
‘able out-of-pocket expenses.

/

Inspection Charges: No inspection charges shall be levied for
advance upto Rs, 5000/- for advances above Rs. 5000|- but
upto Rs. 25,000/- inspection charges may be levied at the
flat rate of Rs. 2.50 per inspection per borrower. These
charges should not exceed Rs. 10/- per year per borrower.

DICGC Guarantee Fee: In respect of loans~i:o the weaker mec-
tions, the DICGC guarantee fee shall be borne by the bank.

Weaker Section comprises:
" (i) TRDP beneficiaries

(i) DRI beneficieries - ‘

(1) SC/ST beneficiaries under Priority Sector

-
.
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(iv) Artmans Village and Cottage Industries with cr.dxt
requirements upto Rs, 25000/-.

(v) Small farmers, Marginal f&rmers, ‘Landless labourers,
Tenant farmers, Share croppers.”

5.77 When asked whether any register is maintained by UCO Bunk
to record loan applications received from SC/ST, it has been stated
:n a note that as per existing RBI guideiines, branches are required
to maintain a separate Loan Application 'Register for all Priority
Sector advances in which all advance applications from SC/ST be-.
neficiaries are also entered: As such no separate register is main-
tained for SC/ST beneficiaries exclusively. Checking of registers of
loan applications is one of the items of check list for inspection of
branches by Divisional Managers as also by senior executives of the
Bank during visit ef rural branches, So, they are required to check
these registers and to make their comments on the same.

5.78 It has been further stated.that the Loan Application Register
is also checked by the Bank's Inspector and if’any branch-is found
wanting in maintaining such a register, it is opened immediately.

However, it is found by the inspection department that the system h
satxstactorily working.

5.79 When asked whether any complaints regarding delay in
sanctioning loans to SC/ST beneliciaries have been ‘received, it has
been stated that all branches and Divisional Officers have been .in-
structed to ensure that applications received under the DRI Scheme
are disposed of expedititiously. As such, complaints regarding delay
in sanctioning loans to SC/ST beneficiaries under DRI Scheme are
rare, However, any such complaints as and when received are atten-
ded Yo and the concerned branch is instructed to dispose of the ap-
‘plications ‘and also to explain for the delay. At feast on 3 occasions
When such report of delay come to the knowledge of the Bank, the
branch was immediately asked to dispose of the applications - and
explanation was called for from the concerned branch manager.

5.80 In reply to a question, it hag been stated that during inspec-
tion of the branches it has been observedgthat the number of appli-
cations rejected is very meagre. However, some of the major reasons
for which the applications are not considered are non-availability of
the beneficiary at the given address, not having a permanent home-
stead, beneficiaries not interested in the scheme given, applications
are incomplete beneficiaries not turning np for flling up the docu-
ments, beneficiaries not having any experience, training or aptitude
for the scheme for which loan applications have been forward etc.
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5.81 When asked whether any assistance is rendergd by the Bank
to SC/ST beneficiaries in formulating viable schemes, it has been sta-
ted that Branches are extending assistance/guidance to SC/ST benefi- )
ciaries by suggesting viable activities that may be financed under
DRI Scheme and also explaining to them guidelines of the Scheme
and detalls of agencies/corporations which are assisting such bene-
ficlaries,

5.82. The Committee note that no separate register is maintained
in UCQO Bank for keeping record of loan applications received
from SC/ST beneficiaries. It is also not clear from the informa-
tion furnished to the Committee whether the bank branches are
maintaining any register for showing receipt/disposal of lodan
applications received from beneficiaries of weaker séctions includ-
ing Scheduled Castes/Tribes.

The Committee, therefore, recommend that as per the guide-
lines issued by the Reserve Bank of India every concerned branch
of UCO Bank should maintain loan application register for weaker
sections including Scheduled Castes/Tribes, and ensure that their
applications are disposed of/sanctioned -within a stipulated period
of 15 days. The name of SC/ST beneficiaries should be marked in
red ink in the register to make them conspicuous. It should also
bé ehsured that no loan application from .SC/STs is délayed or
rejected on flimsy grounds. The Committee also desire that the
bank officials, while receiving the loan applications from SCs/STs,
sBould scrutinse them and get them corrected then and there, it
aky discrepancy is found therein, so that the chances of rejection
of delayed sanction of loan are obviated.

Recovery of Dues

5.83. It has been stated in a note submitted to the Committee
that the percentage of recovery from SC/ST beneficiaries for all
advances is not readily available. Regarding recovery of advances
Bank faced following difficulties which are applicable in case of
all small borrowers including those belonging to SC/ST:—

(1) Full or major p8rtion of the loan is diverted by the
beneficiaries for meeting the consumption needs. As a
result the expected generation of income from the acti-

'vity is not there.

(2) Loans sanctioned under Government sponsored Schemes
which are coupled with non-refundable Goverment sub-
sidy creates an impression amongst the beneficiaries that
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mich loans are not repaywble.

(3) Since small amounts of loans are granted to g large nums
ber of scattered beneficiaries, follow up of individual
loans as also- initiation of recovery proceedings' against
individual beneficiaries becomeg difficult. Little help is
received in thjs regard from Government agencies.

5.834 As regards recovery of overdue loans from SC/ST borrowers
and from others under DRI Scheme, the following information has
been provided:—

1983 1984 198S
To/3 ol L. 23119 W73 35 % (Prov.)
Othors Ce L MU8Y% 28°70% 3% (Do)

5.85 It has been added that the major reasons that may be attri-
" buted for dela in recovery of overdue loans as ‘also’ fér' non-
recovery of loans granted to SC/ST beneficiaries belonging to
poorer séctioris of the community, is diversion of a portion of the’
advances' for meeting consumption needs. Besides this, non-
availability of requisite infrastructures like work shed raw mat-
‘rials and market as also ndtural calamities affect the productive
activity of the unit thereby reducing the generation of funds ex-
pected from the activity. Steps taken by Banks normally for re-
covery of overdue loans are also initiated in case of recovery of
loans from SC/ST borrowers. However, in cases where it is found
that ngn-payinent was not wilful and by deferring repayment and/
or by extension of fresh finance the activity can be’ revived, the
‘cases are considered sympathetically. In-respect of loans spon-
sored by Government agencies and/of SC/ST Corpbrations littu‘
hélp is redeived in'respect of Tecovery of the loans if the same falls
overdue.

586 When aiked about the steps taken to remove the impression
froni the minds of borrowers that ‘the loans are not repayable’,
it hat* baen-stated that all loans are to be repaid to the banks.
Howtver, it has been reported that in some cases, In order to
und¥fmine the programme for weaker sections, certain vested h::k-
rests have sought to create an etroneous impression that the bank
loanik combined with subsidy did not cafry an obligation woz.
The borrowers are, however, expiained the terms and

of the loan at the time of ‘tho sanction/disbursement. They are
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also reminded whenever instalments fallen due for repayment are
not paid. The banks also orgahise joint drives with State Gov-
ernment for the recovery of the loans, whenever necessary. The
Late Prime Minister Indira Gandhi made an appeal in April, 1984
for repayment of loans and to ensure recycling of ‘funds. Similar
appeals were also made by various Chief Ministers which made the
repayment environment also being organised by banks at various

places with cooperation of State Government agencies and local
bodies.

5.87 The Comntittee desired 10 know the efforts made by the
Bank to get cooperation of Government agencies for recovery of
‘overdue loans. It has been stated in a note furnished to the Com-
mittee that as and when loans sponsored by Government agencies
and/or SC/ST Corporations fall overdue, branch solicits assistance
of such agencies/Corporations for recovery of the loan. This has
resulted in joint recovery camps organised by the bank with
Government agencies/Corporations like DRDA, DIC, BDO etc.
For illustration we note few samples: in Jorhat of Assam in one
such recovery camps, bank could recover loans aggregating, to
Rs. 5.27 lacs from 3421 borrowers. Again in Sankarhati of Hawrah
district (WB), through a recovery camp, an amount of Rs.2.33 lacs
was recovered from 501 beneficiaries. Similarly, a recovery camp.
organised by Keshpur branch in Midnapare (WB) resulted in re-
covery of Rs. 3.82 lacs from 800 beneficiaries. '

5.88 It has been further stated that UCO Bank is the convener
of State Level Bankers Committee (SLBC) in two States namely,
Himachal Pradesh and Orissa. In Orissa, there is a State Level
Coordination Committee (SLCC) body while in Himachal Pradesh.
there is no similar committee. In the SLBC meetings of both -
Himachal Pradesh and Orissa which are convened by UCO Bank,
the matter regarding recovery of advances is taken up at each of
;the quarterly meetings, which also includes assistance from Gov-
ernment agencies and SC/ST Corporations in this regard. In the
case of Himachal Pradesh SLBC, after considerable discussions
with Government officials, the State Government have posted
recovery Tehsildars in seven districts. (where there is heavy over-
dues of banks' advances) to look after recovery of bank's dues
- exclusively. In Orissa also. the position of recovery of bank.dues
is reviewed bank-wise in the SLBC  meetings. There also, the
Government is considering the suggestions to post recovery Tehsil-
dars exclusively for recovery of bank’s dues.
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5.89 The Committee note with concern that recovery of overdue
loans under DRI Scheme from SC/ST as well as other beneficiaries
is very poor. The Commiittee recommend that all out efforts should
be made by UCO Bank to improve.the recovery position for re-
cycling of funds. The Bank should also extend all possible guid-
ance and advice to SC/ST beneficiaries not only to avoid failure
of schemes but also to improve upon their performance with a view
to generating profit from the' unit/project and thereby enabling
them to repay the loans,

5.90 The Comnittee regret to note that State Government
agencles/Scheduled Caste and Scheduled Tribe Corporations do not
exiend full cooperation to UCO Bank in the recovery of overdues.
The Committee would like the UCO Bank to take up the matter
with concerned authorities at Blpck and District levels and sort
out the problem they are facing in recovery of loans. The Com-
mittee also recommend that the Bank personnel should have a
close liaison with SC/ST Development Corporations and various
concerned Departments of State Governments in identification of
i>eneficiaries, selection of schemes for them and recovery of over-
dues.,

New Drvur; KRISHAN DATT SULTANPURI,
April 24, 1987 Chairman,
Vaisakha 4, 1909 (S) . Committee on the Welfare of Scheduled

Castes and Scheduled Tribes.



ANNEXURE 1
Copy of Inipeétion Report of Iidison Officer, UCO Bank (H.D.)

Name of Offite UCO- Bank (H:0:)
Date of last inspection 20-12-85

Narie of ‘post/group of posts: Officers, Cletical & Subotrdinate
Dﬁfé of ctrrént inspeétion 14-8-86 .

1. Whethet sepatate rosters are being maintained for each grade
or gréup of posts and within such grade/group, separately for (i)
dirett' rébruitmieént and' (ii) for posts filled by promotion (where
resériitioh -is applicable in such posts filled by prometion) and
whiether all the* appeintthénts: made dm'mg the ‘period covered by
the mmcﬁon are showti'in the roster.

YES,

,2. Whether the appropriate model roster viz., the one prescribed

for (1) girect recruitment on an all India basis by open competition
(2) direct recruitment on an all India basis otherwise than by open

competition (3) direct recruitment on a local or regional basis or
{4) peromotion as the case may be is being followed.
E E . ..

3. Whether rosters aré being maintained separatety for (1) pef-
matient appohitmént and' teniporary appointments likely to become
permanent or to continue indefinitely and (2) purely temporary
appointments of 45 days or more duration.

Yes, No appointment is made on temprorary basis.

4. Whether the rosters are being maintained in the form pres-
cribed viz., appendix 4 to the Brochure.

YES. )
5. Whether the points have been earmarked in the roster for

Scheduled Castes and Scheduled Tribes correctly according to the
prescribed model roster for the particular type of recruitpent.

YES.
116
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6. Whether immediately after an appointment has been made
the particulars of the person appointed are entered in the register
in appropriate cblumns and the entry signed by the appointmg
authonty or by the officer authorised to do so.

YES,
7: Whether any gap is left in the rostet.
’ NO.

8. Whether the roster is being maintained in tha form of e

running account from year to year.
YES.

9. Whether before appointing a general candidates agajnst
reserved vacancy, (i) prior approval of the Department of Person-
nel for dereservation was obtained in the case of vacancies
in the rosters for permanent appointments and temporary appoint-
ment likely to become permanent or to continue indefinitely, agyd
(ii) whether the steps prescribed in para 26 of the Brochure to
secure Scheduled Castes/Scheduled Tribes candidates were taken
In the case of vacancies mcluded in the roster for purely tempo-
rary. appomtments

NO, -

10. Whether reservation in confirmation in posts filled by direct
recruitment has been correctly determined in accordance with the
arders in M.H.A. O.M. No. 31/10/63 SCT(1), dated 27-3-1963 and

2-5-1963
YES,

11. Whether an abstract js given after the last entry in a recruit-
ment year, showing,the number of reservations carried forward
to the following year separately for Scheduled Castes and Sche-
duled Tribes. Whether these reservations have been shown as
brought forward at the beginning of the roster for the following

year ° . .
12, Whether reservations, have ‘been carried forward to three
Subsequent recrujtment years and exchange of reservations made

between - Scheduled Castes and Scheduled Tribes as provided in.
MHA OM. No. 27/25/ Estt.(SCT), dated 25th March 1970 before

treating them lapsed.

13. Any other remarks. .
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14. Brief recapitiilation of defects and shortcomings noticeg in
the maintenance of the rosters and any other suggestions which the
Inspecting Officer has to make, with particular reference to the
remarks given during the last inspection.

sd/-

Signature of Insgectmg Officer: -

Designation: Asstt. General Manager
Date: 14-8-86.



ANNEXURE II
Copy of Inspection Rep?rt of Lisison Officer, UCO Bank (H.O.)

Name of Office . UCO Bank

Date of last inspectiop : 14-8-86 .
Name of post/group of posts :  Officers, Clerical & Subordinate,
Date of current inspection 17 20-1-87 '

1. Whether separate rosters are being maintained for each grade
* or group of posts and within such grade/group, separately for
(i) direct recruitment and (i) for posts filled by promotion
o (where reservation is applicable in such posts filled by promo-
tion) and whether all the appointments made during the

, period covered by the inspection are shown in the roster.

YES.

2 Whether the appropriate model roster viz., the' one prescribed
for (1) direct recruitment on an all India-basis by open com-

petition (2) direct recruitment on an all India basis otherwise

than by open competition (3) direct recruitment on a local or
regional basis or (4) promotion as the case may, be is being
followed. :

YES.

3. Whether ros’ers are being maintained separately for (1) per-
manent appointment and temporary appointments likely to

become permanent or to continue indefinitely and (2) purely.

temporary appointments of 45 days or more duration.

-

Yes, no appointment is made on temporary basis,
4 Whether the rosters are being maintained in the form pres-
cribed viz. appendix 4 to the Brochure.
YES. )
5. Whether the points have been earmarked in the rosters for

Scheduled Castes and Scheduled Tribes correctly-according to
the prescribed model roster for the particular type or recruit-

ment.
. YES.
' 119
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6. Whether immediately after an appointment has been made the
particulars of the person appointed are entered in the register
in appropriate columns and the entry s1med by the appoint-
ing authority or by the officer authonsed to do so.

YES.
7. Whether any gap is left in the roster.

NO.

8. Whlthcrtherosterisheingmamwnedmzhehrmptamn
ning account from year to year,

YES.

9. Whether befare appoirting a. general candidate against reser-
" ved vacancy, (f) prior approval of the Department pf Person-
nel for dereservation was obtained in the case of vacancies
included in the rosters for permanent appointments and tem-
porary appointments likely to become permanent or to conti-
.hue indefinitely, and (ii) whether the steﬁs prescribed in para
26 of the brochure to secure Scheduled Castes/Tribes ¢andi-
dates were taken in the case of vacancies mcluded in the
roster for purely temporary appointments. -

No. Sometimes ex-post-facto approval has been obtained.

10. Whether reservation in confirmation in posts filled - by direct
recruitment has been correctly determined in accordance with
the orders in MH.A.OM,-No, 31/10/63 SCT(1) dated 27-3-1963
and 2-5-1963. s P

YES.

'11. Whether an abstract is given after the last entry in a re-
cruitment year, showing the number of reservations carried
forward to the following year separately for Scheduled Castes
and Scheduled Tribes. Whether these reservations have been
shown as brought forward at the beginning of the roster for
the following year.

1]

e .. YES.

' 12, Whether reservations, have been carried forward to three
subsequent recruitment years and exchange of reservations
between Scheduled Castes and Scheduled Trihes as provided,
in MHA O M. No. 27/25/68-Estt. (SCT), dated 25 March 1970
before treating them lapsed.

YES. v
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18. Any other remarks. ’

14. Brief recapitulation of defects and shortcomings noticed in the
maintenance of the rosters and any other suggestions which
the inspecting officer has to make, with particular reference _
%o the remarks given during the last inspeetion.

' Sﬂ/-'.
Signature of the Inspecting Officer:’
] 8d/-
Designation : G C. Talapatra
' Asstt. Gen. Mgr. & Liaison Officer, Head Office.
wate : 20-1-87 .
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) ANNEXURE III. .
Btk visy dyails “Of ths Schens. Of Re-Recruitment Tvaining (Data Provisional) i

H
SI.No. Nim:zof th: Bank  No.of  Number Duration og the Numbcr
Centres of Pre- course of Candi-
- recruitment dates
cours's - impdrted
- conducted pre-
rceruits
ment
training
;}
2 ‘ 3 4 5 6
-y, — . o~ - : -t —
. Iy »
1. Allahabad Bank L) 25 -, 1606
2. Syadicate Bink 10 127 3 days 847
3. New Ba'k of India 2 1
4. State Bank of India 48 350 3 to 6 days 43452
5. ' Oricntal Bank of Commerce ~ -1 2 13
6. Bunk of Baroda. S 173 1335
W ) .
7. State Bank of Saurashtra .- 4 9%
8. UCOBank . ~. 4 29 3to 7 days 230
9. Vijaya Bank 19 - 437
10. Punjab Nationa) Bank 13 18 1to2days 573
11.. State Bank of Hydcrabad - . 2 11 , 211
12. Dena Bank 7 2 to.}l days 156
13. Contral Bank of India . 1t 40 482
14. *Statc Bank of Mysore - . 3 6 305
15.  Corporation Bank 2 25 - 3 days 247
16. Union Bank of India . 9 6 3days 844
17. -Indian Overscas Bank 1 19 1 week 350
18. Bank of Maharashtra 7 S -3days ' 650
19. Bank cf India 15 27 3to"9 dqys 1801
20 Stat: Bink of Travancoie . 2 1 3days 203
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ANNEXURE IV

*  (Vide para 4 of Introduction)
§unzmry of Conclusions/Recommendations contained in the Report

Sl. Reference to - Summary of Conclusions/
No. para No. in the Recommendations
Report \
l 5 e
1. 115 The Committee aré constrained to note that

while a firm policy had been laid down by the
Government some time bdck that one member
belonging to Scheduled Caste/Scheduled Tribe
should be on the Boards of Directors of all
nationalised banks, there is no member belong-
ing to Scheduled Caste/Scheduled Tribe on the
Board of Directors of UCO Bank so -far. As as-
! . syred by the Secretary, Ministry of Finance
(Department of Economic Affairs—Banking Divi-
isiony during evidence, the Committee trust
that when a new Board of UCO Bank is consti-
tuted @ member belonging to Scheduled Caste/
Scheduled Tribe will be appointed as Director
_on the Board of Directors to look after the in-
terests of Scheduled Castes and Scheduled
Tribes, and the Committee informed accordingly

Z 1.16 The Committee are concerned to note that the
pregress report relating to implementation of

Government directives regarding reservation for

Scheduled Castes and Scheduled Tribes in uco

Bank was once placed in the Board meeting held

on 26 August 1980 and it was again placed before

the Board of Directors only on 20 August, 19886,

after a lan<e of six vears and that too apparently

" when the Cammittee took up this subject for de-

tailed examination The Ministry of Finance

(Department «f Fenrnomic cAffairs—Banking Div-

ision) alsn fail~d ¢n monitor this informatibon,

————— e i e e e e i e et s o

123



. . 124

117

Had they done this, surely they would have re-
minded the management of UCO Bank in this

"regard in time, The Ministry also woke up when

they received the questionnaire of the Committee
for oral evidence and sent a communication to
the Bank only on 28 November, 1986. This all
shows that proper care and interest is not be-
ing taken either by the UCO Bank or the Min-
istry of Finance (Banking Division) towards the
welfare of Scheduled Castes/Scheduled  Tribes
and it makes it all the more essentia] that there
shpuld be a SC/ST member on the Board of

Directors to look after the interests of SCs/STs"

and ensure that such lapses do not recur.

The Committee are not satisfied with the
réason advanced for not placing the progress
reports before .the Board of Directors regularly
viz. that ‘it was not entered in the calendar by
the Bank inadvertently.’

The Comrmt’t'e consider it to be a grave lapse
and accordingly recommend that responsibility
should be fixed for the lapse and action taken
agaist the erring officer. The Committee fur-
ther recommend that necessary steps should be
taken to make the system fookproof so that in
future the progress reports are placed before
the Board of Directors regularly and there may

“not be anv lapse in this regard or any reason

whatsoever.

The Committee feel that sending of a simple
communication by the Banking Department to
banks reminding them to place their progress
_reports before the Board of Directors regularly
is not enough. The Committee, therefore, re-
commend that the Banks should be asked by the
Ministry of Finance to send a copy of minutes
-of half-yearly meetings of their Board of Direc-
tors to the Ministry to ensure that progress re-
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ports relating to implementation of Government
directives on reservations for Scheduled Castes
and Scheduled Tribes are being placed before the
Board regularly. The Ministry of Finance, should
critically examine the Minutes and bring to the
notice of the concerned Banks any deficiency or
shortcomings found - in the implementation of
Government'directives on reservations for Sche-
duled Castes and Scheduled Tribes, suggesting
remedial measures to rectify the deficiencies/
shortcomings. '

The Committee nofe that the Minutes of
Board Meeting dated 10 October 1980 record as
follows:—

“The Board noted the information contained
in the following Memorandum dated 15
September 1980 regarding progress re-
port on the implementation of Govern-
ment directives in regard to reservation
for SC/ST communities.”

When pointed out during evidence that the
aforesaid Minutes were vague and did not give
clear picture of the business transacted at the
.Board meeting, the Secretary, Banking Division,
stated that one of the points made by the
Board’s note was that they should have an ex-
clusive test for SC/ST candidates at the time of
next recruitment wherever backlog was consi-

derable.’

The Committee are constrained to observe
that ‘the Minutes of meeting do no reflect any
such decision. The Committee -need hardly
point out that the Minutes of Board Meetings
are important material and an effective instru-
‘ment for bringing about improvement in the
working of the Banks. The Committeé, there-
fore, recommend that the Minutes of the Board
Meeting should record the business transacted

. ——

-e a
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and observatxons mado in clear and unambigu-
ous terms so that the observations made and
the dec1510ns taken by the Board at its meetings
are properly and effectwely implemented.

5 128 The Committee note that a Deputy Secre-
' tary has been appointed Liaison Officer in the
Banking Division to ensure due compliance of
orders on reservations in favour of Scheduled
Castes and Scheduled Tribes. by the appointing
authoritis. An Under Secretary works under
- him ani both of them report to the Joict Secre-
tary. The Committee also note that.there is a
* SC/ST Cell consisting of one Section Officer,
two Assistants; one Lower Division Clerk and
one Messenger, under the overall charge of the
' Joint Secretary which is responsible for wathing
! “the implementation of Government orders re-
.. garding reservations for, and employment of,
Scheduled Castes and Scheduled Trites in the
Public” Bank/Financial Institutions inc'uding
UCO Bank. The Committee have been inform-
ed that there are 23 Public Sector Banks, and
four all India major financial institutions under
the control of Banking Division and their total
strength is more than 7.8 lakh persons and out"
of them about one lakh are SC/ST employees.
There is no doubt that the main function of the
Cell is to ensure due compliance by the subordi-
nate appointing authorities with the orders and
instructions pertaining to the reservations of
vacancies in favour of ‘Scheduled Castes and
Scheduled Tribes and other benefits admissible
to them. However. the Secretarv, Banking
v Division admitted during the course of evidence
that it is not possible for tlie Banking Division
to actually do the job of monitoring for these
large number of people with = the present
strength of staff. The Committee, therefore,
. urge the Banking Division to suitably strengthen
the Cell and stream]me its workmg S0 that it
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could perform the duties assigned 'to it efficiently
and effectively. The Committee also recom-
mend that the staff working in the Cell should

'not e given any other work not connected with

the Cell.

" The Committee regret to note that annual
statements regarding representation of Schedul-
ed Castes and Scheduled Tribes in the services

_ of the UCO Bank for the year 1934 and 1985 were

submitted by the Bank to the Ministry of Fi-
nance (Deptt. of Economic Affairs—Ranking
Division) in May, 1985 and May, 1886 respectively,
although these statements should have been sent
to them latest by the 1st March every year as

"laid down in the Department of Personnel and

Administrative Reforms O.M. No. 36022/6/76-
Estt (SCT) dated the 10th May. 1978., The Com-
mittee need hardly stress that the very purpose
of submitting these annual stalements gets de-
feated if these statements are not submitted in
time. The Committee, therefore, recommend that
the Ministry of Finance should impzess upon the
UCO Bank to submit these statements in time.

‘Failure to submit these statements in time

should be regarded as a serious lapze on the part
of the concerned officers.

" The Committee also suggest that these annual
statements, on receipt by the Banking Division
should be critically examined and analysed and

any deficiencies noticed should be pointed out to

the Bank expeditiously. so that the Bank could
tale necéssary corrective measures without any
delay.

The Committee note that reservation of vacan-
cies in favour of Scheduled. Castes and Schedul-
ed Tribes to be filled by direct recruitment bas
been enforced in UCO Bank with effect from.
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1.1.1971 and for those to be filled by promotion
with effect from '1-1-1979, Explaining the rea-
sons for delay in implementatjon of reservations
in promotion, the Secretary, Banking Division
has informed the Committee during cvidence
that so far as public sector banks are concerned,
it was a general government decision in 1971
that (reservation) rules should also be applica-
ble for promotions. After that, when the matter
was referred to the Ministry of Finance, Depart-
ment of Banking, then they started reopening
this issue as to whether this particular order
should also apply to the banks. The Committee
express their displeasure at the casual approach
of the Ministry of Finance (Deptt. of Fconomic

‘Affairs—Banking Division) on arriving at a.de-

cision on an important issue like this, after seven
years. The Committee feel that the decision
should have been taken within a reasonable
period because seven years to take a decision on
an important issue like enforcement of reserva-

‘tion orders is indefensijble. It is .ail the more

regrettable that the Banking Department have.
delayed the implementation of reservation for
Seheduled Castes and Scheduled Tribes in pro-
motions for as long as seven years seeking clari-
fications on trivial matters. Obviously, this has
deprived many a Scheduled Caste/Scheduled
Tribe employees of their promotion against
reserved vacancies during those years.

. The Committee have been informed that the
Ministry of Finance (Banking Division) made a
reference to the Ministry of Law when the mat-
ter was rajsed earlier by the Committee in 1083
and 1986 to know the lega'}-‘@mplication involved
if the orders on reservation for Scheduled
Castes/Scheduled Tribes in promotién were diven
retrospective effect from the' date of their issue.

The Committee have been:informed that the
- § ' ‘Tl'? \

r
PR
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Ministry of Law opined that it would not be le-
gally and constitutionally permissible to gjve
retrospective effect to the reservation orders of

1972 and 1974 in the case of nationalised banks.

-In the light of the opinjon expressed by the
Ministry of Law, the Committee need hardly
impress upon the Ministry of Finance (Banking
Division) to take a lesson from the past and rea-
lise the necessity for taking prompt decision in
future in the matter of application of reservation
orders for Scheduled Castes and Scheduled
Tribes as soon as they are issued and communi-
cate the same to the public sector banks imme-
diately to ensure their implementation in'Jetter
and spirit from the date of issue.

The Committee are sorry to observe.that in
the preliminary material furnished by Govern- *
ment, it had been stated that reservation orders
in, promotion were applicable to officers’ cadre
upto Middle Management Grade Scale III in
UCO Bank. However, regretting for their wrong
interpretation of reservation rules, the represen-
tatlve of Banking Division stated during evid-
ence that there was no reservation for Schedul-
ed Castes and Scheduled Tribes in promotion
within the officers’ cadre but those candidates
who fell within the zone of consideration so as
to be within the number of vacancies, were pro-
moted, if they were not found unfit for promo-
tion. Hence, there js no reservation for Sche-
duled Caste/Tribe employees beyond Junior
Managemént Grade. Scale I in UCO Bank. The
Managerhent was only providing concession to
Scheduled Castes/Tribes as per instructions con-
tained jn para 122(a) of Brochure on Reserva-
tions for Scheduled Castes and Scheduled Tribes
in services, 6th Edition (1982), which reads as
follows:—

“In promofﬁhs by selection to posts within
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Group A (Class I) which carry an ultimate
salary of Rs. 2,250 per month or less, there
is no reservation but the Scheduled Caste/
Tribe officers, who are senior enough in the
zone of consideration for promotion so as to
be within the number of vacancies for which
the select” list has to be drawn up, would
be included in that list provided they are
not considered unfit for promotjon.”.

The Committee feel that the interests of
Scheduled Castes and Scheduled Tribes are jeo-
pardised with the existing classification of ‘posts
in UCO Bank. The Banks have only three cate-
gories of posts, unlike four categories of posts
in thg Government. In the - Central Govern-
ment, in promotion by Selection a Scheduled
CastefScheduled Tribe employee gets at least
two chances of promotion to officers’ category
viz. first from Class II (non-gazetted) to Class II
(Gazetted) and then from Class II gazetted to
lowest rung to Class I, wheréas in Banks a Sche-
duled Caste/Scheduled Tribe employee gets only
one chance ie. from Clerical Cadre to Officers’
cadre (JMG Scale I).

The Committee, therefore, recommend that
the posts in the public sector banks, including
UCO Bank, should be reclassified so that the

" chances of Scheduled Caste and Scheduled Tribe

empioyees for further promotians in officers’
cadre are brought at par with those working in
Central Government offices.

/

The Committee note that in officers cadre 25
per cent vacancies are fllled by direct recruit-
ment, 50 per cent vacancies are filled by written
test and interview from clerical cadre and 25
per ceint vacancies are filled from amongst the
Special Assistants. The Commijttee are of the
opinion that since there is no :eserva‘ion for
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Scheduled Castes and Scheduled Tribes in pro-
motion to the post of Special Assjstant, the
above promotion policy goes against the interests
of Scheduled Caste/Tribe employees in so far as
25 per cent promotions from Special Assistant to
Officers cadre are concerned.

The Commijttee have been informed that the
Government have recently given a clarification
that Special Assistants must not be considered
for promotion exclusively and the Bank Man-
agement have already started negotiations with
the Bank Unjons in the matter. The Bank Man-
agement is going to draft a new policy by which
‘seniority in_ the clerical cadre would be consider-
ed and the separate stream for SpeciakAssistants
would be given:up.

The Committee recommend that the Minis-
try of Finance (Banking Division) should study
the whole matter in depth and evolve a suitable
policy for promotjon from clerical cadre to offi-
cers’ cadre (both in Accounts and Cash Depart-
ments) forf all the public sector banks which
should fully protect the interests of Scheduled
Castes and Scheduled Tribes and provide full

‘justice to them in the matter of promotion to

officers’ cadre in the natjonalised banks.

The Committee feel that in the absence of
reservation for Scheduled Castes and Scheduled
Tribes in promotion to Special Assistant, these
employees have suffered a great loes in promo-
tion to officers cadre as there was no Scheduled
Caste/Scheduled Tribe candidate -available in
the Spgcial Assistant cadre which was the feeder
cadre. The Committee recommend that UCO
Bank should calculate the backlog, thus caused,
retrospectively and fill the future vacancies in
Officers’ cadre to the extent of 50 per cent by
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3.24

Scheduled Caste and Scheduled Tribe candi-
dates to clear the backlog, as promised during
the course of evidence. ;

The Committee note that Liaison Officers
have been designhated in the Head Office and at
Zonal/Divisional Offices of UCO Bank and Cells
under their direct control have been set up to
look after the work relating to reservatjons for
Schedulgd, Castes and Scheduled Tribes and
other concessions/relaxations admissible to
them. Besides their normal duties, the Liaison
Officers have been asked to meet the SC/ST Em-
ployees informally to hear their grievances for
redressal. The Committee gre of the view that
mere appointing a Liaison Officer is not enough.
What is needed is concerned action on the part
of the Liajson Officer to ensure due comphance
by the appointing authorities with the orders
and instructions pertaining to the reservations
in favour of Scheduled Castes and Scheduled
Tribes and other concessions/reldxations admis-
sible to them. It should also be ensured that
the staff’ posted in the Cell is adequate.and well

‘conversant with the orders/mstructlons relating
to reservations for Scheduled"Castes and Sche-
duled Tribes. The Committee recommend that
a seminar should be organised each year in
which Liaison Officer of nationalised banks in-
charge of the work relating to reservations for
Scheduled Castes and Scheduled Tribes where
points of common interest, fresh instructions
issued during the last year and clarifications
given about interpretation of various orders
should be discussed and notes exchanged. This
will go a long way in implementating the orders
in the right spirit and with promtitude.

The Committee are unhappy to observe that
till now the Management of UCO Bank has not
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been sending appointment letters by Registered
AD. Post to Scheduled Caste/Tribe candidates,
in view of the cost involved. However, the Min-
istry of Finance (Banking Division) have now
taken a decision that henceforth the letter of
appointment in the first instance will be sent to

‘all the candidates by ordingry post. If Schedul-

ed Caste/Tribe candidates do not report for duty
within the stipulated period, a second letter by
Registered A.D. post will be sent to such candi-
dates.

The Committee have further been assured
that in case of Scheduled -Caste/Tribe candi-
dates when a call letter is issued by Registered
AD. post and subsequently in spite of having
been given time, the candidate does not attend/
join, thé appointment would not be rejected
without referring the matter to the General

Manager.

The Committee hope that this new procedure
will be strictly adhered to and followed by all
the appointing authorities in UCO Bank and the
BSRBs in letter and spirit.

The Committee have been informed during
evidence that the Personnel Department of uco
Bank generally grants the extension of time ask-
ed for by Scheduled Caste/Tribe candidates to
join service in the Bank. The Committee re-
commend that if a Scheduled Caste/Tribe candi-
date expresses his jnability to join the Bank
within the time stipulated in the letter of ap-
pointment sent to him and requests for extension
of time to join the Bank, his request for exten-
gion should not be turned down. If the Person-
nel Department does not think it a fit case.for
grant of extension of time, a decision in this
regard should be taken at a sufficiently higher
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level say by General Manager in the case of
Sub-Staff/Clerical cadre and Managing Director.
in the case of Officers’ cadre.

The Committee are surprised to learn - that
the UCO Bank have given relaxation in educa-
tional qualification to SC/ST candidates in res-
pect of Officers and;Clerical cadres but in the
case of Subordinate cadre, they have not given
any relaxation as“per Government guidelines.
This might have deprived many a Scheduled
Caste and Scheduled Tribe candidate from being .
considered eligible for 'the posts applied for. The
Committee would like to draw the attention of
Ministry of Finance (Banking Dijvision) to the
Ministry of Personnel, Public Grievances and
Pepsion (Deptt. of Personnel and Trainirg) O.M.

- No. 36011/8/84-Estt (SCT), dated 17th October,

1986 wherejn it has been provided that ‘if ade-
quate number of Scheduled Caste and Srheduled
Tribe candidates who satisfy the minimum stand-
ard are not available to fill the reserved vacan-
cies, then Scheduled Caste and S¢heduled Tribe
candidates may be selected to the extent of
shortfall in vacancies by relaxing the minimum
standard, provided that they are not considered
unfit to hold the post’. The Committee, there-
fore, impress upon the Ministry of Finance

. -(Banking Division) to issue necessary instruc-

tions to all concerned authorities accordingly so

that the short fall in reserved vacancies of the

Subordinate cadre becomes a thing of t'.e past.
'S .

The Committee further recommend that re-
laxations in educational qualification etc.. avail-
able to Scheduled Caste/Tribe candidates should
invariably be mentioned while advertising the
vacancies jn newspapers as it will help in at-
tracting a larger number of SC/ST candidates

e
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3.38

3.3)

against t‘he resérveél vacancies and to wipe out
;:cl;log In their representation 1n se:vices of the
Bank. :

The Committee note that Scheduled Caste/
Tribe candidates are paid II Class rail fare as
travelling allowance when they are called fov
interview but they are not paid this travelling
allowance when they ceme to appear in written
test.- The Committee would like to draw the
attention "ef the Ministry of Finance (Banking

_Division) to Para 3 of Chapter V of the Bro-

chure on reservation for Scheduled Castes and

‘Scheduled Tribes in posts/services under the

Public Enterprises issued by the Bureay of
Public Enterprises wherein it has been stated
inter alia that SC/ST candidates called for
written test for Group ‘C’ and ‘D’ posts should
be allowed the lowest class rail fare if the dis-
tance exceeds 80 Km. The Committee, there-
fore, suggest that the Ministry of Finance may,
issue necessary instructions .to the authorities
concerned to pay rail fare to SC/ST candidates
called for written test for Group ‘C' and ‘D'
posts if the distance involved is more than 80
Km.

The, Committee regret to note that none of
the 22 officers of UCO Bank posted from India
to foreign branches belongs to Scheduled
Castes/Tribe community. The Committee woluld
urge that the claims of Scheduled Caste and
Scheduled Tribe employees should be consider-
ed favourably at the time of making postings
in foreign countries to enable them to acqujre
the 'experience of working in the branches
abroad. The Committee feel that their stay In
a foreign country for a couple of years would,
by itself, be a very useful experience for the
Scheduled Caste/Scheduled Tribe employees

‘and would help them a lot in broadening their-
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outlook and bringing them wup socially and
economically.

19, 3.55 The Committee are perturbed to note that

from 1979 when reservations in promotion were
introduced in UCO Bank till date, very few
Scheduled Caste/Tribe employees have been
promoted in officers’ cadre. In 1983, out of
1780 employees promoted f¥ém Officer Scale I
to Scale II and from Officer Scale II to Scale
III, only 23 belonged to Scheduled Castes and
5 to Scheduled Tribes. In 1984 and 1985, no
Scheduled Caste/Tribe person got promotion in
Officers’ cadre. Similarly in promotions of
Scheduled Castes/Tribes in Sub-Staff and Cle-
rical Cadres, there is a large shortfall of Sche-
duled Tribe employees.

The. Committee have been informed -that in
promotion to Officers’ cadre, relaxation of, ane
year in minimum service and a concession in
marks to the extent of 5 per cent of total marks
allotted for test as well as interview is provided
to Scheduled Caste/Tribe employees. The
Committee do not consider relaxation of one
year in minimum service as, a special conces-
sion meant for Scheduled Castes/Tribes only
as such concession has also been given to a large
number of general candidates also. The con-

.cession of 1 mark in interview and "4 marks in

written test is also not significant in the opinion .
of the Committee. The Committee need hardly
stress that unless liberal concessions/relaxa-
tions are given to Scheduled Caste/Tribe em.-
ployees in promotion their position in promo-
tional posts is not going to improve. The Com-
mittee, therefore, recommend that in the case
of SC/ST employees, the relaxation in mini-
mum service should be fixed keeping in wview
the number of persons coming within that zone
and relaxed by one year more where no SC/ST

[ ad
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candidate becomes eligible by the present rela-
xation of one year. Similarly where any rela-
xation is rade for general candidates, a corres-
ponding relaxation in addition to normal rela-
xation should be made in the case of SC/ST
candidates. Similarly marks in written test
and interview should be increased from 5 per
cent to 8 per cent so that their representation in
various grades is augmented to the required
level of percentage. A constant review of the
promotion given to SC/ST employees should

.be made and relaxations ghould be determined

in the light of facts emerging in the review.

The Committee note that an officer of appro-.
priate status belonging to Scheduled Caste/

- Tribe is always associated with the Interview

Committee of UCO Bank for posts to which
reservations are applicable. The Scheduled
Caste/Tribe Officer also remains present on
Recruitment Board/Departmental Promotion
Committee when general capdidates are inter-
viewed. : .

The Committee have been informed that
from 1983 an Officer from Scheduled Caste/
Tribe community is also associated with Inter-
view Committee for promotion by selection
within Officers’ cadre. The Committee would
like to know the reason why the decision has
been taken only in 1983 to associate a Scheduled
Caste/Tribe Officer with Interview Committee
for promotion by -selection, when the Govern-
ment had accepted .a recommendation made by
this Committee in their 4th Report (1970) of
Fourth Lok Sabha and issued instructions

_accordingly vide Department of Personnel and

Administrative Reforms OM. No. 21(#(ii1)/70.
Estt. (SCT) dated 2-9-1970 and 16/4/74-Estt.

(SCT) dated 23-5-1975.
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The Committee have been informed that Ros-
ters are bejng maintained at Head Office of UCO
Bank for direct recruitment of Officers and for
promotion: from Clerical Cadre to Bank Officers -
Grade - JMS-1. Rosters are being maintained at’
Zonal Office in regard to recruitment of Clerical
Cadre in the Zone and at Divisional Officers in
regard to recruitment of Sub-staff Cadre, These
Rosters are inspected by the Liaison Officer re-
gularly.

The Committee, are, however, 'distressed to
note that during the insnection of rosters conduc-
ted by Liamison Officer, UCO Bank (H.O.) on
14-8-1986, he found that prior approval of Depart-
ment of Personnel and essentia] steps before
dereservation of reserved vacancies had not been
taken by the appointing authority. The same re-
marks have been repeated in his next inspeetion
report dated 20-1-1987. Thig is regrettable and
shows that propar attention has not been ‘paid by
the appointing authority to the findings of the
Liaison Officer nor has the Liaison Officer cared -
to ensure that the discrepancies pointed out by
him in his earlier inspection report have been
rectified, '

The Committee need hardly point out that the
roster is a sacred mechanism to keep alegitimate
watch on the proper and - adequate. intake of
Scheduled Castes and Scheduled: Tribes in ser-
vices and that it would cease to have any signift-
cance whatsoever if it is not maintained properly
in the light of existine rules regulations and in-

-structions.- The Committee therefore. emphasise

that enrnest efforte shanld he made hoth by the
appointine arthavitiec and the Liaison Officer in
the UCO Bank tn eee that Gevernment orders on
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the maintenance of rosters are. meticuloualy fol-
lowed so that no injustice is done to ~ Scheduled
! Castes/Tribe candidates in the matter of recruit-
. ‘ment and promotion

The Comxmttee also recommend that the Liai-
son Officer should invariably submit his inspec-
tion report to the CRairman-cum-Managing Direc-
torof UCO Bank for his information and neces-
sary follow up action so that any deficiencies are
brought to nptice at the highest level and prompt
action taken to remedy the situation,

The Committee are constrained to note that
UCO Bank has not been obtaining the approval
of competent authority (Chairman & Managing
Director) before resorting to dereservation of
reserved vacancies. The Committee would like to
point out that according to Government guide-
lines, prior approval of the Board of Director for
the posts of Officers and that of Managing Direc-
tor or Clerical and Sub-Staff posts has to be
obtained before filling any reserved vacancy by
a genera] candidate. It should also be specifically
mentioned in the note sent to the Board/Managing
Director that the proposal”for dereservation is
being made with the full knowledge and concur-
rence of the Liaison Officer. The Committee re-
commend that henceforth the UCO Bank should:
follow' this procedure scrupulously and in the
event of any default responsibility should he
fixed and suitable actxon taken against the officer
“found responsible.

The Committee regret to note that as many as
429 vacancies in 1983, 395 vacancies in 1984 and
133 vacancies in 1985 reserved for Scheduled
Castes|Tribes have been dereserved by UCO Bank
in Officers, Clerical and Sub-Staff cddres. Out of
the carried forward reserved vacancies, in Cleri-
cal cadre 102 SCIST vacancies in 1983, 28 SCIST

- P
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vacancies in 1984 and 147 SC|ST vacancies in 1985
and in Sub-Staff cadre 12 ST vacancies in 1983,
4 ST vacancies in 1984 and 9 ST vacancies in 1985
have been allowed to ‘lapse. This has obviously
deprived many Scheduled Caste and Scheduled
Tribe candidates of their chances of employment
in UCO Bank. The Committee feel that now
there is no dearth of educated SC|ST candidates.
What is lacking is sincere and concerted efforts:
bn the part of recrultmg authorities to find out -
suitable SC|ST candidates before the expiry of
three recruitment® years. The Committee, there-
fore, recommend that dereservation of reserved
vacancies should be resorted to only when it be-
comes inescapable after all possible efforts have
béen made, including special ~recruitments, to
locate and tecruit adequate number of SC|ST
candidates have failed, so that such a latge num-
ber of reserved vacancies are not lapsed thereby

‘depriving the SC|ST candidates of their legxtimte

chances of recruitment|promotion.

The Committee have been informed that sepa-’
rate Cells manned by SC/ST officers, havegpeen
opened at Head Office, Zonal and . Divisional
Offices of UCO Bank for prompt redressal of
grievances of Scheduled Castes/Tribe employees

.of the Bank, Complaint Registers are also main-

tained at Head Office, Zonal and Divisional Offices

of the Bank to 'keep record of disposal of their
representations. Further the Scheduled Caste/
Tribe employees or their representatives meet the
Branch Manager at the Branch level, Liaison
Officers at Divisional/Zonal levels and Liaison
Officers and other senior officers, including Execu-
tives at Head Office level for redressal of their
grievances.

The Committee stress that adequate publicity
among the SC/ST employees of UCO Bank may
be given about the aforesaid arrangements for

g
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redressal of their grievances so that they have no
difficulty in approaching the right person in right
time for redressal of thejr grievance, if any.

#. The Committee are happy to note that the

Management of UCO Bank has provided a room
with furniture and a typewriter to the UCO Bank

SC/ST Employees' Council to function. However,
the request of the Association for provision of a
cyclostyling machine and telephone etc. has' not
been accepted by the Bank, The Committee would
urge upon the Management of UCO Bank to

" consider the request of the Association sympathe-

tically and accept their genuine demands so that
they can function properly and help the Manage-
ment jn the effective implementation of orders
on reservation for Scheduled Castes/Tribes and

- other concession/relaxations admissible to them.

The Committee note with vcon'cern that the
representation of SCs in- Officers and Clerical

- cadres and of STs in il cadres of posts in UCO

Bank is much below the quota prescribed for

them. * As per the statement regarding ~ staff

strength of the Bank as on 31.12-1985, there is

a shortfall of 118 SCs and.163 STs in Officers’

cadre, 171 SC, and 177 STs in Clerical cadre

and 111 STs in Sub.staff cadre. The Committee ,
regret to note that the BSRBs who are at pre-

sent making recruitment of officers and clerks

for nationalised banks have failed to provide
.sufficient number of candidates belonging to

these communities to UCO Bank. !

The Comn’;ittee are erprised to find that
while the backlog in the representation of SCs/
STs in the services of the bank has continued
all these years, the BSRB, Calcutta held no spe.
cial test exclusively for SC/ST to wipe out the
backlog in officers’ and clerical cadres. 'l_’he

— Y
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Ministry of Finance (Banking Division) have
also been lethargic as they requested the BSRBs
only on 26.5-1986 and 7-8-1986 to clear the.

_backlog .in’ officers and clerical cadres respec-

_ tively.

The Committee need hardly emphasise that
special recruitment exclusively for Scheduled
Castes and'Scheduled Tribes is the only way"
to clear the backlog in reserved vacancies and

* recommend that the Banking Service Recruit-

ment Boards should resort to special recruit-
ment at the earliest exclusively for Scheduled
Castes and Scheduled Tribes to.wipe -out the

. backlog in the cadres of officers and clerks so .

that the backlog does not increase from year to
year as has been the case in the past.

. Thé Committee are consfraiped to note that
UCO Bank indented a very large number of
clerks-in 1983 and as there was no growth of the’

. bank, all the clerks allotted to UCO Bank.could
not be absorbed in time and the process of their

appointments continued till 1987. Thus, the
UCO Bank kept a large number of SC/ST

* persons, who were duly selected for appointl

ment, unemployed for a number of_ years. The
Committee, therefore, urge that in future the
UCO Bank should make a realistic assessment
of its .requirements of Officers/Clerks sbefore
placing ‘indents with the BSRBs and absorb

within a fixed time schedule all officers/clerks °

alfotted by BSRB to it. The Committee con-
gider it advisable that recruitments are made
at regular short intervals so that persons selec-
ted are absorbed within a fixed time schedule
and induction of fresh blood is a continuous
process. '

The Committee are surprised to find  from
the statement furnished by UCO Bank that in

w -
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-1883 out of 481-ST candidates sponsored by

employment exchange, the Bank selected only

, 99 candidates for sub-staff posts. In 1984, out of

118 ST candidates sponsored by employment ex-

change, .the Bank selected only 39 candidates

and in 1985, out of 135 ST candidates sponsered

by employment exchange, the Bank selected

only 3 candidates. From the number of ST candi- -

. dates sponsored by Employment Exchange, it

is clear that there is no dearth of ST candidates

for Sub-staff posts. The Committee fail to under-

stand as to how when there was a shortfall of

- 111 STs in Sub-Staff, cadre, more ST candidates

. were not selected duting the above period. The

Commiltee, however, note that in order to clear

the backlog of STs in Sub-Staff cadre, UCO Bank

has advised its Zonal/Divisional Officgs in July,

1986 to conduct a special drive to clear‘the back-

log of posts in the Subordinate Cadres reserved

for STs. The Committee recommend that UCO

Bank should draw a time bound programme and

clear the backlog of vacancies reserved for STs

in Sub-Staff cadre through special recruitment -

exclusively for Scheduled Tribes. The Commit-

“'tee also desire to bempprised of the results ac-

hieved in wiping out the aforesaid backlog,
* within next six months.

4.30 . The Committee also suggest that if ST candi-
dates are not available in a particular regional
“or local employment exchanges to fill the reser-
ved vacancies, the Zonal/Divisional Offices of
UCO Bank should contact the employment- ex-
changes in thé ddjoining. regions/areas to ~fill
the vacancies reserved for Scheduled Tribes.

4,31 The Committee further recommend that the
Zonal/Divisional Offices of UCO Bank should
also contact the Directors of Scheduled Tribe
Welfare or Social Welfare of the concerned

-

MRS
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State/Union Territory to sponsor suitable candi-
dates belonging to Scheduled Tribes to fill the
reserved vacancies in Subordinate Cadre as pro-
vided in Department of Personnel and Adminis-
trative Reforms O.M. No 36034/3/74-Est(SCT)
dated 24-2.1979.

The Committee note that UCO Bank has been,
conducting pre-recruitment training-since 1982
for SC/ST candidates to make them sufficiently
equipped for appearing at the written test con-
ducted by the BSRBs. Such training is also
being organised by other nationalised banks. As
- per the data furnished to the Committee, 20 out .
of 28 public sector banks have conducted 1291
courses and have trained 53201 candidates,

From their discussions with the officers of
several nationalised banks held during on-the-
spot-study tours, the Gommittee have noticed
that the banks generally give pre-recruitment:
training to SC/ST candidates for a period rang-
ing from three days to a week only. The Com-
mittee need hardly point out that such a short
penod of training falls short- of .requirement
to equip the SC/ST candidates adequately for
clearing the written test/interview etc. The

- Committee, therefore, recommend that the.
period of pre-recruitment training for SCs/STs
should be increased to at least one month, so
that the purpose of imparting the training is
achieved - and the public money spent thereon
does not go waste. o,

»

The Committee also recommend that the
‘data about SC/ST candidates who have been
successful in clearing the written test as well
as interview after getting training may be main-
~tained to assess the usefulnesi c_ats.the training

'
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and to make necessary modifications/improve-
ments in the method of training in the light of

‘experience gained and results achieved.

The Committee are happy to note that UCO
Bank provides pre-promotional training to
Scheduled Caste/Scheduled Tribe -employeeg of
the Bank. The Committee have been informed
that in 1984 and 1985 the Bank imparted pre.
promotional training to 623 Scheduled Caste
and 63 Scheduled Tribe employees for appear-
ing in the test for promotion from Clerical
cadre” to Officers Cadre JMG Scale.l. The re-
seryed vacanices were 12¥ for Scheduled Castes
and 156 for Scheduled Tribes including the
backlog. The Gommittee have been informed
that 124 Scheduled Caste and all the 20 Sche-
duled Tribe: employees, who passed ‘the written
test are being promofed. Out of this 114 Sche.
duled Caste and 19 Scheduled Tribe employees
had undergone the aforesaid training.

The Committee feel that the pre.promotiona].
training has proved quité useful to better the
prospects of Scheduled Caste/Tribe employees
for further promotions and it would go a long
way in clearing the backlog in promotional posts
if more attention, specially towards Scheduled
Tribe employees, is paid in this regard. The
Committee recommend - that wide pyblicity
should be given among Scheduled Caste/Tribe
employees about the pre-promotional trainmng
scherhg, so that they could take full advantage
of the scheme and are enabled to pass the
written test without any difficulty -as and when

the need therefor arise.

The Committee note that a separate credit
Cell for SC/ST has been set up in the Banking
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Division of the Ministry of Finance to periodi-
cally review the flow of credit to SCs and STs

by Public Sector Banks with a view to monitor-

ing the smooth flow of credit to them and
achieving targets-laid down for lending to Pri-

- ority Sector and the Weaker Sections including

SCs/STs as well as for the sub-targets stipulated
for SC/ST beneficiaries under DRI. The Com-

“ mittee have been informed that the Credit Cell

comprises of one Assistant and one Lower Divi-,
sion Clerk and it functions directly under a Re-"
séarch Officer who is tycharge of Economit and

Statistical Analysis Se¢tion.

The Committee do nét consider the staff
strength of the Cell viz, gne Assistant and one
L.D.C. adequate to look after the work relating
to credit Facilities provided by 28 nationalised
Banks to SCs/STs. The Committee therefore,
recommend that the strength of the Cell should
be immediately reviewed keeping in view the
volume of work and it shopld be placed under
an independent senior officer posted exclusively
for the work of this Cell.

The Committee are unhappy to note that under
IRDP, in Manipur an average subsidy of'Rs. 2000/-
per beneficiary was given by the State Govern-
ment to a large number of beneficiaries but no -
lean linked with subsidy was given to them as
there were no sufficient banks in Manipur. The
Ministry of Finance (Banking Division) have in-
formed that in the North-Eastern Region, during
Sixth Plan, in view of the inadequate dévelop-
ment of banking jnfrastructure, credit linkage to
IRDP was not [insisted upon.

The Committee are of the view that it is 2
sheer wastage of public money to give subsidy to
SC/ST beneficiaries without linking institutional
credit to subsidy as it may not be possible for the

4
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beneficiaty to take up any viable scheme|project.
for raising his economic status only with the mea-
gre amount of subsidy of Rs, 2000/-. The Commit-
tee feel that if subsidy linked loan is also.given to-
beneficiaries, it would help them to take up suit-
able viable projects|business for raising their
economic ard social status. The Committee, how-
-ever, noté with satisfaction that it has now been
decided to link irstitutional credit to IRDP sub-
sidy - fr%rn 1985-86 onwards. ,

The Committee hope that this decision will.
be meticulously implemented by all concerned in
tuture for effective implementation of IRDP and
other poverty alleviation programmes,

. The Committee have been informed that due
‘to activities of some underground elements in
certain parts of Manipur three Bank Branches
out of 81 Branches of United Bank of India are
not functioning as security arrangements have
not been provided by the State Government. For.
the-same reasons the United Bank of India which

* wanted to open more Branches in the State could

not do so. There s some dispute regarding the
share of cost of the security cover provided to the
Bank Branches between the State Government
and the Bank concerned. Due to non-settlement
of aforesaid dispute neither the #dditiénal Bran-
ches of the Bank iare being opened nor all the
existing Branches of the Bank are functioning.
Similar situation might possibly be prevailing in
other hilly States as well,

The Committce need hardly point out that in
such a situation various development programme
including the. schomes regarding  various credit
facilities for Scheduled Castes/Scheduled Tribes

" cannot be .implemented properly in such areas.

"I‘_he Committee, therefore, recommend that the
Ministry of Finance (Banking Division) should
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make an in-depth study in the matter and find
out specific pockets in different States/Union
Territories where such malady exists. The Com-.

'mltt'ee also recommend that the matter regarding

prov:dmg security to the banks should be sorted.
out with the State Governments/Union Territo- ,
ry Administrations concerned without further
delay so that various programmes/schemes for
socio-economic devehpment of SCs/STs are not
hampered for want of banking facilities. The
Committee would also like to be apprised of the
results of study made by the Banking Depart-
ment and the follow up remedial steps taken in

regard thereto.

It has been brought to the notice of the €om-
mittee during its Study Tours to backward and
hilly areas of North-East States that credit policy
of the Government did not suit the North-East .
States as tha conditions in hilly areas are totally 4
different from plain areas, There was no cluster -
of houses in hilly areas and the people there are
required to climb up and down the difficult ter-
rains. Therefore, All India norms prescribed for
allocation of funds for development of schemes

"of the programmes for SCs/STs like Rural Elec-

trification, supply of potable drinking water etc.
were not suitable and workable in such' States.
For example, for identification of a problem vil-

lage for the purposes of supplying potable water

there criterion of 1.6 kilometre distance from
the source of potable water is applied both in
plain areas as well as hilly area. The Committee

" feel that there was need for relaxation in the

norms fixed for hilly areas as 1.6 kilometre in
such terrains was equal to much.more distance

in plain areas.

The Committee, therefore, urge upon the éo-
vernment to be more practical and formulate
different norms in respect of people living in
difficult and inaccessable hilly areas for their

-
i
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prompt and proper development. The Govern-
ment should make an in-depth study in the mat-
ter with a view to providing for more liberalised
norms in sdch areas than fixed for people in plain
areas, The Committee may be apprised of the

" results of the study made and the norms fixed for

such areas.

The Committee note that the UCO Bank is
providing credit facilities to SC/ST under various
schemes drawn up under Priority Sector, DRI
Scheme, IRDP and 20-Point Programme.

The Committee appreciate that the UCO Bank
has exceeded the target of 40 per cent share of
DRI advances in favour of SCs/STs but regret to
point out that the number of beneficiaries has
registered a decline. Similarly the amount dis-
bursed in 1985 has also declined compared to the
amount disbursed in 1984. The number of benefi-
ciaries which rose from 34309 in 1883 to 39683 in
1984 has come down to 24934 in 1885 In the case
of amount of advances also, the figures which rose
from 411.03 lacs in 1983 to §88.38 lacs in 1984,

 declined to Rs, 339.44 lacs in 1985.

The Committee would like the Ministry of
Finance (Banking Division) /UCO Bank to criti-
cally examine the matter, identify the reasons for
decline and take steps to ensure that more and
more SC/ST beneficiarieg are brought in the fold
of DRI scheme to better their economic condition,
The Committee would also like to be apprised of
the remedial measures taken in this direction and
results achieved.

The Committee have been informed that
under DRI Scheme makximum composite loan of
Rs. 6500/- can be granted to a SC/ST .henefi-
clary. The Committee are unhappy to note that
in 1984, only 5657 out of 38883 and
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in 1985, only 6355 out of 24834 SC/ST benefi-
ciaries were granted a loan of Rs, 5000/~ or
more under this scheme. As admitted by the re-
presentative of Ministry of Finance (Banking
Division) during evidence, -the average loan given
to a SC/ST beneficiary_comes to Rs. 1000/- only.
Similarly, under IRDP also, the average loan
given to such a person comes to Rs. 2000/-. This
inevitably makes it necessary to give a second
dose of advance in many cases.

The Committee need hardly point out that
IRDP and DRI are poverty alleviation program-
mes. The Committee, therefore, stress that .the
natjonalised banks including UCO Bank should
be more sympathetic and liberal in granting
doans to SC/ST beneficiaries under IRDP/DRI
to enable them to come above the poverty line
without resorting to a second dose of advance.

The Commitiee have~ been . informed that
under the guidelines regarding DRI Schemes,
banks may route credit. under- this scheme
through State Corporations set up in various

States for the Welfare of Scheduled Castes' and’
Scheduled Tribes.

/

The. Committee recommend that with a view
to increase the flow of credit to SC/STs, UCO
Bank should established- contacts with the vari-
ous “SC/ST Corporations and participate in fin-
‘ancing the viable schemes framed by these Cor-
porations. . .

The Committee’ also recommend that in
order to given benefit of DRI Scheme to an in-
creasing number of persons belonging o~ Sche-
duled Tribes, UCO “Bank should route DRI
advances through cooperative societies/ LAMPS
specifically organised _for the benefit of tribal

-
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The Committee further recommend that
the Ministry of Finance (Banking Division)
should monitor to find out whether the Sche-
duled, Caste and Scheduled’Tribe beneficiaries
have actually come above the poverty line with
the financial assistance provided to them under

'IRDP/DRI programmes.

The .Committ_ee note that a housing loan
advance upto Rs. 5000 can be granted to a SC/
ST beneficiary at concessional rate of interest
of 4 per cent per ahnum. The Committee con-
sider that an amount of Rs. 5000 is nqt sufficient
for construction of " house when the cost of
construction as well- as building material is
soaring high, The Committee recommend that
in order to improve the living-conditions of
SC/ST, the maximum amount of loan at 4 per
cent intererst should be increased at least .to
Rs. 7500.

The Committee note that educational loans
are granted under DRI Scheme at conces-
sional rate of interest of 4 per cent to those
students only who are not getting any scholar-
ship/maintenance grants from Govermment or
educational authorities. The Committee are
unable to understand the rationale behind this
condition. The education loan is given to meri-
torious but poor and needy students whose
family income from all sources is not more
than Rs, 6400/- and Rs 7200/- in rural areas
and urban areas ‘respettively. The Committee
feel that in cases where the scholarship amount
is insufficient the students should be given the
aforesaid education loan so that such BC/ST
students may not be compelled to leave their
studies for want of money. The Committee re-
commend that the scheme may be reviewed
in all its perspectives and the amount of loan
revised taking into account the depreciated

e e o e e S ST —
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value of the rupee and continuously nsmg
prices

The Committee note that under DRI
Scheme composite loan = aggregating to
Rs. 6500/- at the rate of 4 per cent interest per
annum can be granted to SC/ST beneficiaries
for setting up their own small scale industrial
umts/small business. The Committee regret to
point ' out that the,share of SC/ST beneficiaries-
in the total advancés to SSI/small business
was only 0.78 per cent, 1.45 per tent and 1.88

" per cent in 1983 1984 and 1985, respectively.

The Committee are all the more unhappy to-
note that composite loans each aggregating to
Rs, 6500 were sanctioned to only 1050 SC/ST
beneficiaries in 1983, 1212 in 1984 and 1364 in
1985. .

The Committée recommend that SC/ST bene-
ficiaries should be encouraged to start their
own SSI units small business and to take up non-
caste based and gainful avenues of employment
by providing necessary assistancé to them in
formulating viable schemes and granting loans
liberally" to the maximum limit admissible so-
that they are able to stand,on their own feet.

The Committee note that under the guide-
lines of Reserve Bank of India 25 per cent of
the priority sector advances or 10 per cent of
the total bank credit should go to the weaker

-sections of society which includes . Scheduled

Caste/Tribe beneficiaries. No separate share of
‘SC/ST has been fixed in the 10 per cent of total
advances to be deployed to weaker sections. As
per the information furnished to the Commit-
tee percentage of weaker sections in the aggre-
gate advances of public sector banks as a whole
was 10.6 in June, 1986 and the percentage share'
of SC/ST in the aggregate advances by the
public sector banks was 2.83. Scheduled Caste/:
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Scheduled Tribe people form a major gart of

.the w;a}er sectiong of society but-their share
In aggregate advances is only 2.83 per cent as

‘¢ompared to pércentage share of  weaker

dections as a whole.

The Committee recommend that as in the
case of DRI'Scheme and IRDP under which-
targets have been fixed for.lending to Schedul-
ed Castes/'lfrtbes, certain minimum percentage
of priority sector lending should be earmarked
for SCs and STs in order to accelerate the flow

of credit to them.

The Committee note that no separate register
is maintained 'in UCO Bank for keeping reeord
of Joan applications received from SC/ST bene-
ficiaries, It is also not clear. from the informa-
tion furnished to the Committee whether the
‘bank branches are rhaintaining any register for
showing receipt/disposal of loan applications
received from beneficiaries of weaker sections

“including Scheduled Castes/Tribes,

The Committe, therefore, recommend that as
per the guidelines issued by the Reserve Bank
of India every concerned branch of UCO Bank
should maintain loan application register for
weaker sectigns including Scheduled Castes/
Tribes, and :ensure that their applications wdre
disposed of/sanctioned within a stipulated pe-
riod of 15 days. The mame of SC/ST beneficia-
ries should be marked in red ink in the regis-
ter to make them conspicuous, It should also be
ensured that no loan application from SCs/STs
is dejgyed or rejected on flimsy grounds. The
Commlftee also desire that the bank officials,
while receiving the loan applications from
SCe/STs, should scrutinise them and get them
corrected then and there. if any discrepancy. is
found therein, so that the chances of rejection .
or delayed sanction of loan are obviated.

@
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The Committee note with cpncern that recove-
ry of overdue loans under DRI Schemé from SC/
ST as well as other beneficiaries is very poor.
The Committee recommend that all out efforts
should be made by UCO Bank to improve  the
recovery position for recycling of funds. The
Bank should also extend all possible guidance
and advice to SC/ST beneficiaries not only to .
avoid failure of schemes -but also to improve
upon their performance with a view.to genera-
ting profit from the unit/project and thereby
enabling them to repay the loans.

The Committee regret to note that State Gov-
ernment agencies/Scheduled Caste and Sche-
duled Tribe Cérporations do not extend full co-
operation to UCO Bank in the recovery of over-
dues. The Committee would like the UCO -
Bank to take up the ‘matter with concerned
authorities at Block and District levels and sor¥

“out the problem they are facing in recovery of

loans, The Committee also recommend that the
Bank personnel should have a close liaison
with SC/ST Development Corporations and
varlous cohcerned Departments of State Gov-
ernments in identification of beneficiaries, sel-
ection of schemes for them and recovery of
overdues
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